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LOK SABHA DEBATES

>72J
LpK SABHA

Saturday, 3rd August, 1957

The Lok Sabha met at Eleven of the 
Clock.

[M r. S pe a k e r  in  th e  C h a ir ]

MOTIONS FOR ADJOURNMENT 

Sw eepers’  Strike o r  D elh i a n d
POLICE FIRING

Mr. Speaker: Has ^he hon. Home 
Minister anything to say about the 
adjournment motions?

The Minister of Home Affairs 
(Pandit O. B. Pant): The House will 
be relieved to learn that the swee
pers’ strike has been called off and 
everything is proceeding normally.

So far as the other matter is con
cerned, I regret that I have not yet 
received the report of the Additional 
District Magistrate. Perhaps I may 
get it in the course of the day. You 
may fix any time that may be con
venient to the House for the discus
sion of any or all of these motions 
this afternoon. I have no objection 
to any.

Shri Narayanankutty Menon (Mu- 
kandapuram): There is one point to 
be brought to notice. The other day 
when the adjournment motion was 
tabled, you were pleased to direct the 
Home Minister that he should ffet 
the statement from the Magistrate 
concerned by Saturday. Now hon. 
Home Minister comes and says that 
It has not been possible to get a report 
from that particular officer. May we 
know what has happened to the

6732
direction that you had given to the 
hon. the Home Minister, and why 
the report is not before us?

Mr. 8peaker: That is exactly what 
he has said just now. The Magistrate 
has not been able to complete his 
investigation.

Shri Snrendranath Dwtvedy
(Kendrapara): Press reports say
that he has submitted the report

Mr. Speaker: The Government will 
place it sometime during the day. AH 
the same, I am admitting the first 
adjournment motion standing in the 
name of Shri Sadhan Gupta. 1 give 
my consent to it. It is a matter of 
importance, and the Government 
themselves are anxious that there 
should be a debate.

Therefore, those hon. Members who 
are in favour of the adjournment 
motion will kindly rise in their seats.
I must see at least 50 persons stand* 
ing.

Some hon. Members rose in their 
seats.

Shrimatl Benu Chakravartty
(Basirhat): What about the Congress 
Members?

Mr. 8peaker: The motion will be 
taken up at 16-00 hours thl« after
noon.

Sbri Rang* (Tenali): May X ask 
what is the range of the subject that 
we have to discuss in the evening?

Mr. Speaker: It is in the adjourn
ment motion.

Shri Banga: Not exactly the ad*
joumment motion. There is a certain 
aspect of those happenings which la 
under investigation. There are other
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matter of Urgent Public 

Importance
[Shri Rang*]

things leading up to that particular 
happening. Which particular aspect 
is going to be discussed?

Ad Hon. Member: All aspects.
, Mr. Speaker: I am not going to
give a ruling in advance. All hon. 
Members have got the motion before 
them. If they speak irrelevently, I 
will pull them up.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR

TANCE
S w e e pe r s ’  S t r ik e  in  D e l h i a n d  

p o l ic e  f ir in g

Dr. Bam Subhag Singh (Sasaram): 
Under rule 197, of the Rules of Pro
cedure and Conduct of Business in 
Lok Sabha, I beg to call the attention 
Of the Minister of Home Affairs to 
the following matter of urgent public 
importance, and request that he may 
make a statement thereon:

The sweepers’ strike in Delhi and 
the police firing on the 31st Julv 
1957.

Mr. Speaker: I have allowed the 
adjournment motion. So far as this 
matter is concerned, this will also be 
discussed then. Therefore, it is un
necessary to make a statement.

Shri M. L. Dwivedl (Hamirpur): 
The hon. Minister has been pleased 
to say that the strike has been 
called off. May I know if Govern
ment have agreed to certain demands 
of the sweepers or there is any 
thing?.. (Interruptions).

Mr. Speaker: The subject of the
motion is there, for discussion today.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal
Nehru): What time?

Mr. Speaker: At 16-00 hours to
day. Under the rules, the debate will 
go on for 2| hours and the question 
will be put at the end. The previous 
practice, during the time of the 
previous Government was different;

î vrreetion of Answer 6724 
to Starred Question 

No. 689

it could be talked out Now tbs 
question has to be put under the 
rules.

BIJSINESS OF THE HOUSE
The Minister of ' Parliamentary 

Affairs (Shri Satya Narayan Slnha):
With your permission, I rise to an
nounce the order of Government busi
ness in this House for the week com
mencing Monday, the 5th August:

1. Consideration and passing of 
the Essential Services Mainten
ance Bill 1957. This Bill is set 
down for introduction today.

2. Discussion and voting of 
Demands for Grants in respect 
of the Ministries of transport and 
Communications, Information and 
Broadcasting, Rehabilitation, Steel. 
Mines and ^Fuel, and Works, 
Housing and Supply.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 636

The Minister of Commerce (Shri 
Kanungo): In the supplementaries 
to Starred question No. 636 in the 
Lok Sabha on the 30th May, 1957, a 
question was put by Shri Kodiyan as 
to why the Union Public Service Com
mission was not consulted by the 
Khadi and Village Industries Commis
sion when it took over the services of 
the employees of the All India Khadi 
and Village Industries Board. My 
answer to that question has been re
corded as follows in the proceedings:—

“They were consulted at several 
stages. The services of most of the 
people to be recruited were of such 
a specialised nature and therefore, 
they were recruited by the Board 
itself. While taking over them, 
their services and terms were the 
same and the Union Public Ser
vice Commission were also con* 
suited” .
The correct position, however, is that 

the Khadi and Village Industries Com-> 
mission is a statutory body set up
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went of a Commission of Maintenance fiilv
Enquiry re. emoluments Wo. 030
and conditions 0/  Service 
of Central Government 

Sfmployeet
unde: the Khadi and Village Indus* 
tries Act (No. 61 of 1956) and consul
tation with the Union Public Service 
Commssion is not mandatory under the 
provisions of the said Act in respect 
of the appointments under the former 
Commission. The Union Public Service 
Commission was, therefore, not con
sulted when the employees of the All 
India Khadi and Village Industries 
Board were taken over by the Khadi 
and Village Industries Commission on 
1st April 1957.

STATEMENT RE: APPOINTMENT OF 
A COMMISSION OF ENQUIRY RE: 
EMOLUMENTS AND CONDITIONS 
OF SERVICE OF CENTRAL GOV

ERNMENT EMPLOYEES 
The Minister of Finance (Shri T. T. 

KrishnamachariV. Mr Speaker, Sir, 
on Fridav. the 19th Julv. Government 
indicated that they were considering 
the auestion of instituting an enquiry, 
inter alia, into the structure of emolu
ments and the conditions of service 
of the Central Government employees 
Government have now reached a deci
sion on this matter It is proposed to 
appoint a Commission of Enquiry to 
go into this and other related ques
tions.

Mr. Justice Jagannadha Das, Judge 
of the Supreme Court, has kindly 
agreed to be the Chairman of the 
Commission. He will be assisted by 
four other members whose names I 
expect to be able to announce short
ly..

The terms of reference to guide the 
work of the Commission are as 
follows:—

The Commission shall 
(i) examine the principles which 

should govern the structure of emolu
ment and conditions of service of the 
Central Government employees;

(ii') consider and recommend what 
changes in the structure of emoluments 
and conditions of service of different

classes of Central Government emplo
yees are desirable and feasible, keep
ing in mind the consideration men
tioned in para 2 below; and 

fiii) recommend in particular the 
extent to which benefits of the Central 
Government employees can be given 
in the shane of amenities and facilities.

2. In making its recommendations, 
the Commission will take into account 
the historical background, the econo
mic conditions in the country and the 
implications and requirements of deve
lopmental planning and also the dis
parities in the standard of remunera
tion and conditions of service of the 
Central Government employees on the 
one hand and of the emoloyees of the 
State Governments, local bodies and 
aided institutions on the other, and 
other relevant factors

ESSENTIAL SERVICES MAINTEN
ANCE BILL*

The Minister of Rome Affairs 
(Pandit G. B. Pant): Sir, I beg to
move for leave to introduce a Bill to 
provide for the maintenance of certain 
essential services' and the normal life 
of the community.

Shri Sadhan Gupta (Calcutta-East): 
I oppose this. Sir.

Several Hon. Members: We oppose
this

Mr. Speaker: Hon. Members might 
have waited till I put the question, 
and then opposed it. As it is, I do not 
know what is it that th'ey are opposing.

I will put it before the House and 
then they can oppose. Otherwise, 
what is it that they are opposing? 

The question is:
“That leave be granted to intro

duce a Bill to provide for the 
maintenance of certain essential 
services and the normal life of the 
community”
Several Hon. Members: We oppose

it.

•Published in the Gazette of India Extraordinery Part II, Section 2, 
dated 3rd August 5? pages M3—406.
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Mr. Speaker: Now, the hoa Home 
Minister will make a brief statement 
and I will call upon the leader of the 
Communist group to make his state
ment

Shri Naushir Bharucha (East Khan- 
desh) I am rising to points of order 
on the introduction of the Bill itself

I am raising five points Under Rule 
72, it is open to anybody to object to 
the introduction of the Bill if the Bill 
Initiates legislation outside the legis
lative competence of the Parliament 
My submission, therefore, is this. Whe
ther the Bill does not initiate legisla
tion outside the legislative competence 
of the Parliament m that it renders 
nugatory or illusory the fundamental 
right under article 19(c), the 
right to form associations or 
unions and under article 19(g) the 
nght to practice any profession, or to 
carry on any occupation? This is the 
first point

The second pomt is whether it 
offends the provisions of article 14 
namely, the denial to certain emplo
yees of Government equal protection 
of laws within the territory of India

Thirdly, whether sub-clause (2) of 
clause 2 of the Bill does not. m sub
stance, invest the Government with 
the Ordinance making powers m the 
guise of notifications, thus encroaching 
upon the Ordinance-making powers 
of the President and amending the 
Constitution by the backdoor

Fourthly, whether sub-clause (4) of 
clause 3 of the Bill does not contra
vene article 20(1) by creating a new 
criminal offence with retrospective 
effect

Fifthly, whether clause 6 of the Bill 
inflicting punishment for an offence 
created as stated above does not also 
violate article 20(1) of the Constitu
tion

With your permission, Sir, I shall 
briefly amplify these points

Mr Speaker: The hon Member said 
enough

Shri Namur Bharucha: May I
elucidate the points, Sir? Some points 
may not be apparent at first sight or 
thought and they require elucidation 
For instance, I have referred to article
14 and I have got to show how equa
lity of protection is denied

Mr. Speaker: If I have doubts I
will ask the hon Member I have no 
doubt regarding the matter raised by 
him He refers to article 14 for the 
purpose of stating that these shall not 
be discrimination

Shri Naushir Bharucha: There are 
implications m it I want to pomt out 
in what respect there is discrimination

First, I say that denying the nght 
to form unions is obvious in the sense 
that it renders unions impotent and 
makes them incapable of fulfilling 
their objects and that it strikes a blow 
at the fundamental right which savs 
that citizens have the rigm to form 
associations and unions

It is true that this right is subject to 
reasonable restriction in the interests 
of the public, but the Bill seeks not 
to place restrictions but an outright 
prohibition on strike Reasonable res- 
tnctions for instance, could be that the 
strikers shall not take out processions 
and limitations of such nature A 
complete prohibition is outside the 
scope of the Constitution and I, there
fore submit that it violates article 
19(c)

Coming to article 19(g), it is also 
violated because if I have got a nght 
to carry on a trade or following a 
vocation, I have equally the right not 
to do it by means of strikes or in other 
ways That right is violated also

Coming to the fact that this Bill also 
defeats article 14, it would be seen that 
it is made applicable to certain cate- 
gones of government employees, men
tioned in clause 2 It does not apply 
to all government employees Certain 
categories of government employees 
only are discriminated against in that 
they come within the mischief of th* 
Bill but it does not, for instance, bring 
within its mischief the Atomic Energy 
Department, the Diplomatic Services,
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Government Hospitals, Reserve 
Bank employees and so forth. 
It is really very tunny that it 
brings within its mischief employees 
employed in the Mint but not the em
ployees employed in the Issue 
Department of the Reserve 
Bank. Therefore, what I submit 
is that between government employees 
performing the same duty, there is in- 
vidous distinction created by the Bill. 
Thus, there is no equal protection of 
law between similar categories of gov
ernment servants It is ci ncewable 
that certain discrimination >s permis
sible under article 14 provided that 
the classification is very rat'* nally 
based. As I pointed out, there is no 
rational ba&is of classification of gov
ernment servants for the simple reason 
that the ‘essential service are so de
fined—the definition is made so elastic 
—that it will include anything and 
every union which gives a notice to go 
on strike

Coming to the fact that under sub
clause (2) of clause 2, the Bill en
croaches upon the Ordinance-making 
right of the President You will see 
that under article 123, the President 
has powers to issue Ordinances. Sub
clause (2) of clause 2 of 1 he Bill defi
nitely invests Government, in sub
stance, with Ordinance-making 
powers. The language of article 123 
is bodily lifted from the Consti
tution and transplanted into the 
Bill. Such power is called under 
the Bill by the name of notifica
tion. Such a camouflage cannot 
really conceal its real character, name
ly, the Bill is really giving an Ord
inance-making power. This is an en
croachment upon the powers of issu
ing Ordinances of the President who 
alone is empowered under the Con
stitution to issue ordinance This, I 
submit is also a backdoor amendment 
of the Constitution. If the framers of 
the Constituiton had thought it fit to 
invest Government with Ordinance- 
making powers, they would have done 
so. But in so far as they have not 
done so, I submit this is nothing short 
of amending the Constitutionrby the 
backdoor.

\
Coming to sub-clause (4) of clause 3, 

the very strange thing is that it makes 
strikes illegal whether commenced be
fore or after a particular order is 
promulgated. If, for instance, today I 
advise the P. &T. Workers’ Union to 
go on strike and a week later the order 
is promulgated, then, the strike be
comes illegal from its inception. There
fore, a criminal offence is created with 
retrospective effect. Article 20(1) 
lays down that no person shall be con
victed of any offence except for viola- 
lation of a law in force at the time 
Of the commission of the act charged 
as an offence Therefore, it clearly 
seeks to go behind this particular 
clause in that it says that somebody 
shall be convicted of an offence for 
violation of a law not in force at the 
time of*the commission of the act 
when such offence was not there. 
Theiefore, it is a clear violation.

Coming to clause 6, this clause pro
vides punishment Again article 20(1) 
—the latter part—says that no person 
shall be subjected to a penalty greater 
than that which might have been in
flicted under the law in force at the 
time of the commission of the offence 
Therefore, not even a day’s penality 
of simple imprisonment can be pre
scribed, let alone a year’s imprison
ment that has been prescribed here.

The point I am making is this. The 
Constitution follows a very salutary 
principle. What today is not an offence 
shall not be created an offence with 
retrospective effect by an order of the 
Government and no subject of the 
State shall be made liable to any penal 
provisions by virtue of such an order. 
For all these reasons, I submit that 
the Bill transgresses the legislative 
competence of Parliament and there
fore, under rule 72 1 oppose it at the 
introduction stage.

Shri Narayanankutty Menon (Mu- 
kundapuram): Sir, I also want to raise 
another point of order in support of it 
but for a different reason. The Bill 
violates article 14 of the Constitution 
inasmuch as clause 10 of the Bill affects 
the rights of the industrial labour. If 
any industry is declared as 
under the Industrial Disputes Act the
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[Shri Narayanankutty Menon]
workers automatically get a right for
their grievances to be referred to a 
tribunal. That is a statutory obliga
tion. There is the other provision of
this Bill affecting the old provision
contained in the Industrial Disputes
Act which has already been passed
by this Parliament. The right that is 
granted to the employees under the
Industrial Disputes Act is taken
away in respect of the Central
Government employees alone. So, ~ 
there is a prima fade discrimi
nation between the Central Govern*
ment employees and others.

Mr. Speaker: Is it said in the In-,
dustrial Disputes Act that any union
of workers can strike? Is there a 
clause to that effect?

Shri Narayanankatty Menon;
There is no such provision. The pro
vision is that if a particular industry
is declared essential, there is an 
automatic obligation on the Govern
ment to refer the disputes pending to
a tribunal. That right is taken away
here. So, there is prima facie
discrimination under article 14 of the
Constitution.
' The Minister of Law (Shri A. K.
Sen): Mr. Speaker, I am afraid the
points raised regarding the validity
of this Bill have no basis. Firstly, the
first point raised is that this Bill con
travenes article 19 (g) and (c) of the
Constitution. There is some confu
sion from which the hon. Member
appears to be suffering. The right to
strike is not a Fundamental Right. The
right to form associations is a Fun
damental Right. They are subject to
reasonable restrictions. I would be
surprised if any Court of law would
deem the restriction imposed on any
association to strike in relation to es
sential services which vitally affect
the lives of the people and would re
gard such a restriction as unreasona- 
ole. It is most reasonable that when
the whole nation’s life is threatened
by strikes which seek to paralyse the
essential services on which life de
pends there should be such restric
tions. It cannot be regarded unrea
sonable if the Government proposes
measures to limit those threats or

curb those threats by making strikes
illegal in services considered essen
tial.

Shri Nath Pal (Rajapur): It is the
Bill that is threatening the very basis
of the democratic rights of our life ...
(Interruptions.)

Shri A. K. Sen: We are not con
cerned with democratic rights. We are
concerned with Fundamental Rights..
(Interruptions.)

"• Mr. Speaker: Order, order. The
hon. Members should know that I al
lowed the hon. Member to take a
long time and go one point after
another on the several items and
points of orders. I allowed him full
opportunity. Nobody interrupted from
this side and if anybody tried to, I
would have asked them not to do so.
Then what for is this interruption?
The hon. Members came here for the
purpose of convincing one another by
cogent arguments and I allow all
opportunity for that. Another hon.
Member also spoke from this side. He
wanted to bring another point of
order and I allowed him to do so. No
body else wanted to participate from
this side further. So, 1 called the hon.
Law Minister and he is trying to ex
plain the various points that have
been raised. Then why this inter
ruption now? Is it so that I may not
hear the hon. Minister and the House
also may get confused over this mat* 
ter?

Shri A. K. Sen: The objection was
that it contravenes Fundamental
Rights—not democratic rights. What
it means is not known really.

Sir, I was answering the point that
it did not contravene any Fundamen
tal Right whatsoever.

The attack has also been levelled
on the ground that the Bill contra
venes article 14 of the Constitution.
Every legislation, it is now recognis
ed, must necessarily proceed on clas
sification. It cannot per se apply to
every man since men are situated in
different stations in different catego
ries and by the very nature of their
very occupations they belong to diffe
rent classes. If we classify the ser
vices and say tkat some are essential
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for the Me ol the community, what 
is wrong: It is essential to shape the 
economy of any country and it is a 
very rational classification. We regard 
certain services as vitally necessary 
for maintaining the life of the com
munity and it is on that rational basis 
that the Bill has proceeded and cate
gorises certain services as essential; 
otherwise it may be .made essential 
by notification of the President il they 
are deemed essential for the suste
nance of the community life of the 
country. On that rational distinction 
certain limitations have been impos
ed on the unions proposing to strike. 
I submit that there is no force in the 
contention that the Bill contravenes 
article 14.

The next reference was to article 
20 It prohibits any legislation which 
seeks to create offences with retros
pective effect. If we take the penal 
provision of the Bill in clause 4 you 
will find that it operates prospectively. 
Clause 3 is not a penal provision at 
all It only makes the strike illegal 
as on a particular day. The penal 
provision is contained in clause
4 which is entirely prospective 
from the moment the strike be
comes illegal in a particular service. 
Any man who knowingly or otherwise 
takes part m that strike would be 
deemed to have committed an offence 
under the Act The same is the case 
with clauses 5 and 6. I cannot ima
gine how any construction can regard 
the offences created by these sections 
as anything but prospective. If we 
give retrospective effect, to that ex
tent it would be bad but that ques
tion does not arise because clauses 4,
5 and 6 have been made only pros
pective.

The next attack of Shri Bharucha 
is on the ground that we have really 
incorporated article 123 bodily in this 
Bill. It is not a quotation of article 
123. Such a provision is necessary in 
such emergency legislations namely 
to confer residuary powers in the 
executive. It is a very familiar pro
vision. It ia necessary to confer

powers on the executive to meet 
emergency so that what is not an es
sential service today, by change ol 
circumstances it might be so tomor
row, and then the Executive may not 
be left at large groping for powers 
to meet the situation before the coun- 

- try is paralysed. Therefore, Sir, this 
is a piece of delegated legislation the 
iiice of which occurs not only in this 
country but m the very home of the 
separauon of legislative and execu
tive powers, in America, where vast 
powers have been delegated to the 
Executive similar to those contained 
nere, and courts have uniformly up
held such legislations where princi
ples are laid down. The principles are 
me essence Of legislative powers they 
are indicated by the Parliament 
whereas the actual execution is left 
to the Executive.

The next attack comes from the 
hoi). Member, Shri Narayanankutty 
Menon. The attack is on the ground 
that differential treatment has been 
accorded so far as certain govern
ment services are concerned, as under 
the Industrial Disputes Act, as also 
under the proposed Bill. You will 
appreciate, Sir, that the proposed 
Bill repeals the provision of any other 
law or makes them repugnant, so far 
as the situation which is sought to be 
covered by the Bill is concerned. 
That is the very last clause of the 
Bill which says:

“The provisions of this Act, and 
of any order issued thereunder, 
shall have effect, notwithstanding 
anything inconsistent therewith 
contained m the Industrial Dispu
tes Act of 1947, or in any other 
law for the time being in force."

That means, that it is felt by the Par
liament, if the Bill is made into an 
Act, that the provisions contained in 
the Industrial Disputes Act to meet 
emergencies occurring in essential 
services would not be enough for the 
purpose of keeping them alive, and 
fresh powers are therefore sought to 
be taken under the Act. There is no 
doubt whatsoever. Once the Ffi] is
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[Shn A. K. Sen]
passed into an Act, essential services
covered by the Act will be govern
ed by this Act alone and not by any
other Act, which, to that extent,
stands repealed.

Therefore, my submission is that
there is nothing in the points of order
raised by the hon. Members and, Sir,
you may be pleased to grant leave
for the introduction of the Bill.

Mr. Speaker: I  will put the motion
to the vote of the House.

Shri Tangamani (Madurai): Sir,
may 1 just seek one clarification? The
lion. Minister said that according to
the Constitution tnere is no right
given for going on strikes, but in tne
Constitution itself there is no prohi
bition of strike as such.

Mr. Speaker: It cannot, therefore,
be a fundamental right

Shri Tangamani: Another point is, 
where labour relations are concern
ed there is the Industrial Disputes
A ct The Industrial Disputes Act
only places restrictions on certain
industries which are declared as 
public utility services Where they are
declared as public utility services,
there is an obligation on the
part of the employees to give
a notice under section 14, but when
the notice is given under section 14 
there is an obligation on the part of
the Government to do certain acts.
That is the restriction which is con
templated under the Industrial Dis
putes A ct and it is m line with the
spirit of the Constitution itself.

Now, the hon Law Minister starts
on the promise that there is no fun
damental right to go on strike There
fore, any strike, whether m a public
utility service or non-public utility
service, can be declared as illegal

Shri Narayanankutty Menon: Sir,
I would like to seek some clarifica
tion from you The hon Member,
Shri Naushir Bharucha raised five
points of order.

Mr. Speaker: Order, order. How
many times can I allow one hon.
Member to speak on this?

Shri Narayanankutty Menon: I have
some doubts. At that tune I was not
allowed to raise another point

Mr. Speaker: Order, order. I am
not going to allow the hon. Member
to speak for a second tune. One hon.
Member cannot have a number at
chances to speak on the same sub* 
ject.

Shri S. A. Dange (Bombay City-
Central): May I just ask one thing,
if not a point of or on a point of
order

Mr. Speaker: A point of order was
raised and I allowed hon. Members
to discuss that matter. I only said
that I cannot give a second chance to
one hon Member

Shri S. A. Dange: On the same ques
tion I want to seek some clarification
I want to seek clarification on this
question of fundamental right to
strike, smce this has been raised. The
right to strike in fundamental defi
nitions means the right to withhold
one’s own labour power for being
utilised or for being sold This is the
simple meaning of right to strike. I
hire my services, I refuse to hire my
services Is this a fundamental right
guaranteed or not? I would say, it
is, because the Constitution says, and
it is also accepted as a matter of
principle, that in our country there
is no.........

Mr. Speaker: Does “strike” mean
resignation from service’

Shri S. A. Dange: Here it is said:
“strike means either to refuse to con
tinue to work or to accept employ
ment” Now, forcing me to accept a
certain employment is against my
fundamental right I cannot be brought
under operations of the rules of serf*
dom To compel a man to accept a 
certain employment against his will
is serfdom, and serfdom is ruled out
under the fundamental rights of the
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Constitution, under article 19 itself.
1 can practice any trade, any. profes
sion or any business. At a Ytime I 
might be a textile worker or h gov
ernment servant. If I refuse to con
tinue with that trade, I say it is my 
fundamental right not to continue 
with my employment. Is this right 
demed, I should like to know from 
the hon. Minister for Law and also 
from others.

Star! A. K. Sen: Then the right to 
declare a lock-out is also a funda
mental right.

Shri F. C. Bose (Dhanbad): Funda
mental rights are for the individual. 
Strike is a concerted action.

Shri S. A. Dange: I am prepared to 
allow him the right to lock-out and 
have the nght to strike.

Shri Kadhelal Vyas (Ujjam): Sir,
I rise on a point of order. My 
point is this. On previous occa
sions, the late Speaker and you 
yourself, Sir, have ruled a number 
of times that whenever there is a 
piece of legislation before the House 
the Chair would refuse to give a 
ruling on points raised on the ground 
that the particular piece of legislation 
is ultra vires of the Constitution, if 
it is ultra vires of the Constitution it 
is for the Parliament to reject that 
piece of legislation, and that the 
Chair will not take the function of 
the Supreme Court or High Courts. 
These observations were made on a 
number of occasions by the Chair. I 
would, therefore, request you, Sir, to 
rule out the points of order raised, 
and it should be left to the House or 
the proper judicial authority to give 
interpretations.

Mr. Speaker: I have heard enough
Shri Sadhan Gupta: May I reply 

this point of order?
Mr. Speaker: It is not necessary.
Shri S. A. Dange: May I know

whether the Law Minister stands by 
his offer to take the right of lock
out and give the right to strike?

Shri A. K. Sen: I did not make any 
offer; I only asked....

Shri S. A. Dange: You withdraw it, 
that is good.

Pandit G. B. Pant: Even you and he
cannot make a new Constitution here. 

Shri S. A. Dange: That we wilL 
Mr. Speaker: Order, order. Though 

the point of order raised does object 
to the jurisdiction of this House or 
competence of this House to proceed 
with this legislation, hon. Members 
will kindly read the proviso to rule 
72. In the earlier portion of the rule 
it is said:

“If a motion for leave to intro
duce a Bill is opposed, the Spea
ker, after permitting, if he thinks 
fit, a brief explanatory statement 
from the member who moves and 
from the member who opposes 
the motion, may, without fur
ther debate, put the question.”
I was about to do so, after I heard 

from the hon. Member on this side 
and the hon. Minister. But, objection 
was raised in the form of a point of 
order, and that is covered by the pro
viso which reads:

“Provided that where a mo
tion is opposed on the ground 
that the Bill initiates legislation 
outside the legislative competence 
of the House, the Speaker may 
permit a full discussion thereon.”
I do not treat this as a point of order 

but an objection raised .that this 
House is not competent to go against 
the Constitution unless the Constitu
tion itself is amended. I allowed a 
full discussion and not a formal 
statement oi^the point. I allowed the 
hon. Member who rose on a point of 
order and then I allowed others also 
to support or oppose him. Now I will 
put the question straight to the vote 
of the House under the proviso to 
rule 72.

Mr. Speaker: The question is: 
"That leave be granted to intro

duce a Bill to provide for the 
maintenance of certain essential 
services and the normal" life at 
the community.”
The Lok Sabha divided: Ayes: 174; 

Noes: 47.
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The motion was adopted.

Pandit G. B. Pant: I introduce the
Bill

Mr. Speaker: The House will now
resume further discussion of the De
mands for Grants relating to the
Ministry of Transport and Communi
cations Out of 9 hours allotted for
the demands of this Ministry, about
l i  hours have already been availed
of and 71 hours now remain.

The list of selected cut motions
have already been circulated to the
Members. I shall treat those cut
motions as moved subject to their
being otherwise admissible.

Pandit G. B. Pant: The further
stages of the Essential Services Main
tenance Bill may be taken up on
Monday, so that the Bill may be ac
cepted or rejected by the House on
that day.

Mr. Speaker: The hon. Minister
wants that the further stages of the
Bill may be taken up on Monday. It
may be started on Monday with full
discussion.

Shri Naushir Bharocha: For how
many days it will proceed?

Mr. Speaker: I shall call an emer
gent meeting of the Business Advi
sory Committee. Normally, I do not
think it will take more thaq five
hours or, say four hours. (Interrup
tions) Let us see as it progresses.

Shri J&ipal Singh (Ranchi West
Reserved—Sch. Tribes): The alloca
tion of hours should be decided first 
by the Business Advisory Committee.
We cannot just tentatively indicate'
the number of hours until it has goiff
to the Committee and come back to
the House.

Mr. Speaker: It is not obligatory on
us to ask for the advice of the Busi
ness Advisory Committee provided the
House would like to spend as much
time as it wants But I want to call
a meeting of the Business Advisory
Committee inasmuch as there is a 
difference of opinion as to how much
time has to be allotted for this. We
shall have an emergent meeting this
evening and then fix up this matter.
Notice in the usual course will be
given for the next stage, and even
today, though it has been informally
said in this Mouse, I will certainly
receive notice for consideration ol
the Bill. We will have an emergent
meeting.

Shri Parnlekar (Thana): There
will be no time for us to table amend
ments.

Mr. Speaker: I shall ask the office
to see that it is open till tomorrow
evening. The amendments may be
tabled before tomorrow evening.

Shri Surendranath Dwivedy (Ken- 
drapara): We could take it up on
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[Shri Surendranath Dwlvedy]
Tuesday and not on Monday. The
hours may be fixed later.

Mr. Speaker: I am afraid the strike
is scheduled to start on the 8th. It
might take some tune. Therefore, I
shall waive all notice. All amend
ments may be tabled. The Notice
Office will be open throughout to
morrow as a special case. The hon.
Members can give amendments till
tomorrow evening, say, till 5 O’clock
in the evening. So, it will be taken
up for discussion on Monday.

Pandit G. B. Pant: The discussion
will be finished on that day, becuase,
the B ib ....

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): It is definitely the Govern
ment’s request that the discussion
.will be finished on Monday and that

t, the view we will take up at the
usiness Advisory Committee, and

we can agree to no other understand
ing. (Interruptions)

Shri Tangmmani: How much time
we can get for this Bill—before
knowing that, we cannot decide that
a particular Bill will be over in
three hours.

Shri Sadhan Gupta (Calcutta East)
It is objectionable.

Shri Tangamani: It is disrespect to
the House.

Shri Jawaharlal Nehru: I think
there is some misapprehension about
the functions of the Business Advi
sory Committee. It is an Advisory
Committee. It does not overrule the
House. It cannot In this case, we
have no objection how long it takes.
But it must, according to the submis
sion of the Government, end on Mon
day. They can sit till 6,7,8,9 or 10 
O'clock at night. (.Interruptions)

Aa Bon. Member: We protest
against it

Mr. Speaker: There is nothing to
protest. We have been getting on
quite in an orderly way.

An Hon. Member: The House can
not be ordered about like this.

Mr. Speaker: It is open to the House
to accept it or reject it. According to
the strike notice, the strike is intend
ed to be started on the 8th.

Some hon. Members: It was given
long ago.

Mr. Speaker: Therefore, we shall
consider the time. It is open to any
hon. Member___

Shri Morarka (Jhunjhunu): Let the
House decide the time.

Mr. Speaker: It will decide.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The House has every right to decide
the issue of time.

Mr. Speaker: If the House itself
wants to decide it now----

Some hon. Members: Yes, yes.

Mr. Speaker: After all, the Busi
ness Advisory Committee’s report
has to be accepted by the House If,
independently, the House wants to
decide it, I have no objection.

Shri Tangamani: It is possible to
fix it up as IS minutes. We can de
cide it in 15 minutes.

Shrimati Re mi Chakravartty (Bas- 
lrhat): We shall take it as a prece
dent for future action. Up till now,
on no occasion, has any allocation of
time been made by this House with
out first going to the Business Advi
sory Committee. Generally in the
Busmess Advisory Committee, it has
always been possible to come to an
agreed decision. If we are going to
throw it overboard, we shall take
this as a precedent and we will say
that every time, the allocation of
time should be made here by the
House itself.

Some Hon. Members: No, no.
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Shri Satya Narayaa Slaha: We ac
cept tt

Shri 8. A. Dange: I might say that
all this would be avoided by some
politeness on either side If poli
teness were to be given up just be
cause there is a strike notice that
creates a bad atmosphere Otherwise,
all this is unnecessary If you want
to continue you could have continu
ed But if you go on using language
of dictatorship, there is an answer
to dictatorship also (Interruptions).
Don’t be guided by votes

Shri Ranga (Tenali) The hon
Leader of the House only said that 
the Government submits, that is a 
submission to the House (Interrup
tions)

Mr. Speaker: There are cases where
even when it was possible for the
Business Advisory Committee to
meet and even when the committee
had time to meet the House itself
took them up and allotted time

So far as this matter is concerned,
the Speaker has been taking the sense 
of the House so far without <>ven 
putting it to the vote of the House 
We find a desire on the part of the
Government to see that it is finished 
that day We may sit for 6 hours or
7 hours, on occasions we have sat 
even till 9 O’clock Therefore any
reasonable length of time can be ask
ed I will see whether there has
been sufficient debate on this matter,
because it is an important matter,
and we will try to close it that day
by sitting longer hours if necessary
Therefore let us proceed with it The
only intention is that we shall
it that day, however long it may be
necessary to sit Let the House go
on with the discussion, I am not
going to avoid discussion I will
give ample opportunity for the ex
pression of all shades of opinion
Therefore, let there be a full and fair
debate.

Shri Surendranath Dwlvedy: You
will realise that this Bill was circu

lated to us only this morning We
have other business of the House to
attend to and if you do not give us 
even one day more to go through the 
Bill and give our amendments it is 
just like saying discuss it here and
now

Mr. Speaker: It is only on account
of the urgency of the Bilh and there 
is also one full day intervening to
morrow, Sunday.

Shri M. R. Masani (Ranchi-East):
The Rajya Sabha is not sitting now
May I know what is the use of rush
ing this Bill through in this mannei?
In any case, it cannot be enacted be
fore the Rajya Sabha meets It can
not be erected before the 8th

Pandit G. B. Pant We will take
such measures as are necessary in 
order to be able to implement the 
provisions of this Bill at the proper
time even though the Rajya s*hha 
may not be sitting

Shri M R. Masani: Then you could
have just passed an ordinance, why
come to the House7

Pandit G. B Pant: If you want me
to be more frank, I can tell you that 
there are provisions in the Constitu
tion which will enable us to act ac
cording to a Bill that may be passed 
by this House, when the Rajya Sabha 
is not sitting

Shri Narayanankutty Menon: When
the Essential Commodities Bill was 
introduced in this House on 29th 
May, 1957, there was no notice given
to the House and when we raised the 
objection, you were pleased to rule 
that hereafter such a sort of ftmg
shall not happen Even one month 
has not passed smce you gave that 
direction that such sort of hasty legis
lation shall not be introduced and the 
normal time allowed under the rules 
shall be given for submitting amend
ments, etc

Mr. Speaker* I am not contraven
ing what I said that day All that, 1 
said was even before the introduction
of the Bill, copies of the BiU must be
available to Members, for the purpose
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[Mr. Speaker]
of their voting one ~ay or the other.
They have been made available and
hon. Members have looked into them,
made an elaborate study and raised
many points of order. There has been
a good deal of discussion also. In the
one day that is available, let us proceed
with this work. I was not in favour
and I am not in favour of allow-
ing any ordinance to be passed with-
out the notice of this House or when
the House is sitting. Therefore, I in-
sisted and my predecessor also insisted
that an ordinance shall not be passed
I.luring the session when the House is
sitting without .consulting it. I do not
think any hon. Member would like
that when we are sitting, without tak-
ing our opinion, an ordinance should
be 'passed over our heads. I only
want an opportunity to be given to the
Government to come to this House
with a Bill; it is for the House to
reject it or accept it. If the other
House is not sitting it is for the Gov-
ernment to take whatever steps they
think fit.'1want that this House should
have an opportunity of discussing
this matter. When the House is sitt-
ing, I do not want an ordinance to be
passed about a matter over which this
House has jurisdiction and with res-
pect to which this House's opinion can
be asked. Therefore, I advised the
Home Minister to bring a Bill instead
of issuing an ordinance, and he has
done it accordingly.
Shri Sadhan Gupta: There cannot be

an ordinance when the House is
sitting.
Mr. Speaker: This House's opinion

will be given on the Bill. I am not
going to discuss this further. There
are precedents. The Bill is before the
House and the Bill will be considered
in the second stage and all other
stages on Monday. It has been already
said that the House will sit as long as
is necessary.ion that day to dispose
of all the stages of the Bill.
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An Hon. Member: We must have
two days.

Mr. Speaker:" I have taken the
general sense of the House. The only

objection can be for the purpose of
fixing up time. The Leader of the
House is willing and I am sure the
House is willing to sit as long as is
necessary to dispose of this Bill. I
will allow a reasonable debate on this
Bill and all the stages of the Bill will
be taken up on' Monday. (Inter-
ruptions) .

Shri Nath Pai: Heavens are not
going to crash if we have two days...

Mr. Speaker: We shall sit the whole
night if necessary.

Shri Surendranath Dwivedy: No
no; that is no consolation for us.,
Shri Jaipal Singh: In order to have

more time, we may do away with
the Question Hour on Monday.

Shri Surendranath Dwivedy: As a
protest, we are walking out of this
House.

(At this stage Shri Surendranath
Dwivedy and some hon. Members left v

the House)
Raja Mahendra Pratap (Mathura):

An impression should not be created
that these people meaning who were
walking out are for justice, Govern-
ment is for injustice and all these
people meaning Congressmen are
supporting injustice. This impression
should not be created in this House
and before the world. We are.all for
justice. We want peace in the world;
we want peace in this House.

(Raja Mahendra Pratap then left
the House)
DEMANDSFOR GRANTS-contd.

MINISTRY OF TRANSPORT AND COMMU-

;NICATIONs-contd.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the Demands for Grants relat-
ing to the Ministry of Transport and
Communications. -

The following are the selected cut
motions-'relating to various Demands
under the Ministry of Transport and
Communications which have 'been
indicated by the Members to be
moved:



Demand Ala No. of Out Motion
8* 574, 797> Io62> I2I0> I2II> 1212, 1213, I252> 490, 492,

493> 494> 495> 798, 9S4 , 964, 1063, 1064, 1146, 1147,
1148, 1149, 1191. I192, 1253, 1254, 1289, 1291, 1292,
1293, I294> I295> 1296, 1297

83 103, 1150, 1151, 1214, 965, 966, 1152, 1215, 1216, 1217,
1218, 1219* 1220, 1298, 1299, 1300, 1301, 1303

84 1195 , 1199, 1221, 1222, 1223, 1224, 1225, 1226
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88 1227, 1228

89 1165, 1229

90 1230 1231, 1232, 1233,
1281, 1282, 1283, 1284,

Development of Indian Shipping
Shrimatl Parvathl Krlshnan (Com- 

batore) I beg to move.
“That the demand under the

head Ministry of Transport and
Communications’ be reduced 10 
Re 1 ”

XJnujstly putting the blame on Port
and Dock workers for the conges

tion in Ports
Shri Sadhan Gupta (Calcutta-

East) I beg to move
“That the demand under the

head ‘Ministry of Transport and
Communications’ be reduced to
Re 1 ”

Import of motor buses
Shri Warior (Tnchur) I beg to

move
“That the demand under the

head ‘Ministry of Transport and
Communications’ be reduced to
Re 1”

Failure to develop inland water trans
port

Shri Tanamanl (Madurai): I beg
to move

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced to
Re 1 ”

Failure to include more roads tn 
National Highways

Shri Tangamani: I beg to move:
"That the demand under the

head ‘Ministry of Transport and
Communications’ be reduced to
by Rs. 100"

1275, 1276, 1277, 1278, 1279, 1280, 
1285, 1286

Expenditure from the Central Road 
Fund

Shri Tangamanl: I beg to move:
“That the demand under the

head ‘Ministry of Transport and 
Communications’ be reduced to
Re 1 ”

Failure to develop minor ports tn 
Madras State

Shri Tangamani: I beg to move* 
“That the demand under the 

head ‘Ministry of Transport and 
Communications’ be reduced to
Re 1 ”

Failure to bring suitable legislation
•n the place of Motor Vehicles Act

1939
Shri Tangamani: I beg to move.

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced to
Re 1 ”

Failure to redress the grievances of
the employees of the Posts and Tele

graphs Department
Shri Sadhan Gnpta: I beg to move:

“That the demand under the
head ‘Ministry of Transport and 
Communications’ be reduced by
Rs 100”

Failure to redress the grievances of
employees of the Civil Aviation De

partment
Shri Sadhan Gnpta: I beg to move

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs 100”
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Practice of employing non-depart- 
mental telephone operators for year* 

without confirming them
Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Failure to redress the grievances of 
Port and Dock Workers in Calcutta, 

Bombay and other ports
Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Failure to take adequate steps to in
crease our tonnage of ocean going 
vessle<s so as to provide our own ship, 

ping for our foreign trade
Shri Spdhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Failure to anticipate and to take ade
quate steps to prevent congestion in 

Ports
Shri Sadhan Gupta: I beg to move:

“That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Failure to meet the demands of the 
Posts and Telegraphs employees
Shrimati Parvathi Krishnan: I beg

to move. »
"That the demand under the 

head ‘Ministry of Transpoit and 
Communications’ be reduced by 
Rs 100”

Problems arising out of practice of 
employing non-departmental tele

phone operators
Shrimati Parvathi Krishnan: I beg

to move*
"That the demand under the 

head ‘Ministry of Transport and

Communications’ be reduced by 
Rs 100”

Need for posting employees of (flos
ses II, III and IV in their home dis

trusts as far as possible 
Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Transport and 
Communications' be reduced by 
Rs 100”

Need for extension of all rules and 
regulations pertaining to employees 
and labourers of major ports to those 

in the Cochin Port also
Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Need for fostering tounsm on a large 
scale

Shri M. R. Massani (Ranchi-East):
I beg to move

“That the demand under the 
head ‘Ministry of Transport uid 
Communications’ be reduced by 
Rs 100”

Need to provide better working con
ditions for Motor Transport Wor

kers
Shri Warior: I beg to move:

‘That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Fa}lure to implement the Posts and 
Telegraphs Housing Scheme m Kerala 

Shri Warior: I beg to move:
‘That the demand under the 

head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Failure to pay the arrears of pay and 
allowances to the Ex-Amchal em
ployees of the former Travancore. 

Cochin State 
Shri Warior: I beg to move:

“That the demand under the 
head 'Ministry of Transport and 
Communications* be reduced by 
Rs 100"
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Failure to redress the grievances of 
the Posts and Telegraphs employees

Shri Nanyanankutty Menon (Ku- 
kundapuram): I beg to move:

“That the demand under the 
head ‘Ministry oi Transport and 
Communications’ be reduced by 
Rs 100.”

Failure to redress the grievances 0/  
the Cochm port employees

Shri Narayanankutty Menon: I beg
to move:

“That the jdcmand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100.”

Need to investigate the possibility of 
establishing a wild reserve to attract 
tourists in the Altapady Valley in 

Kerala State
Shri Warior: I beg to move:

“That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Need for a uniform national transport 
policy

Shri Warior: I beg to move:
“That the demand under the 

head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Slow progress m development of 
Indian Ship-buildmg Industry 

Shri Balasaheb Patil (Miraj): I 
beg to move

“That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100.”

Failure to form an Inland Transport 
Committee w.th the representation 

to workers’ organisations
Shrimatl Parvathi Krishnan: I beg

to move1
“That the demand under the 

head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs. 100.”

Failure to encourage formation of 
workers’ co-operatives m Road Trans

port
Shrimatl Parvathi Krishnan: I beg

to move:
“That the demand under the 

head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Failure to give adequate representa
tion to Road Transport workers m 
Road Transport Authority at state 

and regional level
Shrimatl Parvathi Krishnan: I beg

to move.
“That the demand under the 

head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Urgent need for effective measures 
to eradicate and check corruption in. 

R T As
Shnmati Parvathi Krishnan: I beg

to move.
“That the demand under tne 

head ‘Ministry of Transport and 
Communications’ be reduced by 
lis 100”

Failure to giue proper notice to pri
vate and co-operative operators be
fore nationahiation of passenger 
transport service on the Imphal

• Dimapur Road

Shri L. Achaw Singh (Inter Mani
pur) . I beg to move:

“That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs 100”

Discrimination on the part of the 
State Transport Authority tn the mat
ter of granting permits to vehicle 
owners in the territory of Mantpur

Shri L. Achaw Singh: I beg to
move: "

“That the demand under the 
head ‘Ministry of Transport and 
Communications’ be reduced by 
Rs. 100”
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Need of speedy construction of a 
motorable road viz Caehar Road at
an earlier date in order to provide
an alternative route of Dimapur-

Imphal Road

Shri L. Achaw Singh: I beg to
move*

“That the demand under the
head ‘Ministry of Transport and
Communications’ be reduced by
Rs 100"

Failure to avert the threat of strike
by the Posts and Telegraphs Em

ployees
Shri Nmnahlr t i n n d n  (East-

Khandesh) I beg to move
“That the demand under the

head 'Indian Posts and Tele
graphs Department (including
Working Expenses)’ be reduced to
Re 1 ”

Refusal to implement the recom
mendations of the First Pay Com
mission regarding dearness allowance
to Posts and Telegraphs employees

Shri Warior. I beg to move
“That the demand under the

head ‘Indian Posts and Tele
graphs Department (including
Working Expenses)’ be reduced
to Re 1" •
Inclusion of Kerala State in the

Madras Zone
Shn Warior I beg to move

“That the demand under the
head ‘Indian Posts and Tele
graphs Department (including
Working Expenses)’ be reduced
to Re 1”

Delay in settling the demands of
Posts and Telegraphs employees

Shri Tangamani I beg to move
"That the demand under the

head ‘Indian Posts and Tele
graphs Department (including
Working Expenses)’ be reduced
to Re 1 ”

Need for providing post cards, tele
graph and money order forms

tn Tamil
Shrimati Parvathi Krishnan: I beg

to move.
“That the demand under the

head ‘Indian Posts and Tele
graphs Department (including
Working Expenses) ’ be reduced
by Rs 100"

Increase m postal rate with the
introduction of naye paise

Shrimati Parvathi Krishnan: I beg
to move

“That the demand under the
head ‘Indian Posts and Tele
graphs Department (including
Working Expenses) ’ be reduced
by Rs 100”

Introduction of automatic telephone
system m all centres having more

than 500 telephones

Shri Warior: I beg to move

“That the demand under the
head ‘Indian Posts and Tele
graphs. Department (including
Working Expenses)’ be reduced
by Rs 100"

Need to improve rest houses for
R M S employees m Madras Circle
Shri Tangamani I beg to move

“That the demand under the
head ‘Indian Posts and Tele
graphs Department (including
Woiking Expenses)’ be leduced
by Rs 100”
Better Rest House for RMS.

employees at Chmtadnpet,
Madras

Shri Tangamani: I beg to move
“That the demand under the

head ‘Indian Posts and Tele
graphs Department (including
Working Expenses)’ be reduced
by Rs 100”
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failure to concede demands of extra 
departmental staff 

Shri Tangamani: I beg to move* 
“That the demand under the 

head ‘Indian Posts and Tele
graphs Department (including 
working Expenses)’ be reduced 
by Rs 100"

Failure to confirm the non-depart- 
mental telephone operators vn 

Madras Circle 
Shri Tangamani: I beg to move* 

“That the demand under the 
head Indian Posts and Tele
graphs Department (including 
working Expenses)' be reduced 
by Rs 100”

Stopping of retrenchment of N D T.Os 
tn Madurai Division of Madras 

Circle
Shri Tangamani. I beg to move 

“That the demand under the 
head 'Indian Posts and Tele
graphs Department (including 
working Expenses)’ be reduced 
by Rs 100”

Failure to provide housing for P U T  
employees in Madurai 

Shri Tangamani: I beg to move 
“That the demand under the 

head ‘Indian Posts and Tele
graphs Department (including
working Sxpenses)’ be reduced 
by Rs 100”

Large-Scale transfer of P St T 
employees m the Bangalore City
Shrimati Parvathi Krishnan. I beg

to move
‘ That the demand under the 

head ‘Indian Posts and Tele
graphs Depaitment (including
working Expenses)’ be reduced
by Rs 100”

Failure to distribute the pay of 
Postal employees tn Bangalore on 
May, 1, 1957 when the 2nd of May 

was a Festival Holiday 
Shrimati Parvathi Krishnan. I beg 

to  move
‘That the demand under the 

head ‘Indian Posts and Tele- 
jgraphs Department (including

working Expenses)' be reduced 
by Rs 100”

IS hra.
Failure to do justice to the employees 
of the Posts & Telegraphs Department 
in regard to their pay and service 

conditions
Shri Dasgupta (Purulia) I beg to 

move
“That the demand under the 

head Indian Posts and Tele
graphs Department (including 
workmg Expenses)’ be reduced 
by Rs 100 ”

Failure to open adequate number of 
new Post Offices to cope with the 

demand from rural areas 
Shri Dasgupta: I beg to move 

“That the demand under the 
head ‘Indian Posts and Tele
graphs Department (including 
working Expenses)' be reduced 
by Rs 100”

Failure to transfer the Control of 
Posts and Telegraphs Offices of Puru- 
lia District (Weit-Bengal) to the 

P  M G West-Bengal 
Shri Dasgupta I beg to move* 

“That the demand under the 
head Indian Posts and Tele
graphs Department (including 
working Expenses)* be reduced 
by Rs 100”

Failure to consider the demands of 
the Cochin Port Workers sub

mitted by the Cochin Port 
Employees’ Union

Shri Narayanankutty Menon: I beg
to move

“That the demand under the
head ‘Ports and Pilotage’ be
reduced by Rs 100”

Discriminate policy of the Cochin 
Port Administrative Officers tn 

recruiting labour 
Shri Narayanankutty Menon: I beg 

to move
“That the demand under the

head ‘Ports and Pilotage' be
reduced by Rs 100”
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Inadequate provision for Tnticorin
Port xind failure to develop the Minor

Port of Tuticorin
Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ports and Pilotage’ be
reduccd by Rs. 100.”

Work of welfare officers tn Madras
Port for deck passengers .

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Ports and Pilotage’ be
reduced by Rs. 100.”

Phffbt £>/ Seek passengers m  Madras
port with no covered shelter m the

wharf
Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ports and Pilotage’ be
reduced by Rs 100,”

Introduction of schemes .to  decasua
lise unregistered coal and ore work

ers m various ports

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Ports and Pilotage’ be
reduced by Rs. 100 ”

Representation given tn the Madras
Dock Labour Board to workers nomi

nees not representing the workers
concerned

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Ports and Pilotage’ be
reduced by Rs. 100.”

Representation tn the Board of
Trustees of the Madras Port Trust to

nominee of the Representative
Unions

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Ports and Pilotage’ be
reduoed by Rs. 100.”

Dslay in finalising' the Air Route* 
patterns

Shri Tangamani: I beg to move:
“That the demand under the

h^ad ‘Aviation’ be reduced by
R$. 100.”

Failure to provide halt at aerodrome- 
tn Madurai, Madras State

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Aviation* be reduced by
Rs 10 0 .”

Neeq, for accelerating the develop
ment of roads and road transport
Silri SI. R. rtfasanf: I  beg to move:

“That the demand under the
head ‘Central Road Fund’ be
reduced by Rs. 100.’

Failure to provide from the Central
hoad Fund for Madras State

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Central Road Fund’ be
reduced by Rs. 100.”

Constitution of Transport Commit
tee at State and Regional Level
Shri Tangamani: I beg to move:

“That the demand under the
h&ad ‘Communications (includ
ing National Highways)’ be re- 
ditccd by Rs 100 ”

Coordinating the goods lorry traffic
tn view of increasing traffic

Shri Tangamani: I beg to move:
“That the demand under the

head ‘Communications (includ
ing National Highways)’ be re
duced by Rs. 100.”t *

Need for uniform policy for
National Highways

Shri Tangamani: I beg to move;
“That the demand under the- 

h$ad ‘Communications (includ
ing National Highways)' be re
duced by Rs. 100.”
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Failure to consider demands af 
National Federation of Motor 

Transport Worker*
Shri Tanfunaal: I beg to move:

“That the demand under the 
head ‘Communications (includ
ing National Highway*)’ be re
duced by Rs 100"

Heed for amalgamation of Central 
Transport Board with Transport 

Advisory Counctl

Shri Tangamani: I beg to move
“That the demand under the 

head ‘Communications (includ
ing National Highways)’ be re
duced by Rs 100’’

Inland transport co-ordination 
based on principles lard down by 

the International Chamber of 
Commerce

Shri Tangamani: I beg to move
“That the demand under the 

head 'Communications (includ
ing National Highways)’ be re
duced by Rs 100”

Inter-State Transport Commission
Shri Tangamani- I beg to move

“That the demand under the 
head ‘Communications (includ
ing National Highways)’ be re
duced by Rs 100”

Need for uniform taxation on motor 
vehicles

Shn Tangamani: I beg to move
"That the demand under the 

head ‘Communications (includ
ing National Highways)’ be re
duced by Rs 100”

Failure of the Central Board of 
Transport to meet regularly

Shri Tangamani: I beg to fiiove: 
“That the demand under the 

head ‘Communications (includ
ing National Highways)’ be re
duced by Rs 100”

Inclusion of more roads in Madras 
State under National Highways
Shri Tangamani: I beg to move:

“That the demand under the 
head ‘Cdmmunications (includ
ing National Highways)’ be re
duced by Rs 100”

Need for taking up immediately of 
the widening of Diudtgul-Madurai 
Section of National Highway No 10

Shri Tangamani: I beg to move
“That the demand under the 

. head ‘Communications (includ
ing National Highways)’ be re
duced by Rs 100”

Constitution of Central Transport 
Board Like Railway Board

Shri Tangamani. T beg to move
“That the demand under the 

head ‘Communications (includ
ing National Highways)’ be re
duced by Rs 100”

Need for taking up immediately of 
the widening of the Madras-Trtchy- 
Dindigul road, National Highway 

No 45
Shri Tangamani- I beg to move- 

“That the demand under the 
head ‘Communications (includ
ing National Highways)’ be re
duced by Rs 100’’

Need for improving Madura-Dhanu- 
$ shkodi Section of the National 

Highway
Shn Tangamani: I beg to move: 

“That the demand under the 
head ‘Communications (includ
ing National Highways)’ be re
duced by Rs 100 ”

Increasing of the allocation of Madras 
State for repairs and maintenance of 

National Highways
Shri Tangamani: I beg to move: 

“That the demand under the 
head ‘Communications (includ
ing National Highways)’ be re
duced by Rs 100”
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Need for further improvement of the 
Cape Cpmorin-TinneveUv section 0/  
the National Highway {n Tirinevelly 

Division in Madras State

Shri Tangunani: I beg to move:
‘That the demand under the 

head *Communications (includ
ing National Highways)' be re
duced by Bs. 100.”

Mr. Speaker: These cut motions 
are before the House:

\
Shri T. Snbramanyam (Bellary): 

Mr. Speaker, while supporting the 
demands of the Ministry of Transport 
and Communication^ I may say that 
it is gratifying that the policy - of 
the Government regarding the utili
sation of the transport services is an 
integrated arrangement in which rail
ways, roads, and inland waterways 
play their appropriate role.

I said that there should be co-ordi
nation in this matter; there should 
be no spirit of competition, each try
ing t• undermine either the import
ance or the utility of the other ser
vices. The Railways alone will not be 
able to cope up with demands of trans
port in this country. In the Second 
Plan, there will be a deficit of 19 
million tons. If we have to meet all 
our transport demands and achieve the 
economic prosperity of this country, 
we have to utilise to the maximum 
amount all the transport resources 
that are available to us.

In this context, I want to emphasise 
the importance that should be given 
to inland water transport. Our cul
ture and our civilisation have been 
built on rivers, the great rivers Ganga, 
Brahmaputra, Mahanadi, Godavari, 
Krishna, Cauvery, etc. We have uti
lised these rivers from time to time to 
develop our trade and commerce. We 
have got a long coast line of 3000 
miles, and rivers flowing hundreds of 
miles. We have to utilise all these 
great rivers and the canals so that we 
may maximise the utility of these 
services.

In the British period, there was a 
deliberate policy of neglect of water
ways in this country. They wanted 
to encourage the Railways at the 
expense of the waterways. They 
thought that if they had to find a 
market for £heir goods, that was the 
only way. They deliberately chose 
this policy of neglecting and even 
ruining our waterways. Sir Arthur 
Cotton raised his protest against this. 
He said that India was in need of 
waterways, navigation canals, and 
irrigation canals and not railways. 
Locomotives, rails, rolling stock, all 
were manufactured in England and 
they were dumped here. Sir Arthur 
Cotton did not like that. He wanted 
to give water to the people of this- 
country for navigation and irrigation, 
as an insurance against famine and 
scarcity in some areas and as an in
surance against floods in certain other 
areas. His policy was not accepted 
They were opposed to this. They 
were hostile. They did not encourate 
this policy. That was where we stood 
when the British left us.

Sir Arthur was not a mere dreamer. 
He was a successful engineer. He 
was responsible for the construction 
and completion of the Godavari anicut, 
and the Cauvery irrigation system. 
He put forward a great suggestion, a 
scheme by which the Ganga could be 
connected with Cape Comorin with all 
the rivers in between being linked up. 
He wanted a canal to be taken from 
Calcutta to Cape Comorin, linking up 
the Godavari, Krishna, Mahanadi, 
Cauvery and Tamraparni. That was 
his suggestion. It is not a mere fanci
ful dream. In other countries, they 
have given a lot of importance to the 
development of inland waterways. In 
Europe, the Mediterranean and the 
Atlantic ocean have been linked up 
with a system of canals. Then, the 
North Sea and the Black Sea have 
been connected with a unified system 
of canals making use of the Danube 
and the Rhine. In Russia, they have 
a very ambitions scheme by which 
they want to connect the Caspian Sea 
wity the Arctic Ocean by a unified
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lystem of canals. In the U.SA» 
during tbe last thirty years, they have 
spent 2 billion dollars on the develop
ment of waterway*. They have nearly 
developed 29,000 miles of inland 
waterways. Millions of tons of cargo 
are being moved on these waterways. 
In 1880, about 180 million terns of 
merchandise were moved; in 19SS, 368 
milion tons were moved on these

• waterways. That is the importance 
given to waterways.

In our country, I feel, we must give 
the same importance as is given in 
other countries. At present, in India 
we have got 5,500 miles of waterways 
in which the Ganga and the Brahma
putra play a very prominent part. 
They have got the Ganga-Brahma- 
putra Transport Board. We have got 
the Mahanadi canals, the Buckingham 
canal, the west coast canals and also 
the canals relating to the Godavari 
and Krishna. These come to about
5,500 miles of waterways. The Damo- 
dar Valley project provides for a 
canal to be taken from Calcutta to 
the Raniganj coal fields. There is 
another canal provided in Kakrapara, 
west coast, up to the dam and 50 
miles overhead. The Hirakud project 
envisages the possibility of the canal 
being made navigable from the sea to 
about 300 miles upward. This is the 
present position.

In order to secure full co-operation 
of all, it is necessary that the Trans
port Ministry, the Irrigation and 
Power Ministry should Vork in a 
spirit of co-ordination. The Second 
Plan provides for an expenditure of 
Rs. 340 lakhs to be used for inland 
waterways. I consider that this is a 
highly inadequate amount for this 
great purpose. Of this sum of Rs. 340 
lakhs, about Rs. 115 lakhs will be 
utilised for developing the Bucking
ham canal and linking it with the 
Madras, harbour, and about Rs. 43 
lakhs would be utilised for the 
development of the west coast canals

• and the balance would be utilised for 
the development of the Ganga- 
Brahmaputra Valley system.

The Estimates Committee went Into 
this matter thoroughly. They have 
got something very illuminating to say 
about this. I will request the b«n 
House to see how clearly and lucidly 
they have brought out the position, 
regarding the conditions which haver 
prevented sufficient importance 
given to this great subject. They say:

The role of the Ministry ' of 
Transport at present is largely 
one of co-ordination of the pro
blems affecting more than one 
State and of the problems involv
ing relations with other forms of 
transport.

The representative of the Minis
try informed the Committee that 
inland water transport was under 
the Ministry of Transport. Tnin^ 
navigation was in the State List, 
and therefore the initial responsi
bility lay with the States. The 
Ministry of Transport was, how
ever, concerned with the control 
of inland navigation, so far as 
mechanically propelled vehicles 
were concerned as this subject was 
on the Concurrent List. The ques
tion of finding out the ter-hnioffi 
potentialities with regard to 
waterways was dealt with by the 
Central Water and Power Com
mission who were under the 
Ministry of Irrigation and Power.”

Therefore, this responsibility was 
denied and it could not be fixed on 
any particular agency. Therefore, this 
thing was completely neglected.

The Estimates Committee further 
said:

“ ---- it had been difficult to
ascertain the responsibility of a 
particular Ministry In such mat
ters with the result that one could 
not know if there was any ma
chinery in the Government of 
India which could make itself res
ponsible for doing some improve
ment in the existing state of river 
navigation which was desirable, 
important and had immense 
potentialities.”
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Later on, they proceed to say: that it
is possible to construct a canal linking
up Calcutta and Mangalore via
Cuttack, Madras, Cuddalore, Tuticorin,
Cape Comorin, Kozhikode, and Trivan
drum They have said that it is quite
possible*

In February this year, Government
have appointed a Committee to go
into this question It is presided over
by Shn B K Gokhale, retired IC S
officer, a very able man The Govern
ment wanted that this whole question
should be enquired into and an autho
ritative report should be secured The
terms of reference are fairly wide and
exhaustive The Committee has to
review the part played by inland
water transport in the transport sys
tem of this country, including the
movement of bulk commodities to
ports for pui poses of export, to give
an estimate of the time and cost need
ed to complete these things, and to
examine the prospects of increasing
and extending the river and canal
services including a direct service on
the East Coast as well as from some 
point in the North to the South

Therefore, the terms of reference
are fanly wide I am hopeful that 
before long, this Committee will find 
it possible to present its report and
the Government will take a decision
so that we may evolve a national
policy regarding the development of
waterways in our country I say that 
there should be co-ordination Just
two days back, the Minister of Irriga
tion and Power was saying that a 
canal would be taken up in Rajasthan
upto a distance ot five hundred miles
He also indicated that he would also
consider the possibility of'utilising it
for navigation purposes I suggest
that hereafter, whenever fresh pro
jects and canals are taken up, the
Irrigation Ministry and the Transport
Mmistry—luckily, we have got very
able Ministers, cool-headed, warm
hearted and kind Ministers, who can 
bring to bear their capacities on this—

should see that our country will have
before long a national policy regard
ing the development of waterways in
our country, which we have been lack
ing all these years

I would like to say a word now
about roads We have four kinds of
roads m our country, national high
ways, State highways, roads under the
control of the district boards and local
authorities, and rural communications
In 1943, there was a plan known as 
the Nagpur Plan, under which we
wanted to develop our road transport
The object at that time was to give an 
approach road to every village, and
to see that no village was removed
more than five miles from the main 
road, and the planners had envisaged
that within twenty years, that is, by
1963, this programme should be work
ed out At the end of the First Five
Year Plan, we had a total milage o*
1,22,000 in respect of metalled roads,
and 1,95 000 in respect of unmetalled
roads In the Second Plan, it is pro
posed to add 22,000 miles of metalled
roads, and 40,000 miles of unmetalled
roads and there is a provision of
Rs 247 crores for this purpose

Government have also taken a verv
important step in this matter, which
I consider to be very significant A
special study of the development of
rural communications has been under
taken by the Transport Ministry m 
the Road Wing and I believe, a spe
cial officer has been appointed to deal
primarily with the question of increas
ing the programmes for rural road
development included in the Second
Plan, to consider the arrangements
for the maintenance of these rural
roads, and the extent to which pro
gress could be achieved to reach the 
objective of the Nagpur Plan I wish
to state that Government should give
top priority to this matter

We have been lacking very much Jn 
the matter of rural roads Wherever
we went into the rural areas, the re
quest everywhere was, ‘Give us a road;
give us an approach road, or give us a 
metalled road’ This has been the
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cry in every village that we have 
visited I would, therefore, urge the 
Transport Ministry to give top prio
rity to this matter No doubt, it is of 
great significance and usefulness and 
probably also desirability that we 
should have big structures and multi- 
storeyed buildings in the State capi
tals and also m New Delhi, but of far 
more significance and satisfaction 
would be the provision of these roads 
in every village where the people are 
subjected to severe hardship and 
suffering on account of the absence 
of even proper approach roads

I now come to tourism That is an 
important thing After we became 
free we began to give more import
ance to tourism Besides, as tourism 
develops, it becomes a source of 
foreign exchange, and it also promotes 
international understanding In 1951, 
we had about 20,000 foreign tourists 
coming into this country, while m 
1955, we had 43,645 tourists coming 
into this country The earnings from 
this source in 1955 amounted to 
Rs 101 crores, and during the first 
six months of 1956, the earnings were 
of the order of Rs 7 4 crores

Now, there is a Tourist Traffic 
Branch which has been set up under 
the Transport Ministry, and regional 
tourist offices have been established at 
Madras, Calcutta, Bombay and Delhi 
Besides, we have tourist information 
officers at Bangalore, Ootacamund, 
Darjeeling, Snnagar and other places. 
Abroad also, we have tourist bureau 
in New York, and tounst offices in 
London, Pans and other places The 
railways are also providing concession 
tickets and giving facility to organise 
tounsm The Central and the State 
Governments are doing their best to 
-develop tourist traffic, and to provide 
all the facilities in respect of accom
modation, transport and recreational 
‘facilities for tourists.

Some places are visited by foreign 
tourists, and sotne places, naturally, 
are visited by our own home tourists, 
such as places of pilgrimage, hill sta
tions and other places of importance.

In this connection, I would like to say 
a word about Humpi and the Tunga- 
bhadra project which is there in my 
distnct As is very well known, 
Humpi was the seat of the ancient 
Vizianagaram Empire Friends who 
have gone and visited that place know 
it very well The Minister of Trans
port and Communications also was 
kind enough to visit that place, so, he 
has personally seen that place The 
marvellous works there remain even 
today to speak about the glory and 
prosperity of that age Besides, Humpi 
is a historic place where past glory 
and future prospenty meet in a very 
strange and impressive manner

Then, there is the Tungabhadra pro
ject nearby which is one of the biggest 
multi-purpose projects in our country. 
I would suggest that a tourist centre 
should be started there, and it should 
be made the special responsibility of 
the Central Government, so that they 
may start constructing buildings and 
providing all the amenities and faci
lities for tourists

There are some peculiar problems 
connected with tourism The foreign 
tounsts who come here have com
plained that they have to fulfil many 
irksome formalities either with the 
police department or with the other 
departments I wish those formalities 
could be minimised and more facilities 
provided for the tourists, so that they 
may be enabled to tour this country 
in a convenient manner

There should also be hotels and 
guest-houses for these people The 
foreign tourists have been complain
ing that the hotels and guest-houses 
provided at present are very costly 
It would be better if such institutions 
are started and established as would 
provide facilities for them at moderate 
rates, so that even the middle class 
people can find it convenient I learn 
that m Japan and Ceylon, the hotel 
industry is either helped or subsidised 
by Government.

By way of information, guide-books, 
folders, maps, pictures, posters and 
other publications are brought out.
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Same of the posters and pictures are 
very good. For instance, the posters 
and pictures relating to Kashmir are 
excellent; they are very attractive and 
very impressive. I would wish that 
similar literature is brought out with 
regard to other places of importance 
also. There is a general complaint or 
a general impression that the lay-out, 
printing, paper, reproduction of photo
graphs etc. are below the standards of 
similar publications in other countries 
I wish that the Ministry will bestow 
attention on these matters and im
prove the standards:

There should also be more tourist 
literature in Indian languages. I find 
there is a complaint that the litera
ture that is published in the regional 
languages is not written from the 
point of view of India. I suggest to 
the Ministry that the posters or other 
publications that are brought out 
for our people, in the regional langu
ages, should be written from our point 
of view. It is just like talking about 
Egypt or the Arab States as the Mid
dle East. They are not Middle East 
for us. Again, it is just like inter
preting the War of Independence of 
1857 from the British point of view. 
I submit that when we publish litera
ture in the regional languages, they 
should be from our point of view, from 
our background, history, traditions and 
culture.

With regard to the publications in 
regional languages, I find that these 
are not brought out in Kannada. 1 
appeal to the Minister to see that 
these publications are brought out in 
Kannada also.

Films also can play a great part in 
this respect. The other day, in the 
Constitution Club, you were also pre
sent, when they showed us the ‘Festi

v a l of Kashmir’ on Srinagar. It was 
a very beautiful, lively and impressive 
film; it was also very illuminating I 
wish that such films are shown with 
regard to the other places of tourism, 
of historical or other importance.

With these words, I support the- 
Demands for Grants relating to thic. 
Ministry.
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% f a r a  ^  ^ t  'srrFcTT f. i w ^ r m h r  
»Ht sft TPST 5fT|T 3?t gg?T *HHK T̂T 

T̂̂ TT I  fa  ftTTt T m  5PTT f^nrf^T- 
sN ^  snr ^ f r  vfr ^  *  ^ tf

< ffe iw  ft? #A< •rtfj^r *r h i^

*rf, eft 'i'pn  3»R5t farr 1 sn^r

*T V,w^4 ^nr «PT T?T

| 5fk ^T  % 5ftnt * t fcPPURT fT t , 

**PPT <&T
| A^TTT vfT <n <T qTI f  I

pRT ^ft *1* TRT ^ '1̂  <<SHr

^ l^ d l g I

,4Tf«r«< t»T w p  *r?T ^  I  1
(Tf% ^  *TT *TT<i|̂ ld«h R | ^  «TT, %Pfi»T 
^1% <F*TR 'TT ̂ T  ̂ TH«f ftRCTT 5RftW

*ft fcn  w r 1 tTRvfhr *Ht 3ft ^  ^ rw  

ftwr *rr ft> *î r MidWa+ Rtfctt 

5Tr*X *x ftm  ̂ TT»rr 1 T f « r  ̂ r  arm

5t *r  ̂t> «nft *^r 're »rrzt4fiiw»

fiFCT 5TPT ^ft fvrrr 1RT1 1  WTOT ̂  
f*p *»nf^RT ^ r  ^  $ftr *15^ ^  »niT 
#  3r??t f t  w W b p  f^TZTT m  *R  
firm ajT̂ nT I

TraT 5r%7r ^  j t t s p p ^ r
wrlVr ifr arr ^ t ^r?r spfr iif «ft 1 
spff̂ r w  ?tt !?> *iqr «n, 

^Tpt ?r4V ̂  ̂  mftR»T ztrt^Trirmf; 1 
t o t  ^ r̂ft ?rnrr f«r ^ ? t  w t ft  
Tfr g xrV w i  ?tt >ii £? ^ r i 7

Pif-Tr w  5Jr^rr f̂t #  »rf 1r 1 
i?n  Pw*r I  %  Bftlfr *r Htt *R t 

^TT sp^rr ̂ Tfgrr t ^  * ^ -1  q- sfnft 

5pt gfr sr?r msrnx fesrif *if «fr m T 

sfw'T ^'t farerm ^t > m  «tt fa  
JTFHT jp P 7T W  «TTfqi»T g’fTT «F TBfT 
arrTm 1 «r?fr ?r ^ r  t t

^rr# apr 5W r r  ^'r arrfr wrf^rr 1

snsrte ?r *rr^5T ^  q f s ^  ^rrw 
5rrfa»r t t j r -  ^  ^ft srif 3r?F7fT ^ 1 

^ fT % sfp r5p f ^ • ^ r ^ l ’ ?nrarr 5nrnj 
l^ r F w ^ T J T ^ fT f^ n ^ fft  ’ F l i  

W T̂̂ rTI g fa STfft ft— r̂TW # 
fc^ r fr  % ? m r  i\  ?*<^rr w v
st «itt, tt *fNr ^'t ? m  ?rt<ft

\?«nft q' ^  ft%»ft 1 *nrr «pf

f3rPr»T *rk  t  ^  *?>
t o  *pm-vnr t  ftnrf^r ^ vnst 
T̂ cft |, ssfarj qr qfenp trt

srrfa*r ^??r  ̂ o t  ^  ^tt
T̂Tf̂ r |

^ r n r  ^  Tf»HT wrrar mfa^r 
>pm ^  %• 51^ 4- » ‘ r 
g r ^  $  srrmTT *nrr fa  Tt^r ^  Tfarrre 
*nfa?r ?r ar^R ®rm | fa  w\ v .x ft  
^ n i  w  snrra- «jt, ??r t  *f w  
?r̂ t ^ 1 #7  ^ t  snt ^ Sfî T <pt | 

?ri?r fm  | fa  am % ?ft»r ?rt
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[«fr TT# STM 8!?TH3

i f k n r c r t * ' f c f a r s f a i T
f  I *  T̂Tf> * fa  qT qf*TO UTfa*T
arf*t % w r  qnc firrr arnr 1 ®r? er^^hr
§ m r £ r  $ 1 ^rr <re rm

qrf*T A  «rjiT f t T t $  1 A  r r  ^
f a R S r s v 'f t e r r l

fa  qr s r t  qr* g  f5R *q-p<ft$  1 
qrc ^  | v k  ar^r enjr errc *?r 

*r*^sr | ipt n̂rr <ttc t S*
* ? t  q r  q| i  v t f  m r
fip r fr  1 1 ar?r t t t  j f t  % arR> | *ftr *  *t 
frrr®r A  «rar *  f ^ r « r  ftaT | 1

qWwrfHift *  uptc *n?T qr q N w
qrnr *nfa»r w i  >pt finrr srrir, ?ft 
*ft»rt qft wit  TTf?r fa % »ft 1

3 ® **  *  VPfit gfsTTTT ?ft »Tf t ,
^faJTwnftTfft^T^yt^rrftTJTrt 1 
% *flw rpr a ftfa itsjts r& r^n ^r^ ff 

| s r ^ t ?  sr5PR>r jfflnrTO 
®Ft ^ 1

*ft wr*ft Tnrf^rH
%  s f t r t  w k  t ft  f i r  % f a R  q>T ^ t t t  
^ppt qnr & 1

«ft TTV 5T.H WTO *R 5P*R 
^  ’ t  S' I

^ T=nrm Trq?1, ffa*r
TtMT £ ?Tt 3T?T sft tr=r ■iTif'li 

iftTi ^ rf^n ; 1 gr^r ^ i t p r -  I
^  q$£r jr  %?fi11 fn»rcr *r r^=m  

^  jf5T<K>T w f  & i m r cPTT̂  
1 1 3 7  fa r^ r ift ^  -T*nf

*rf «ft 1 snr7- fV-TR 3*rfr> % 7  eft «r^
i r f w r  s t  arw ft 1

33 fa  #  q t e  snfaq- spY
?f=r nnrr gnp^r | 1 s r t  ifti ssfar
fa f t  q > ?  srrfqR qft fsifrnr *rt ^
eft *?t£ «P? TO T  fa  3? f*Tdt
q^H m f v r  11  ^  Slf̂ T ? t  ^PHR

w ire rT  $ f a  fa*rn r ^ r r  v n #
% sre*r qr farsm: ^  r$ r $ «rtr 
ftr?r >rf ^ fa jr  f*r*rf®r w  «pt»t «fjv ?r^
§m  1 1 im  f*nter ^  t  fa  s r  ?n«-
m rrft- «n% ^  A  q v
site % ^  f®rjV qte  rn ftw  «ft ?h t

«T>»rr!Tf)- r̂T  ̂1 ><r>T?r*q?%*rT*fta 

5T T 1 afr q«rr̂  ?  ^  w r  ^
?r?t «rr 1 5hr vt ^rr
?><rr, aft smr ft^rr fa  qfr

faepfl' | |
^T  f  ?7Tq; % farr trsr TPTt ■> 

^TR #  ^fV q w w ffTT I  1 w*ft cfqr

farr rr^ ^T iT >ft W  3RT | 

^  *rm  |  fa  JTTffrir jttV aft- ?*r ?ftT 
?fV s t r  '»r 1 %

A '  m^Rfa afi qr> v r  m  
?ftr r f w  Hr ̂ :?R qr sttto 
TTiro rr*To ?rf<0 TT oRT ̂ fcT | I 

??vn? ir 7TZT 3 tr «rrfr ■sit A 

stst frTtsr 1 1 fanrn Rr> % 

5*rqf. » tr  qfT t^t ̂  1 s tr? fa«rR 

ĉ tt flsTfrrr ^ T r̂ ^ t t  r̂fafr im
s n R T ^ S t f t q r  rrr ^ 7-T *rr t j t t
eft w=t®t sp w  arc ^rnn ^ fa ^ r 
aft ?r5;ER'P*n' *r*r ^ ft  P' i 
eft r 1 wry fp=rn w  t  r«r t m  qr 
st^t #• w k  «n?r ^1 tp t  ? i  ^ri
?tt ??rr ■’T T i  ̂ 1 ^ rfa ir w?t f?5R q  ̂
m^o nrfo itjto ?nfqw T t  etRWTT 
?>fv ^Tf^rr I

A nA it? •rf'TT f  fa  ^frra1 

5sfV<r t ^ t p t  ?T aft ’ trfaqri ? t r  £ &rA
t ^ r  rrar »mfi A m r  TF f̂i % 1 ^

*ftr 5TT*r > fr  w  s t t  ?$■ mgr, 1 1 

?>rt »n r» ft  A ite& r * h  z r t i  ^ f p r  1 

aft ?T^r r r *  *rr=ft £  ^rtqw« ^
r̂ wrefr ^ A v t  <jtr ?rm f t  m r  

?ft*mT % «rarR 3*̂ r vt « r ?  ? t r  v t



<78t Demands for Grants S AUGUST 1957 Demands for Grants 678a

*r<K*nr fr fr  snffq i art 'TST^te 
ir^r^T v t  m  ’srraY | <nr wtara 
*  <nfi T^rl | *ftr 3**?r sjst ?y  

q i  Tfrt «rm  1 1 fJT fr#ft »rrfyff 
IT ?ra*T "TST STO ^
SPRITT ftifi WrffT I

«Par«T *Tft<FT tT̂ T

frnr«r fT«rr jttt % ?n*r«r
4 STTtfT SfTtTT f  f t  JT l^r 

araft ^  <TT ®n*T $T ^  VT9T5IR 
^  | sft 7?%
^  sznrferr «pot 1

Shri M. R. Masani: Sir, I wish to 
speak m support of two cut motions 
that I have tabled, No 1146 and 1165, 
dealing respectively with the develop
ment of road transport in India and 
with the development of tourism My 
purpose in making these observations 
is not to suggest any reduction in the 
expenditure on either of these services 
or to criticise the administration of 
this Ministry I believe that it will 
help the functioning of the Mmistry 
and its advocacy of the cause which 
has been entrusted to it if there is 
enlightened public opinion behind the 
Mmistry and also the support and 
understanding of the House If I 
raise the discussion on these two as
pects of its work it is in order that the 
good work that the Ministry is doing 
should have the active support of 
Members of this House

In recent times there have been 
certain developments that one should 
welcome One is the separation of the 
Transport and the Railway Ministries 
I have always felt that the joining of 
the Transport Ministry with the Rail
way was mimical to the development 
of transport in this country When a 
public monopoly is also put in charge 
o f the development of its rivals, one 
can expect only a step-motherly atti
tude I am glad, therefore, that the 
Toad, air and water ways transport 
will now be free from the Incubus of

the Railway Administration whose 
only objective seemed to be to protect 
its own inefficiency by retarding the 
development of alternative forms of 
transport

I welcome the amendments to the 
Motor Vehicles Act I also welcome 
the State Bank Amendment Act giv
ing credit facilities that will enable 
road operators to purchase on credit 
motor vehicles

A few days ago when the Railway 
Minister replied to the debate on the 
railway’s estimates, we heard from 
him an abject confession of defeat He 
admitted not only that there was over
crowding in the trains, he said that 
would not be lessened, he even thre
atened that it would get worse He 
also said that he was reducing the 
speed of our trains, the number of 
dining cars tnd air-conditioned coach
es If any businessman or industria
list m this or another country of the 
world were to make such a confession 
of defeat, he would be subjected to 
the explosion of an angry public but 
because this is a State monopoly we 
have to tolerate the progress back
wards that our railways have been 
able to show

However the situation leaves a 
vacuum which somebody else has to 
fill. Since the railways themselves 
have admitted that they cannot fill it, 
this position arises It has been esti
mated that by I960 61, with the grow
ing volume of passenger and freight 
transport, our economic development 
and our population will lead to, our 
present facilities would result m a 
short fall of 33 million tons of freight 
per annum and a shortfall of 1 4 lakhs 
of /passengers per day, which short
fall will bo in evcess of the facilities 
that will be available by 1960-61 
Since the railways cannot meet this 
challenge a great deal of the burden 
will fall on road transport

If our Plan has to be carried out and 
our economic development is not to be 
retarded the burden of moving the 
goods and the people will fall on the 
shoulders of road operators and trans
port facilities I believe the roads
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[Shri M E Masani] 
can meet this challenge if the Gov* 
ernment does its job and the road 
Ministry is given the Support it 
needs I believe that the roads of 
India and those who operate on those 
roads can take the burden and the 
steps that I would now suggest are 
designed to help our road development 
and road transport to meet the 
challenge in the face of which the 
railways have surrendered 

The first line of approach is quicker 
construction of roads It has been said 
by those who can speak, with authority 
about this subject that we pay for 
our roads whether we have them or 
not and we pay more for them 
if we do not have them It is 
a very wise observation The invest
ment in our road construction contem
plated is not adequate The Second 
Plan postulated an expenditure of 
Rs 82 crores on road development for 
the Plan period—an average of 
Rs 16 40 crores per year The Budget 
Estimates of 1957—58, however, only 
provide for Rs 13-14 crores—less than 
the provision made m the Plan It is 
just adequate to meet our existing 
commitments It does not provide for 
the kind of expansion of the load sys
tem that is required by the needs of 
our Plan and our country I would 
urge the Transport Ministry to press 
for larger allocations which are so 
badly needed 

The second line of development is 
to increase the number of motor vehi
cles on the roads that exist The 
Planning Commission has fixed a tai- 
get of 40,000 vehicles to be produced 
every year during the period between 
now and 1960-61 That seems to b~ 
an inadequate target and this view 
has been supported both by the Tariff 
Commission and by the Estimates 
Committee of this House 

Let me illustrate this point In 
1950-51, there were 1 2 lakhs of com
mercial vehicles registered m this 
country The life of these vehicles can 
be estimated at seven or eight years 
but we may stretch it upto ten 
years It means that by 1960-bl, 1 2 
lakhs of commercial vehicles have to

be renewed or replaced on the roads. 
At the rate of 40,000 a year as envis
aged by the Planning Commission it 
would mean three whole years produc
tion If the production of vehicles m 
this country will only go to replace the 
existing vehicles, where is the hope o f 
putting more vehicles on roads to 
carry greater traffic which our plans of 
economic development demand Obvi
ously the rate of 40,000 vehicles a year 
is quite inadequate and has to be up
graded

The third line of approach is to 
ensure economic cost of operation on 
the roads This can be broken up into 
two or three heads The first is the 
carrying capacity of our vehicles 
Under the Motor Vehicles Act of 1939, 
the maximum laden weight of a 
medium truck has been prescribed at
14,500 lbs and later 18,000 lbs We 
have now sanctioned production m this 
country of vehicles which can carrv 
upto 27,000 lbs gross laden weight. 
It is necessary that this limit of 18,000 
should be raised to 27,000 lbs to en
able a largci volume of traffic to be 
earned by these tiucks On the con
trary one finds that the State of 
Madia^ reduced the weight fiom
20,000 Ihs to lb,000 lbs on the nation
al highway—a step backward

Shn Ranga (Tenali) Your roads 
are not strong enough, they are 
broken

Shri M. R. Masani But there is 3 
way m which the weakness of our 
roads can be met and this is the use of 
trailers Instead of piling up additional 
load on the same axles or the same 
wheels and thereby on the same por
tion of the road which cannot stand 
the strain, what you do is to attach 
another car—a trailer—with four 
other wheels and axles so that the 
burden on the road is distributed in a 
way that the roads can support

One would have thought that this 
was an obvious thing which we would 
all welcome The co«t of a trailer & 
30 per cent of a truck because it has 
no engme, but it can carry 80 per cent
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ot the truck load. This means that the 
trailer-truck combination costs only 1 3 
times as much a truck but does the

I
rork ot 1.8 trucks, effecting an eco- 
omy of 28 per cent Similarly, the 

running cost of a trailer-truck com
bination is 1.4 times for a pay load of 
1.8, giving an economy o< 23 per cent.

Yet, in spite of this obvious solution, 
it is sad to see that in many States the 
Governments are obstructing and im
pending the use of trailer-truck com
binations, which is obviously a solu
tion for the roads of our country. I 
am raising it here, because I know the 
initiative of the Transport Ministry 
can do a great deal to break down 
this reactionary and conservative 
opposition to what is an obvious 
solution to our problems

Another aspect is speed You can 
only have speed, long distance trans
port m this country if you have 
through communications This is 
impeded by either missmg bridges or 
weak bridges which we come across 
on many of our highroads

Finally, the element of taxation. In 
my budget speech on 16th May, I had 
occasion to protest against the in
crease of taxation on fuel, oils and * 
road transport Every Committee that 
the Government has appointed in the 
last few years to examine this pro
blem has recommended that road 
taxation is too high and should be 
reduced The Study Group on 
Transport Planning recommended 
a reduction of 20 per cent. Yet, 
wc And in the present Budget that 
the burden on the roads has been 
increased by an increase proposed in 
the duty on petroleum, motor oils and 
diesel oils I wish the Transport Min
istry would exert itself against the 
Finance Ministry and other sections of 
Government which are in this way 
doing injustice to the needs of our 
roads and their development

I shall now turn, in the last few 
minutes of my speech, to tourism. 
Tourism, Sir, is a very important ear
ner of foreign exchange, and it has 
now been dinned into our ears that 
our foreign exchange position is weak, 
that it is one of the biggest weakness

in our planning and everything should 
be done to put it nght.

In 1951 tourism brought this coun
try Rs. 2.5 crores worth of foreign 
exchange In 1955 the figure rose to 
Rs 10.5 crores and for 19S0, in the 
first half of the year for which figures 
are available, the income in foreign 
exchange was Rs. 7.4 crores, from 
which we may conclude that the total 
earnings of foreign exchange in 1956 
will be about Rs. 15 crores to Rs 18 
crores

In the Second Plan period it has 
been estimated that we shall get Rs. 57 
crores foreign exchange by tourism. I 
myself believe that this is a gross 
under-estimate, and given a little en
couragement we can get much more.

Even so, accepting the figure, it gives 
us 2 5 per cent of our total exports.
2 5 per cent, of our total exports is 
what our tourism gets us already. jRie 
possibilities are almost unlimited. In 
the United Kingdom tourism has jum
ped up to be the fifth largest earner 
of foreign exchange. It gets for 
Britain as much foreign exchange as 
the export of motor cars or of films. 
In Italy today tourism is the largest 
single foreign exchange earner. It 
shows what can be done.

But, it is found in our country what 
we do for tourism is extermely nigard- 
ly The Planning Commission made a 
total provision of Rs. 333 lakhs for 
five years, not much, but not bad. But 
what happenes’  In the first two years 
of the period—m the last two budget 
allocations—only Rs 29 lakhs were 
allocated out of Rs. 333 lakhs. And, 
still worse, out of these Rs 29 lakhs 
allocated only Rs. 2 lakhs have been 
spent I must say that this is a sad 
story and that it calls for a little re
thinking on the part of all concerned.

The result, naturally, is that facili
ties for tourism in this country are 
inadequate and are not keeping pace 
with the traffic. There is an increas
ing wish among people m different 
parts of the world to come to India, 
see our country and learn a little of 
our culture. Many go back dissatisfi
ed. I have myself heard bitter com
plaints from people who come to India
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full of love and affection for this coun
try and, after the kind of handling
they received, going back thoroughly
fed up and disappointed that, after all
that they heard of the traditions of
hospitality in India they did not find
so much evidence of it

Hotels are lacking outside Delhi
Rest houses are lacking in a great
number of places

The Minister of Transport and Com
munications (Shri Lai Bahadur Shas- 
trt): Not even in Bombay9

Shri M. R. Masani: Rest houses are
missing at many places where they
are required Even when they exist
tourists are bitter in their complaint'!
that letters and telegrams sent to thobt 
who control these rest houses quit,
often get no reply One is reminded
of the old complaint about the Madras
Government ‘ Apply apply, no reply”
That seems to be the fate of manj
tourists who come to this countrj
They want to visit some of our monu
ments, some of our great archaeologi
cal places and find that no opportuni
ties are given to them to do so Ever
when they are given permission to
come, when they arrive, they find 
sometimes that local officials are
occupying the space promised to
them and they are turned away

Then, again, there is difficulty with
regard to transport Neither air nor
road transport in this country gives
the kind of service that tourism
requires The Indian Airlines Cor
poration have no services to many of
the spots in the country which people
wish to visit There is no IAC ser
vice to Udaipur, Khajraho or any
thing near it, Mandu, Mysore, Madu
rai, Tanjore and places like that

Shri Ferae Gandhi (Rai Bareli)*
None to Allahabad

Shri M. R. Masani: One can multi
ply this over and over again There
Is none to Ranchi, my own consti
tuency Even the service to Auranga
bad goes on intermittently, being re
newed and cancelled every few
months Road transport is even
worse People who want to go

to D V C , unless they are V.UPs
and are looked after by Govern
ment, can find neither a taxi
nor a bus at Assansol railway junc
tion I am told that an ordinary
tourist or cituen who is not
known to Government and is 
not looked after must hire taxi m
Calcutta and motor 120 miles to see 
our great achievement This is not
the way to sell either our projects or
our development

To go from Delhi to Agra yoy have
to pass though various State boundan- 
nes 1 am told there are two check- 
posts at which if you hire an ordinary
taxi you are stopped and delayed In 
the whole of Delhi there are only 40 
taxis which are licensed to enter Uttar
Pradesh, and if you are not lucky
enough to find one of these 40 taxis,
you must either get a special permit
before you start or put up with haras
sment and delay on the way just
because you want to see the Taj
Mahal or Fatehpur Sikn

These are only examples I know
that the Minister himself and the
Ministry would know of many others
What is necessary, therefore, is to re
cognise the great importance of
tourism Even if we forget about our
hospitality and international friend
ship, let us at least remember our
foreign exchange requirements Let
us be materialistic, if you like, but
even our materialistic requirements
demand a greater awareness of the 
importance of transport and tourism

Then, better co ordination is requir
ed Today, we have in the Transport
Ministry, I understand, a section of
tourism with one Deputy Secretary
and two Under Secretaries Can this 
be considered adequate for tourism in 
a country of the size of India7 As
far back as January, 1956, the Gov
ernment announced the establish
ment of a Directorate General of
Tourism I remember reading that in 
the Press and feeling glad that at 
least somebody had thought of doing
the nght thing Almost all countries
of the world have separate directorat
es or organisations for attending to
tourism Even the smallest country
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has it. Although this was announced 
in January, 1956, and although provi
sion tyas made in our last Budget to 
the tune of Rs. 1 lakh for a Directo
rate General and this provision was 
passed by Parliament, an year or more 
has passed and no Directorate General 
is still to be found.

The Estimates Committee consider
ed this matter in December, 1956 and 
in the 34th Report of the Estimates 
Committee, which went into this 
matter very thoroughly, we find a 
very interesting discussion of this 
problem.
13 hrs.
The Estimates Committee suggested & 
slightly different formula. It suggest
ed a separate Corporation being set up 
in India for developing tourism, with 
managing directors who would be 
responsible personally to the Minister 
of Transport. Whether we have a 
directorate-general or a separate cor
poration is a matter of machinery and 
detail. I have not gone deeply enough 
into this matter to make my mind, but 
it does appear to me, as the Estimates 
Committee pointed out. that running 
lourism from the Secretariat is no solu
tion. There should be an autonomous 
directorate-general or something of 
that kind which can run tourism, not 
like the civil service but in the way 
that tourism requires to be run. As I 
said, most countries have a separate 
directorate for this purpose. I hope 
that 'although over a year has been 
wasted, the Ministry will now proceed 
with creating a separate organisation 
which is so nccessarv if tourism is to 
find its proper place in the scheme 
of things.
• Along with such a directorate. I 
would also recommend the establish
ment of a Tourist Development Coun
cil with official and non-official mem
bers interested in the subject with the 
Minister of Transport himself as the 
Chairman of that council These are 
some of the suggestions both in re
gard to road transport and tourism that 
I would urge earnestly on the attention 
of the Transport Minister and Govern
ment, and I hope that they will receive 
consideration.

Shri P. C. Bose (Dhanbad): I rise 
to speak on the Demands for Grants 
under the Ministry of Transport and 
Communications with particular refer
ence to the Posts and Telegraphs De
partment of the Ministry. In the re
view of the first Five Year Plan 
recently published by the Planning 
Commission, we find that the telegrapn 
network wus expanded during the pian 
period by the addition of 63.000 tele
graph channel miles. At the com
mencement of the first Five Year Plan 
'hero were 36,000 post offices and 3.592 
telegraph offices in the country. Dur
ing the plan period 18,900 post offices 
and 1,465 telegraph offices were added. 
Progress in the expansion of telephone 
exchanges and telephone lines also 
was made. We have no doubt that the 
country was greatly benefited by those 
achievements. I therefore congratulate 
the Ministry and the employees of all 
grades of the department on the great 
progress they have made during the 
last five years.

I further hope that during the 
second Five Year Plan period also the 
programme for further expansion of 
the Posts and Telegraphs Department 
and the telephone installations will be 
fully implemented with the same oat- 
nolic zeal and fervour as was shown 
during the last plan period.

Now, I shall refer to the dispute 
pending between the federation of the 
posts and telegraphs employees and the 
authorities concerned for certain de
mands of the employees. It is very 
unfortunate that the dispute has been 
now pushed to a very delicate stage. 
The strike notice has been served in 
suite of the fact that negotiations were 
proceeding and the main items of 
grievances, namely, the Assam allow
ance, appointment of a Pay Commk- 
rion with wide terms of reference In
cluding interim relief, etc., have been 
conceded.

Apart from the fact that the posts 
and telegraphs is an essential public 
service and that suspension of the ser
vice will cause immense suffering to 
the country and the people at large, 
the strike will inflict very great hard
ship on the employees themselves most
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of whom are the breadwinners of
families The irony is that they will
have to bear this hardship without any
corresponding gain On the contrary,
they will lose the goodwill of the pub
lic who also will suffer along with
them for no fault of theirs

In a case like this, as an experienced
trade unionist, I think that it does not
reflect any credit to the leadership of
the federation to launch a strike which
is neither profitable nor justifiable
even from the trade union point of
view Some leaders, I understand, are
supporting the strike by drawing ana
logy between Europe and America and
our country Considering the highly
developed economy of those countries
and the great efficiency of the workers
of those countries, can there be any
analogy between Europe and America
and India9 These leaders, I am sorry
to say, conveniently forget to mention
that there are countries which are
very highly developed and where
strike is absolutely illegal and where
the stnke leaders and the strike sup
porters are dealt with by special legis
lation I need not elaborate on this
They should think over this before
they start the stnke which will para
lyse the life of the nation It is no
use drawing an analogy or inspiration
from other countries which have no
bearing on the conditions of our coun
try We are as we B re We are
underdeveloped and we shall have to
move towards progress accordingly

The Prime Minister has already ex
pressed his reaction and feeling, more
in sorrow than in anger Many other
leaders also have expressed their views
against the strike Under the circums
tances, there is no justification in 
launching a stnke and creating con
fusion in the country On the contrary,
if the employees withdraw the stnke
notice and settle the dispute by nego
tiation, I have no doubt that the Minis
ter in charge who has a unique re-
;ord of service and sacrifice for the
country and the people will concede
all the legitimate demands of the
employees For myself, I also assure
them that I have every sympathy for

the legitimate demands and grievances
of the employees I therefore appeal
to the posts and telegraphs employees
again that they should not misguide
themselves by false notions but with
draw the notice and renew the nego
tiations which they were carrying on
to redress their grievances The coun
try, I think, will approve of this course
and the country will be saved from
difficulties

13 08 hrs

Shrimati Da Palchoudhari (Nabad-
wip) Mr Speaker, Sir

Mr. Speaker: She will not take
much time, I hope

Shrimati Ila Palchoudhuri: No, but
the Chair must give me a little time
to put my points

In an expanding economy, everybody
realises that transport and communica
tions play a very great part and
when you see the allocation in the
second Five Year you will find
that among the main heads Rs 1,395 
crores have been allocated to trans
port and communications But that. I 
suppose includes the railways as well
However in that there are other parts
of transport and communications, and
they are also included and the impor
tance of this item will be realised,
when you see that this amount is
rather more than J the whole ex
penditure for the plan

I shall first take up road transport
Decause road transport is very impor
tant and it reduces the burden on tlje
railways and it has been really agreed
upon that road transport can do much
in this respect Road transport can
carry much of the carriage needed for
the second Plan and unless we have
also good road transport, this will not
be possible Look at the total alloca
tion in the Plan for road transDort, you
will find that the percentage Is 04,
Just a very small allocation vHere
again I suppose we have to keep with
in a certain framework But whatever
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It ia, if more allocation is possible. I
hope that the Ministry will look into
this aspect

Take into consideration particularly
the road transport where border dis
tricts are concerned, border districts
particularly like my district. Nadia
It needs road transport very badly, and
I am very grateful to the hon Minis
ter, because Nadia does have some
good roads, but in the second Five
Year Plan, the target laid down is
13,800 miles of roads We have
already reached 12.900 miles in 1056 
and only 900 more miles remain It
is not much But in border districts
like Nadia, road transport and national
highways must be increased

If the hon Minister travels on the
national highway in Nadia, he will And 
that the bridges have gone down like
match boxes during the recent floods.
I am told that it is so because that 
amount of cement and other
strengthening materials which should
have been used have not been used
I do not know if it is true. It is for
the Ministry to find out whether the
nccessary amount of cement, etc has 
not been used and if not, why not I
hope the Minister will take some
trouble to find this out The bridges
are in a dilapidated condition There
are diversions but they are very diffi
cult to negotiate On a national high
way, Sir, bridges form a very impor
tant link and when the bridges are
constructed, the necessary amount of
cement and other strengthening mate
rial should be used, after all the
strength of a chain is the weakest, * 
link, and what use will roads with
strategic importance be, if the bridges
are weak!

There are two other important mat
ters—tourism and shipping' As re
gards tourism, I agr£e with Mr Masam 
when he said that we definitely need
a separate tourist Board to be formed
Tourism is one o f the angels that earn
some of our foreign exchange We get
invisible credit from shipping,
tourism, insurance and banking But
the two angels that move about and

give us good foreign exchange are ship
ping and tourism In tourism, I think
you have noticed that we earn Rs 10 
crores per year, that is not a small
amount, because we have gamed not
only money but also friendship In
tourism, your national highways also
play a very important part

In other countries, they make the
places attractive That is the only way
to attract tourism Why can we not
plant our favourite Indian flower
plants or our national highways7 If
we plant the beautiful flowering trees
like the flame of the forest, prunus
japanica and jacqaranda all along our
highways it would make the place
very beautiful Fruit trees also can
be grown If rest houses are built on
the highways, the tourists will stay in
them and taste the Indian fruits and 
enjoy the beauty of the Indian flowers
People go to Japan to see flowers like
cherry blossom and chrysanthe
mum Why will they not come and see
the red and gold flame of the forest,
the delicate pink prunus japamca and
the lovely blue jacqaranda in India, be
cause they are all very beautiful and
there is great scope for their being
grown here on our highways We
have Vana Mahotsava every year, but
1 think 50 per cent of the trees die

An Hon. Member: 90 per cent

Shrimatl Da Palchoudhuri: I said,
SO per cent, as a conservative estimate
There are ugly railings all broken and
crooked and dead trees That is what
is found on miles of our national high
ways now I would ask the Minister
to come and see if this is gomg to
attract tourists to India Beautiful
trees giving shady flowers and fruits
should be planted on our national high
ways, so that tourists may be attracted 
by them

Next comes, Sir, inland waterways.
Inland waterways are one of the
means of communication in India
They have been there from very
ancient times and they must be saved.
Today you will find that in Sundar- 
bans, the granery of Bengal, the two
waterways Vidayadhari and Piali are
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almost dead. Formerly they used to
be very good means of communication.
In Nadia, there are the Bhairab and
Jalangi. In Bhairab there is no water
at all and the Jalangi does not bear
any quality of her name. It is now
a mere trickle. These waterways
should be saved if we want- Bengal
and India to flourish, because the
waterways can carry millions of tons
of our produce and relieve the strain
on the railways and other forms of
transport to the extent that no other
transport can do. Sometime ago the

• Government of India appointed an In-
land Waterways Transport Committee
and one of their terms of reference
was:

"To consider the organisation of
efficient country boat service on a
co-operative basis with an appre-
ciable increase in the present
number, with a view to faciliate
the carriage of more goods and the
question of mechanising at least
:lome of the boats, with particular
reference to cost, time and other
implications."
I hope the recommendations of this

committee will be taken up, because on
the canals and rivers, many of these
boats move about. Also it would help
our boat-making industries in many
parts of India. I would ask the
Minister to come to Nadia and
see what has happened to the
rivers. In the Sundarbans, because the
rivers have become dry, the salanity
of the land has increased. Formerly
the zamindars who used to own the
lands spent large sums of money. in
improving the embankments and mak-
ing the land fertile, but now the lands
nave become saline and productivity is
no longer' there. Therefore, I place
before the Ministry, the urgent need
for saving the rivers. They are the
very life-line of communications and
must have serious consideration if
Bengal and India are to flourish.

About the P. & T. Department, I have
just two small points. In my eonsti-
tuency, in Topla village, there is no
post office. This village has the re-
quisite number of inhabitants and the
distance from another post office Is

also what the conditions require. I
hope the Minister will look into it.
Also, some sort of telephone connec-
tion should be installed in Karimpur
and Swarupgunj Ghat. It is absolutely
essential. Karimpur is a border dis-
trict town and raids and accidents take
place almost every day. There are no
means of communicating these acci-
dents or whatever may happen as soon
as possible. I have seen myself an acci-
dent near about there. A lorry turned
over and the men were lying on the
road. There were no' means of com-
municating this news because there
was no telephone, except the police
telephone which opens only at 12'45
P.M. to be exact. Those men were lying.
on the wayside after being injured for
three hours, before I could give any
message to the nearest townxSo, there
should be a telephone system con-
necting Karimpur with Krishan-
nagar and the nearest health
centre. I think the Central Gov-
ernment should be something to
give what the people need very badly,
because after all, the Central Govern-
ment is the mother of our States.
(Interruption). Raids occur-almost
daily and the agitation and the fear of
the people would be greatly allayed
in the Karimpur area, if a telephone
was available. At Swarupgunj Ghat,
when the river is in spate accidents
happen, and it is imperative that there
should be a telephone here with con-
nections to Krishnagar and the places
that have phones near the place.
Our shipping needs to be greatly ex-

panded, because it earns for us foreign
exchange. We should also realise that
our shipping is the backbone of India.
The merchant navy is our second line
of defence, and we cannot neglect it at
any cost. The amount of Rs. 37 crores
given in the Plan is entirely inade-
quate. I had said in my budget speech
that we should have at least Rs. 50
crores. This is wanted to give our
shipping some help vis-a-vis with that
of the other countries of the world to
a certain extent. Although we can-
not hope to do wonders, we must try
to do something towards expansion.
Whether we get it from the World
Bank or whether we take the money
that is not used in the second Five
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year Plan, these Es. 50 crores should 
be provided, If you provide it, you 
vill get it back m the form of earned 
freights, within three or four years, so 
what have we to lose’

I hope that the Minister will see 
his way to do this. Because, it has 
been seen that movement by ship 
whether it is coastal shipping or 
by waterways is cheaper. If the 
railways can carry 1 million ton 
for a cost of Rs. 11} crores 
for 300 miles, for Rs. 12 crores 
by water you can carry 1 million tons 
for a thousand miles. Look at the 
cheapness of transport. We must 
develop coastal shipping particularly 
and extend it to the maximum 
extent. We have found oil in India. 
We must have tankers and also, 
gradually, refrigerated shipping. In 
America they have transported 
orange juice m refngeiated ships 
Iiom one part of the country to an
other We can at a not distant date,
I am sure, transport mango juice 
and get a lot of income for India. 
Refngration engineering is a coming 
thing I think the hon. Minister will 
have to consider how he could apply 
this to our country with as good 
efTcct as possible

About ports, there is one point that 
I would like to mention In Calcutta, 
you have seen yourself as you have 
had occasion lately to visit the city, 
that a lot of machinery remains idle 
because some parts are missing. Be
cause this machinery is not there to 
handle the goods, tliore is a i<>t of 
bunching in ports and loading and un
loading is retarded. Surely, there are 
companies in Bengal, near Calcutta 
who would manufacture these parts 
I hope the hon Minister will get into 
consultation with them and ask them 
to make* these parts You ha re to 
make the fullest use of these mechani
cal loading and unloading devices in , 
these ports There are people who 
make precision instruments in India. 
If the special kind of steel were made 
available t> these Indian firms, trey 
will manufacture these parts <md 
make these cranes and machinery 
workable. I hope the Minister will,

in his reply, assure the House that 
this will be done 

Lastly, I would like to say one word 
about civil aviation. Civil aviation 
in our country has advanced a lot 
and the effort of independent oper
ator is very striking. Some of the 
private companies seem to have fared 
better than the Government has done. 
The private companies have increased 
their share in the traffic much more 
than the Government corporations 
have done Private companies 
have increased for 38,126,847 pounds 
m the 1st six months of 1958, they 
have increased their traffic to 58,859, 
661 lbs by the last half of 1956 but 
tfee Government figures show little 
change. I would ask the Minister 
why this is so. If the private com
panies can carry all this traffic, surely 
the Government can do better. X 
hope this will be looked into.

Another disconcerting factor is that 
out of 538 Indian registered aircrafts 
at the end of December, 1956, only 
?05, we learn, held current certificates 
of air worthiness That is more than 
half of our aircrafts are lying all over 
the country, and they are not airwor
thy This is surely a disconcerting 
thought I hope this matter will be 
investigated by tlje Minister 

In "shipping and in aviation, the 
employees of the various concerns 
should have the particular considera
tion of the govt I would like to 
bring to the notice of the House 
fact In the airways, the air hos
tesses have been told that they are 
going to be employed in a temporary 
cadre, that after the age of 35, they 
cannot be employed and that they 
will be grounded. Their salaries also 
are going to be very much less. It 
seems to be a case of fly while you 
fly and the devil take the hindmost 
after 35 That is a very bad atti
tude I think, if you have to encour
age women to take up jobs in India,
you must give every facility to them.
As the economic situation in the 
country stands, women have to take 
jobs I hope air-hostesses will 
get every sympathy The seamen
who go in the high seas must 
also get every consideration.
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There was the Seame's Welfare Board 
in the past Parliament We hear 
nothing of it in this Parliament. These 
men go out in the high seasonshipi 
and do business in great waters. 
They deserve every bit of considera
tion, every help from the Govern
ment I hope the Seamen’s Welfare 
Board will be actively take up 
by the Transport Ministry and
ours seams will receive avery consi
deration not only in India, but in 
port in the world. We hope that
when our ships with the Tricolour 
Flag go out to the various ports, tney 
will get honour and this Ministry 
will be worked with great eclat and 
efficiency, and we shall look on uio 
Indian merchant navy with pride and 
a sense of achievement

Shri Basappa (Tiptur): Mr.
Speaker, 1 rise to speak supporting 
the demands relating to Transport 
and Communications. While I do so, 
I appreciate the significant progress 
made in the field of agricultural pro* 
duction and also in industrial pro
duction. Thereby, the room for ex
pansion of transport and communica
tions has been enlarged to a very 
great extent. Therefore, it is but 
natural that we should consider the 
national transport policy of this coun
try.

In the past, we all know that there 
was no such thing as a national 
transport policy at all While the Bri
tish were here, their policy was 
to encourage one thing at the 
cost of another for their own 
purposes. They encouraged the 
railway system It has been said 
here that other forms of transport 
were neglected to the detriment of the 
country's progress. The time has 
come when we must have a national 
transport policy for this country.

From that angle, the provision 
made in the First Plan and the Se
cond Plan is not sufficient to cope 
with the industrial and agricultural 
production. Of course, in the First 
Plan, they had given a place to trans
port and communications, an unim
portant place. In the Second Plan

also we have gone up from 23 per 
cent, to about 29 per cent, or so of the 
total Second Plan outlay. That 
means that the Government have re
cognised the importance of the trans
port system of this country. At the 
same time, something more will have 
to be done to develop the other forms 
ot transport. A sum of Rs. 900 crores 
have been set apart for the railways 
whereas for road transport, Rs. 271 
crores, for shipping Rs. 48 crores and 
other transport Rs. 43 crores have 
been allotted That only shows uun 
there is no balanced development in 
respect of transport and communica
tions Therefore, we should pay 
more attention to inland water trans
port, road transport and sea transport. 
From that point of view, I hope Gov
ernment have already realised that it 
is their duty to see that other forms 
of transport are encouraged most.

Taking shipping which has to be 
looked after more carefully, I must 
congratulate this House and some 
Members of this House who evinced 
a lot of interest in this form of trans
port during the last four or five years, 
as a result of which Government 
have been able to recognise its import
ance When I say this, my mind goes 
to Shn Raghunath Smgh and Shri' 
Matthen who took an important part 
I do not mean to say that others did 
not take interest, others have taken 
a good part When I speak about 
shipping in this country, I say, a lot 
has to be done But, there is a lot 
of bottle-neck We hear in this Parlia
ment that in the Calcutta port, there 
is so much of congestion Similarly, 
111 the Bombay port also, there is a 
lot of congestion In fact, m every 
form of transport, we notice that there 
is a lot of bottleneck. That is why 
I have suggested at the very outset 
that there should be a national trans
port policy for this country, especially 
in view of the growth of trafflc.

The growth of traffic has also con
tributed to the congestion, and there 
has been some criticism in this House 
regarding shipping also While I say 
this, I am quite aware of the fact that 
traffic has increased enormously dur-
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in# these years. From the reports, we
find that'in 1990-51, the traffic was of
the order of 18 million tons, but it
has risen to 20*4 million tons in
1954-55 to 24 million tons in 1955-56 
and to 27 *3 million tons in 1958-57. In
fact, nobody expected such a big rise,
and surely the planners ought to
have been a little more careful and
anticipated that there would be a 
growth of traffic in this fashion. Any
how, effective steps have been taken 
recently, and our Minister has also
given us the hope that the conges
tion at these ports will be minimised
very soon. But the fact remains that
in view of the growth of traffic, it is 
up to see that adequate transport
facilities are provided by having
more shipping tonnage and also by
way of greater facilities for the
quicker removal of goods from the
ports and so on.

At the Calcutta port, the traffic has
grown from 2 million tons to 7 2 
million tons; and at Bombay, it has
risen from 2 million tons to 9*6 
million tons. To cope up with this 
situation is very difficult indeed.
While speaking on this congestion, one
hon. Member from the Opposition,
Shri Nath Pai, pointed out that pro
per and cogent reasons had not been
given for this congestion. We also
wanted to say that Government
had not supplied clearly the facts
regarding the Suez affair, how
many ships came, and so on, so
that we would be in a position
to appreciate why there is so much
of congestion. Anyhow, the fact re
mains that monsoon and seasonal con
ditions also may not enable quicker
removal of the cargo from the ports.
Besides, there are also imports of
steel and food for our country, which
have added to this growth of traffic.
All these things have resulted in this 
congestion. Anyhow, effective steps 
have since been taken, and as our
Minister pointed out the other day, a 
piece-rate system also has been intro
duced. With these steps, I hope the 
congestion at the ports will be mini
mised to a very great extent.

While I am on the point of the
development of major and minor

ports, I must say that a significant
progress has been made in this re
gard. We find that at the Visakha- 
patnam yard the number of berths
have been increased; in Bombay also,
a number of good things have been
done. At Kandla, which is one of
the most important places in the west,
a new port has been developed at an 
enormous cost. So, there has been
good progress. At the same time, I
must also say that the minor ports
have been neglected to a very great
extent.

For instance, the Mangalore port,
as one of the Ministers was saying the
other day, is in a very bad condition;
when people go out, they have not
got a proper place where they can
take a little rest. I would submit
that the condition of the minor ports
all over India should be improved to
a very great extent

When we are thinking of having for
this big country a number of major
ports, I cannot help saying that in the 
west coast, Karwar or Malpy should
be one of the most important major
ports of our country. Past history
has shown, and the great experts who
came to our country in the past have
pointed out that Karwar will be a 
very good port in the west coast. The
State Government are equally anxious
to co-operate in every way, if the
Central Government are prepared to
lake up the development of a port
either at Karwar or Malpy in the
west coast.

The other most important thing
that has agitated the minds of hon.
Members here is the question of the
location of the second shipbuilding
yard.

Shri B. S. Mnrthy (Kakinada-Re-
served—Sch. Castes): What about
the east coast?

Shri Basappa: Whatever I leave,
the hon. Member can say. He can 
supplement it

It is obvious that this country
needs more than one shipbuilding
yard. We have already one yard at
Visakhapatnam in the east coast So,
it Is but natural that we should have
the second shipbuilding yard in the
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west. I leave it to the experts to
say where the second yard should be
located Only recently, the advance
party of the British mission came to
our country, and visited a number of
sites In this connection, I have also
to point out that m the hinterland
m the west coast, the best kuid of
steel and the best kind of water
are available nearby, besides, we are
also having the Honnameradu pro
ject there, which would provide
quite a good amount of electric
power There is very good steel
available in Sandur in Bellary dis
trict, which would be useful for a 
marine steel factory in connection
with shipbuilding purposes. After
taking all these things into considera
tion, and also after judging the 
question from the economic and
financial viewpoints, I hope the ex
perts would be able to say that
Karwar would be one of the most
suitable places for the location of
the second shipbuilding yard How
ever, I do not want to foresee what
they would say I would only say 
that there is a great necessity for
doing so

From another point of view also,
this is very important There is a 
mistaken notion when the demand is 
made that the Mysore State should
be given more facilities I would
like to point out that the conception
of the new Mysore State must enter
into the minds of the people What
was once the Mysore State is not the 
same Mysore State today, the present
Mysore State is quite different, the
population of the State has increased
from one crore m the past to two
crores now, and it has now a coast
line of nearly 200 miles Along the 
coast-line, we have got Karwar and 
other big forests The Malnad area
is also there as a challenge That
area also has to be developed in the
matter of communications, in order
that its vast potentialities of resour
ces might be exploited fully If the
Minister will look at the question
from all these angles, he will see that 
the shipbuilding industry must be
started m one of these ports in the
west coaat.

While I am on the subject of
Mysore, I must say that the area that
has been added is backward in com
munications and transport, or I should
say, it is under-developed For, there
are great potentialities in that area;
the possibilities of tapping the eco
nomic wealth of that area are very
great Even the Dar Commission
had gone into this question and stud 
that these areas were backward. The
States Reorganisation Commission
also have gone into this question, and
have stated that the four districts of
the Bombay State which were trans
ferred to our State were backward.
It was not only the linguistic consi
deration but also other considerations
that were taken into account when
the States were reorganised So, it
cannot be said now 'You wanted a 
State, now, you have got it, there
fore, it is all your look-out now.’
That is not the point of view which „ 
must be borne in mind I would say 
that the economic prosperity of these
parts also should be taken note of.

If you take Gulbarga district, for
instance, you will find that there are
only 8 miles of roads for every 100 
square miles, whereas in the old
Mysore State, we had 36 miles for
every 100 square miles Even in
Noith Kanara, there are not adequate
communication facilities In South
Kanara and the Coorg area, we have
proposed to spend about Rs 10 crores
over 8,000 miles of road

Judged from all these considera
tions, there is great necessity for
developing these parts That is 
necessary not only from the point of
view of the Mysore State, but also
from the pomt of view of the national
interests of the country with its vast
resources, the west coast must be
developed in the matter of communi
cations and other things

So far as inland water transport is 
concerned, as we have all seen, it has
been neglected all along Of course,
there is now a master plan which has
been considered by Government, and
I am told that a high level committee
is also going into this question, and
lots of investigations have talun
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place. If this can be donc^feuccess- 
fully, we can see that thefNarmada
is connected to the Godavari and the
Ganga, and the Tapti can be connect
ed to the Godavari, and from Calcutta
to Cochin, we can bring a canal.
Thus, we can see that there is inland
water transport.

This will help a great deal. There
fore, I hope the Ministry will give
careful and immediate attention to
this aspect also

13.40 hrs.
[Mr. Deputy-Speaker in the Chair]

«ft srrar ( ^ r f r f 7')
irftor, fT'TFWTJTr'r q- g^p- * 0,0 0 0 
TTjfaff % ^rJT^f r r T T l^ T
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t  3*  *tt tYt ftrcr arrT’ i :  *ftr f j jr ft
f w f f  v r v r #  Tr ftwri 
arrTnr i sraTta % *rr«r
T^TT Tim | ft? %*' % ^|T % 3fpf
gt -3ft arstTsr ftfsn 3 *nr 3 --?'* tt't
vpttt vr * t s? *fi v*r f^ n

*flT 3ft fPTTTT 4*^3 * *TT 3*vt

«F? Tnpff % «TT*T *3f
ft*rr i srrfirr | fa  sfvtt

^  *sr < k  v t i  an?T ?rit *  Tf"t $  iftr
* fcrr fv r  | i 4  nm wt scnmrr

^ far ??>* i fa m *  t^ fT i #
^x. ftrrnn w t t ^ i  * r m v r « f i  1

*rnr v> } t  »<k ^  «r  f r̂anT:

j f  ?nsnr #  rnp m 'kit fr ijw
«Ft «fr wr^rt # vrjfi- f r r t t  w

TCTe 5HT3T f e w  S(5W 5TTT <PT 

^RT^fsprr «tt 1

?nr *r?r 7 t  f a r m  s r o t  w  «tt 
tst | fTj ?nnrj ^ ?rnr% *n^ar
^  ^t«tt w r r  s 1 5fT 
fsnrf'nr v t  5r® Hpqr »rarr m  ?prt
3ft fapTHTT T ^ T  TT ^  ? V *  
IX  I ^T7 ’T
?rr5 stht f^m^r «rr 1 cr?
T̂T ^ »̂Tin

T T f3̂ rr»mTi w * - * * ? i ? r t -  
r^gT P̂TT I o ?rv ?ltl-
4T I I. 9T* ^
3T*T ?*T*> ?%T ITT 7R  ^TT ^  f<m
w  1 5T-T T^rr «ffr ? 1̂ 1- ?r srth srrr 

^rm ^ n r ^ ( qrf ?t t «b  ?r n f  «fV 
w ^  csf, t o  ^  *ff

ftr  ^ft |  w? *nr m r  ^
t t  -srt -ftsr | |  ?:*n ^ r ^ t
3f t  JTsr^fr Srr «TTfr t ^  &t 

t  ifrr 3 ^-T TfTT i t  %  v *  »r? 
'̂1 sft v i  ^ r '  | i  jft  f t n r r  v )  ^ ^  3^ - f t  

w m t  |  1
% » T T  v t  5 T  3fr r«P ^?r ^ c T  ? l^ l- 
11, 9 JT V 7  t p i  % 'TPT V T  ^ t 
n f | I

ffRr ?>T TT 3TT̂ ?̂ ^ 77 . #  fa»T
U ^ - ^ o  ^  v ? t  f v  *3 i  
x tt  |  s ftr •3?r '̂t *rr»r <p- f t :  f t r r m  
« n r m  s rrr, Hpjrr a r m  ^ l i f T  1 

f t r m  £ t  * r r  <rre 
z  -s 1 c i-  fircr w  1 ^  ^
?iTC3r5 v i  srm I  %  f w  h t ^  ?r ^  t o  
i t  «r?r t ? , ?ft 1 A  ? rw v t s t^ rp tt 
f  f t :  3ft  3tst t t  srar?r ftcrr | ,  ^  arrvt 
w  *rt3?r v r f  #  fff?rr p r r  
|  ^ftssr *rsT «n: ^r?r s t  ^ ? j t  |  1 ^  
<rr f i m  v t  !rr  ^f?r ?ft t r f l w  xs ft
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|>ft tr.irr]

*T f|i 'ffrc rr  fa r m
f t z r  jw ft r

vTt«r?tf<rr£<TTifftr$ ^tPr ?*r^ 
*T$T <P>m 5TTTT «rc n  
«rrf «rr *ft?r fsprr 5tT?rr $ i 5r€» s*rcr 
*  srff *rraT| fa  ^rr * ff  $ 1 * ‘
x r r f t  f r r r ?  t  ^ t  «tt aft <t*
$, farnff f t  ^  |T farw
WfTZ 3TTT f t  3TT*T «TT f^JTT fa*T7 V m
,̂ rTff7 i SrM  tt f  a m *  nr  «rm *t
?>cTT t  fa W?RT TJTRT fafTOTT 
«F!ff ^  urtfr | f?nrr

farrcr ***  
arnft | i trv ^nr ?r ji*t v z  

fam r f t  s t  f t  irfT5*r *t *rr? *rre 
w r  t t  fsm *ptt 11 ^ f i f t  >fi «t«r 

T^RT tTfrTT OTVt ?ft STTTT sfT 
s p th  f t  vnrewitfT ftjV |, jfteT #  
?ft sr# |taT j m  snrer f ,
^  r*ri ??% £ sftr ?*% f t
faTTT ^  IR {  f̂iFT W  *T  ̂
ftrcr v s  ft? «u«pff r^TTTt «rartft
n f | i ^Ppt srtoT % f t  farrr are 
$ # *|?t *rfar «rar far *pt \ f t r  ^  
JT *rter j  m iti % ^  m  f  *ftr h 
JTOTt? % s tjtt *rw f  i «rrt $■ 5j-«r 
v r f i  v t f^r'TT smn | T t |
f*p 5*t w t w* f t *  5T? % «pf?T
«rRn $  <ft
«rrrr rm  ^ i ’HipTH-1 , ?*nrr 
«Fnwr w h t  * fa R  ^ i 4  *<T̂ rr
5  ft: «TVR iftT «TR ^ I

5ERSTTT f t  ?rrs & ^  ^TtfT 
w m r  *it «r> i f t d t  *  

fw r  fv  f r  for vpz*
to t I  if 3?j% h t t t  ?nrrar w  
$*  ’fihr# % ?rm ^rftrr f> arw i f»R

?*m  Op ^  ^  ^*r
«R W ^r ftX  ^ 5  <kT̂  %

fiw  ?^ V t «5: Htt «pt * w  fw r *wr | 
*3?r r  wr | «ftr f t  fr fzs fa w  

f ( f  ^ r  |, <rt? 5 ^  ^ t t  
f t x  x tfc  ftr? ^  f g  f t *  enpRr f w r  
«tW I fl|: ftPT % *F*Z v s  m ft 
<«ITO f t  ^P«r «f><% «t*$ s T5RT

fatf »̂ ft>P5r ^ ¥*r ^ w
xpbm ?t * r ^  *rr r̂ar f?w  r̂nrr 
^Tfp i ^rrfT xq  *n*r vt if t - 
^rc r̂ rzrr n^n i gr?r qr ^
H *TT ̂  ̂  ̂  JTf iftT faff faff 

^ f f  «f?( ^T WfT «TT ^PPt ^TT 
fvprr ft r  ^rtr > 5̂  «r f^  fc'fti 
* w fe  *PT ^  I 5lt f e  <r # ^ t  
iW  <R I t  WWt â R Hf r̂^TT 
% f«F %m\ q^r Rv.o jfi r̂ «ft 
fte s  r̂r r*RTTT | i snfr fsrr^ ^  

ffnrvrffPTffrrer 
srgrr l ^ r #  ft i ^fipir 4  m # w (  
^r^rr g fa  w»t $  f t  th tM t
apr | i

?*n ;̂ * tft f t  ^  *&%*. f t  f t  
eî r ^ f t x  ^ t  % ^nrra vt
^9T «rr I W^TRFT 15THT «TT

^5 ^fr % h tt % srr̂  ^  ffr^r i
>jY rT̂ t fsp? 1PT. t  I

3  ^niwf § f*F «rt 
sjrtw srnpr % =̂r spfe r̂r?[!T %r®B5T 
^  TT TTUWr f%HT 5mT I

w W t  #  f t i  ? t ^ i r
^  ^ i ai? qr %x*gm <js npv 

w i  ^  v?[r srmr
| fa  *n|r «it «rr w  ^nrt
sri3&*r ^  f t x  j m t i  nft »ra  «pjt ^reft 
t  efr airar | fv  «r

i m  j m t i  *n  ̂Crft ?ft n ^ t  *r̂ t 
5>ft f t *  « m  ir tfr  ^  g>ft ?ft 

^  i ft  sraftr % fW f
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m  f a  ssrcft it i * *
* f  tft sr«nr w ?  5ferrta? 

ftw r arnrr i s fe r ft* «jf*rsro#t 
A  wTRr igw m v n v  1 1  $*ir<r jptpt 
1% ftm  fa  3ft $
sro*  *̂r w«t *rrr >̂t snmr ^  tftr 
af^T <rc ^  «rc ? w ft £  «*t 
g f a ir t f  f^rrfqcr *ft
artift i A %mfr jrt^trt -wnrtrr
j  fa  *np «rrr^  *ftr,

^rPrer *w n r m f t  * r m  *? t t -  
*(®t  $ %f«p5T * f r  * t  ^ % r ? ffh r  
«t ^  ^  «nft T f i p n f  w  sstw rt
TT5n  m r  & i <rr *r b r  *Bt <rf*r* 
g f t n r  |  « f t r  st *fte r  ? m t £  I 
*?t jftr fti ?fr t  &fa?r f^prr *rnr 
fterr % # $ * t  *f?V t t  £  i

sn ^  ^  4Tfr w  
^ ^(Vi ipfeanpn’ 5 <Mfvt ^
f€T*rr 3trt i

^  JTT5T #  f̂ Rhr ?ftr % ^ IT  T̂gcIT 
I fa ?ft$T ^ t  *ft 3ft wt£ |
*T?5T U? T?T W  t  r?  ^ T TT  
f^RRT farrqi I , OT f*PTT vt ^  

f t  ^ T  5T?fV »npdY t  ifr r  *T^t 
spl^r $ fa  Sff *? t  I 
amsr v t 4  m w r ^ i A m w r  f  fa  
^ r  % farm % %rnr % «rr 3*r% far.JT 
«Ft *farcr <tt s f t a r  w  f o r m  ?r f w
srtf I *? *TPT «FWf ?  fa
* $  «TT 3ft ift  <nf T T  w r  jrtHT J W -  
Tt# v r  P p w  t  & fr  f ^ r w  % s r f a r  
w  ftrrm r iff  f W  v r  firrr i 
tjsrr v f?  ftnrr *w t  ?rt ^ r  %  ?fl>fr «Ft 
«r^r $fa*TT ^  <sirWt i

» f «rw  sfl «mr% ? r ^ r  T^prr 
^rf^rr f  v f f  w s ?  % >n̂  #  | i 

’r :  ntnie w  v w  | % P r w 1̂
v t f  st̂ w *  *r$ »rf 1 1  *rvs

% «r^T v t  v n  m t% ft fafc, 
vnr f*Rr fR f % *ft, ^  ^  ^  v t f 
f « i  sr^t s im r  1 1  Jrfr «ft aft ^  ftnr- 

^ r w ^ t T ^ r l  i ^qrrftvtH Knr 
$  ?fpr v c  f , v*TRr $tt| $  i
5TfT <R S ftf^ fo ff *Pl m *l * x  flnrr 
*nrT | i ? » m  ^ r r  »r? | Pp
?rr^ * f r r ^  ^  aft «rsrft ?mrsr 
«ft z m  It p r f t  ^ft m m ? #  5ft»r t r n  
?> »m  1 1  ^  ^ T t  i*%  | ^r«rr 
f̂t̂ PTt ^ t  ftpr T^t 1 1  ^*Ft. A  srn^n 

T O T  f  f a  # fa p m  #  spft T O  $  
fafaifa #  5T»TR ^ 9̂ TTOI i\ 30^
?fr ^g?r <rair <%̂ it i jfrr^^RR vt 
5mj ^ r r  ^rrrr ^  | qVr # f*rrft 
*TTfWt r̂r tr^ «nr t  i wfanr ?r  ̂ *ft 
SWT t  fa  3ft sftn tfTT w  % 
^Tfft &  sm T  * t  gf^TT fR- f  <rtr 
3*n?t ®Fnr ferr# w  sran ^  i

^rr?- *r̂ r t c  <ft£?r t  «r#t *$t ? ,
wfa^T W T T  TlJ?r |  I * |W  % ?ft»ft 
*mr | fa  r t  f ^ r  ¥ t 5 ^ «rr  
f̂t amft i

wr f»rrc <rt£s ^mftsr, f ^ r y r  
«ftr anrra ft^t crur % <m«r ?t 
»pt | ^  ^  t  «fk  ?rrr ^sr 
?r?t «rr t| f  v f t  ^  «rr fir#  vt vm- 
STpFcrT t  ?ftr #  ^ 5it g  f a  n fi  
^  «rnr ?  «fk  fst̂ s vt
up; m  $  f r̂>T ^  ® q ^ r  w  i
t r r a l r T R , ? € t r o  
utr ?rw «pN^ ^ ^Pr ” frnr #
^ t  7T | ^  n  =̂ T̂ n

fiRf f*n> 
aw^n aft arm affa ^

arro i/

5m?^r % h A W R  
g fa  *mT#!r *fk v t fw
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[«r « r w ]
«rc tft%* ?rnf^r wrr# ^
* r r *  art v t  wra ^ f a *  *n f t  a v  

$5 ?rgt ?pt <tt$ 11 m*j*r 

*ngt t  fa vnft s v  ?r vr w t
o t t  | i #  mjraT | fa
* t f t  * * r  * f t *  « i r  *  «rtr
WFft tft%?T 5TT?£*T ?r»IT# %
fa$ STWP* 4T?*T 3̂51$ 1

qffeeq fWrt^e ^  «rr> ^ vft ijk
i?v * t  * r r  T^sft t  i ^ rc fi* % 
«f t e <n fa *T f q- »H t « rrg* t f r  " w -  
finrfe % t>fjt qr^tcr * *jrrfre ^  

T ^ r  f  sftr 3TfT J e fo n v  V t  ararPTT t  
^ r  'ffcssrrfa'ft w ir fn r m  v i w  v t  
wrf) T ztft t  i w »mr snst fa

v t  ^ T  F  * * f t
wr vrr v r *t | i $ *m ar g fa  w^rr

IJV VTTW 3Tf £f ?Tf<Ti t  fa  ^ V

'Tt^g rfa a r *p ?  s n f w  *t frrajft 
f m n r r ^ T  ficft $ ^ar# v iw r  
inn%  ift?  v **t v t

sTRft | i Tsrrrr ^ fa  ^fr #
<T> g f l lP w  T H *  S T ^ t  f r w R r ^

t t  #3rt | fgrsr% 
i q ^ v * f t  5 > 3 n ^ f i  i A  ^r?rm 

$ fa  ** *re^y vt srtr arnr forr smr 
WV VPTST̂ t Vt 'JTPP Hlfv <T̂I % 

< fte m fa ft T  *  < O T  qft V«ft H  ift# 
TPT I

i  g fa  fRTt fa*» H-r -fa *
art 1% «r*«rf «r* t m f ^ n  % * f k  ‘srfa 

atm  fa  * v m  ^  -?| ?
* 'tP R  * p  *n *ft g irr jfr

^«nft?r «ft  f  ? fh  ^  ^
a i^ R  t t i t t  qro ?*rf?w
^rvs ' R t ^  v r t  ch h  qr aft ^  <ft?e 

<ŝ "f»i Vi sttput ^ ^ n r *r 
■arr̂ Tr $  f v  5 *rft 'n  ^ R f t  ^ «fte -

vt sr^^r ftm  

3tw <ffc 4  m$m  jr ft? *?rat #  $r
VTV5TI# ^  I

jj5 aft «t>h w vr «rmnft

ft^t h *srarr »̂nt ^r|,^ft &**
^  ?ft ftxihr v«t ?r m  It 

^t vfeinf «f*? v t »rwrr 

TT’TT *rt»rr i ?n*T vt vm^t ’srr̂ rr 
^httt ftrar | %ftr ^  ?nmr
?fW <nf?r_ *̂î t «tt ^ f t ,  ®̂rr 
jit finr̂ ?r *rrfc t t  «flT z~ ?ftnt 

^?r <7 7 g ’r | <fk v *  
srr wm  | fa *)*rc srpr?Ht 
% wPt»t Jt«r *tt smft vt * w  «nfe 
•T ?ft *P<i VPT ̂ T T  I fvfeST <IAH*i«i 
ffTTT &r «#ft «ftr RTR 5T f̂ TT 51HT

?ft ?n m  ^  ?>T ^ft flVcTT «n wfafr m
^<nft ^'mt ^t^tt t  ?fK **% ^n^r 
^ draw f̂t?" *frq% vjj#fl *<5'i»f
f^-firqT ̂ t $ *ftr jt? ?ftirr«T vt 

t  fa  ?<TT5' "TT?5I ^T|W tft THTMT
fjfSy % t ,  q?ft A  ®r̂ r % 1HWt
Tt «ft< EHH H T̂T WTT ?l^«ir
* gsrr* ?r t t j t t  ^ fa rr t Jm 
fjf^qr I  fa ?fp- w ir  f e r  im  i

^fr % sfftrt tt mrr sftaR- *wrf 

Tr «ra«rf«r^ t  *ftr s m Tt?e?T 
?fT?T ?t ti^t ?ft w*rrt % aft 
•fTST vnr 5i'^ vr\ «tc q<n
^ t  TT̂ r ?iT*r fa*m  fa  ĉft̂ rr
iJJ ̂ TT fa> ^h4> tp  î?( W PT I

^  3r  ̂froffl ?vr |??rrar f i  «ft 

?ft OT% *n§S ^T  *TCT 5\>T *w *r 

*fK s s fo r A  î i  g fa  s tv h
^  ?fr» fa^r w>pt ^ «ftr TtR^ n ^ -
arnf̂ r w& aft aree fr*n w  ̂  ̂ iv t ? ftTTT 
«pt ^  %#Vt w  ^ m N tn ffnr v t i
?H 9*iW  VT M tW P F  F T  PTVT*I ftr
errfa *»? 5»?rrar *  $t i
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*fWT *rar fc, *1  *rtl tf*w *
t  »pftfa art *fr$T v w u m fl fa f t i  *t
»r£ $ *n$ tn p ra^

|  1 *ru f t* * *  $ fa  *nfl * r ^ r
*ft* s j k  s  <rh h «̂r t  *  «t?t

*ft aft | *frt
f  ^  m v  

% f\ TR  % w *  *tt faran 
fortf fa n  an* <ftr 1$  y>r w m  & f+
»ptt <>aT gwr eft w r  <Sta a*?
fftr «d>ra<w>' *»r % ?pr ^t auipft 1 

*r stfft ?r^  *rp?? *
«ftr ’crmt *  Twsft *t ®tbt *F*n<.
Tgtff | *flr 5r«Tf ^ r f r  «Ft 
?ftff sfrsr v t  ^r^rr^r ^  t  1 frft 'n r *
* aft fa r^ m  ^ s m
y»f t  «ftr  ?*rr?T aft f r r m  «rr 

^  fjpzrr arm *rr jfte * r r  aft f e r m
|  g*raft arr*r 1

«*/ n p i *  fir* (T tn w r )  s k  
5THT «PTT t  ?

«ft « r « r  -trwpTr r̂r r̂r*r 
in ^ r  t  1

Start S. C. Sam&nta (Tamluk) Mr
Deputy-Speaker, Sir, I gladly wel
come Lalbahadurji to this Ministry
He was in the Railways and Trans
port Ministry and now he has come
to the Communications and Transport
Ministry Jag]ivan Ramji was in the
Communications and now he has gone
to the Railways Now, I hope the
pet thing which I always demand
will be given to me, the Ministers
having changed I demanded always
that Railway finances should not he
leparate That should be stopped If
that is to be kept separate, then,
Communications finances should also
be separated from the General Bud
get The Ministers have changed
and, I think, now proper considera
tion will be given to the subject by
them and in the Cabinet

We have also got one new Minister,
Shri Humayun Kabir who, while he
was only a member in the Upper
House he moved a non-official reso
lution to the effect that a subsidiary
port should be established at Geon- 
khali on the western bank of the
river Hooghly Then the Deputy
Transport Minister gave him an 
assurance that the thing will be seri
ously taken into consideration and
the matter will be referred to an 
expert committee consisting of foreign
personnel and the resolution was
passed accordingly
14 hrs.

I would like to know fiom the hon
Ministers whether it has been referred
to any expert body and if so which
body and also when it is coming to 
India to examine the site The port of
Calcutta deserves all consideration, it 
handles half the export-import busi
ness of India The development there
has. not kept pace with the industrial
development I heard that the hon
Minister had recently been to Calcutta 
and I think that the disorderliness
and mismanagement that were there
were found out by him and that he will

'  take proper interest and look into the 
affairs there Even if we develop all
the ports on the east coast—Calcutta
port Vizag port and also the Paradip
port in Orissa—I hope we will not be
able to deal with the increase in trans
port that will be coming in the next
few years

There was a proposal that if the 
Ganga Barrage is constructed then the 
waters that will flow from that will
help in the desiltmg of the place near
about Calcutta town and the Hooghly
nvei The hon Members of this
House would perhaps be astonished to 
hear that there are eleven bars be
tween Calcutta and Geonkhali—the
proposed subsidiary port and these
bars are being dredged If we go in 
for more dredging it will cost more
and more The other day the hon
Minister was saying that a Suction
dredger has been ordered for Rs 1S 
crores Dredging is thus very costly.
At the same time the dredgers that are
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[Shri S. C. Samanta ]
there are useless. They are to be re
paired Even then they can work
only for eight hours. But that is not
sufficient or profitable return for the
money invested for the purpose. I
think the dredger that was ordered in 
the course of the First Plan period has 
not yet reached. To work with the 
old dredgers takes time and it is cost
ly also.

The hon. Minister will correct me if
I am wrong. The steamers will come
up to Calcutta and no further because
of these difficulties—bars and want of
water. True, big steamers may not
come. But middle-size steamers can 
come only when there is the flow tide
When there is no flow tide big steamers
cannot go to Calcutta.

Moreover the instruments that are 
there for unloading are very old The
cranes, for instance They are to be
replaced by new cranes Yet, they
have not been replaced in sufficient
numbers It takes time. As big ships 
cannot come, the cargo is not unloaded
in time If it takes time we have to
pay demurrage which goes to foreign
shippers mostly These are the diffi
culties and therefore, I think that
Geonkhali must recieve the most pro
minent attention of Ministry.

In 1898 and 1903, the then BN Rail
way surveyed the place to see whether
a railway line can go there and whe
ther the port should be established
there. They are before the Ministry.
According to the report of those sur
veys, there are certain things and the
Ministry is th’nkmg that there are
those things. I hail from that port.
It is within my constituency. From
my boyhood I have been travelling by
steamer from Geonkhali to Calcutta.
But, at that time the survey people
told that the banks were washed
From my eleventh year—I am 57—till
today, I am seeing the bank there just
as it was at that time So, the point
that the banks are washed, as is men
tioned in the report of 1898 and 1903, 
should not be given undue prominence.

I would request the hon. Ministers to
turn their attention to the survey
made by one Mr. P. E. Mehta, a con
sultant engineer whose report was
submitted to the Planning Commission
for being accepted m the Second Plan
but we are sorry that it has not been
accepted, probably because of the pro
test from the railways and silence on 
the part of the Transport Ministry.
The Railway objected. The Trans
port Ministry, in spite of the report
from Shri Mehta, did not intervene.
Why did not the Transport Ministry
intervene then’  Why did they not put
the points at their disposal before the 
Railway Ministry to show that it will
not be too much costly to construct
a railway line from the ex-B. N.
Railway to Geonkhali which is only
15 or 16 miles ’

In this respect, I submit that an
other survey was made to see whe
ther a railway line can be construct
ed from Machada to Contai. The
survey party said that it will be eco
nomical and that a profit of six per
cent or more will come out If that
line is constructed Geonkhali is only
five miles from the line. Therefore,
there are so many reports about Geon
khali—which have been submitted to
the Ministry and we hope, the baby
which took re-b rlh in the hands
of Shri Kabir. now that Shn Kabir
is there, will grow and he will try to
nourish it

Shri B. S. Murthy: Are you referr
ing to the modem Kabir or the ancient
Kabir?

Shri S. C. Samanta: I am referring
to Prof Kabir.

In this connection, I may also ex
press my thanks to mv hon friend,
who is not present now, Shri Narasim- 
han who as a member of the Esti
mates Committee, had been to the
Calcutta Port It was he who brought
the matter to the notice of the Esti
mates Committee and the Estimates
Committee also dealt with it though
in the Second Five Year Plan it was
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not inrtuded by the Planning Com
mission

Before I conclude, Sir, I would like 
to refer to some of the points raised 
yesterday by Our friend Shri Nath Pai 
His attitude was not bad. But I 
would like to go a step further He 
admits that the demands of the real 
workers should be heard. I know 
that the demand of the P and T wor
kers have been heard, have not been 
neglected by the Ministry In 1958 
they were given 33 interviews and in 
1951'19 interviews were allowed The 
hon Minister gave three interviews in 
1956 The hon Minister gave three 
interviews and his colleague gave four 
interviews in 1957 So, our Govern
ment, which claims to work towards 
building up a socialistic State, is mov
ing in the way it should It is look
ing to the interests of its workers At 
the same time, being m the Govern
ment, they have to look to the inte
rests of all and not only of one special 
department

In this respect we have also some 
duties If the Government favours 
one department then we, the Members 
of this House will accuse them There
fore, I would request my friend Shri 
Nath Pai to think over the maltei 
This morning the Govemiftent declar
ed the setting up of a Pay Commis
sion Now I think there will be no 
difficulty on the part of the trade 
union organisations to take their de
cisions and come to the help of the 
Government, and not move in the way 
m which they are going now where
by the whole country may be put 
to trouble I would request them to 
reconsider the matter and come to a 
decision so that we may all go on 
happily as we should.

Shri Jalpal Singh (Ranchi West- 
Reserved-Sch Tribes) Mr Deputy- 
Speaker, Sir To begin with I will 
reiterate what I have every year 
attempted, though without much suc
cess so far, and, I hope that it will 
not fall on deaf ears, and it is that 
my conviction grown stronger every 
year that the civil aviation depart
ment should be part of the Ministry

of Defence, more so today than ewer 
The way things are developing, the 
international situation and the gene
ral concern felt by the average man 
in this country strengthens my argu
ment all the more I feel it can be 
more effective There are many argu
ments that one can bring into the pic
ture I do not think it is necessary 
on this occasion to detail them I 
think the Government should consider 
very seriously the reorganisation and 
re-allocation of certain departments, 
not only in the Ministry of Communi
cations but in other Ministries also

There is, for example, the question 
of the Ministry of Works, Housing 
and Supply Well, “Works” has a 
definite meaning, and yet we find 
“works” all over the place m different 
Ministries I do not want to labour 
that point, because I know I shall be 
told that this matter has been con
sidered in the past and it is the Gov
ernment’s firm decision that things 
must continue as they have I know 
that I am dealing with very intimate 
friends of mine in this particular 
Ministry They are all Directors- 
General, I would like to see them as 
Major-Generals, because that is what 
would happen if the civil aviation 
department were to be sent to the 
Ministry of Defence

There are only three items that 1 
would like to place before this House 
The first one is in regard to the Air- 
India International At the cost of 
repetition I must again congratulate 
the wonderful performance of Air- 
India International It has continued
to bring credit to this country I
wish the same business acumen could 
have been brought into the other
one Indian Airlines Corporation

There are one or two points about 
the Air-India International on which 
I would like to have clarification from 
the hon Ministers One of them is
abojit the Rs 18 lakhs for obsolence 
of spares and stores I would like to 
have more details about that It is a 
large, sum I could have understood
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that with the conversion of Constel
lation S’s to Constellation G’s the 
change might have made some spares 
obsolete But, that conversion has not 
tafcan place yet, and still the spares 
and stores have been declared obso
lete I we should have a little 
more information on that subject

While I talk of Constellations I 
would like to stress that 1 oppose the 
Government’s policy of releasing air
craft out of the country, all in the 
name of shortage of currency Many 
people may not be aware that Con
stellations 749 were to be replaced by 
later models The question of replace
ment is all right, but I want to know 
why aircraft that would have been all 
wght for the Indian Airlines Corpora
tion for the next ten years has to be 
permitted to leave the country We 
are, as it is, short of aircraft and, even 
when we talk of replacements, I think 
it is a mistaken policy to let what 
would be serviceable for another 
decade or so for other countries, to 
allow them to leave the country I 
know that there does not seem to be 
the same spint of co-operation as bet
ween the two airlines I think that 
is a mistake I do think we are head
ing for four-engined aircraft, Vis
counts have been ordered I know 
there would be a multiplicity of air
craft, but even then, both from the 
point of view of civil aviation and 
H«fanro, I do not see much sense in 
having permitted even negotiations 
which have been carried on by the 
Air-India International for, If 1 may 
put it, the repatriation of 749s. I 
know that the negotiations have fail
ed and that is why I have to point 
this out

I do hope that Government will be 
firm in seeing to it that aircraft which 
are so much m short supply here are 
not permitted to leave the country

Aa Hon. Member: Have they left?

Shri Jaipal Singh They have not 
left yet Hie negotiations were going 
on—something like a barter You 
get a later model and you give some

thing, and you pay less for the other 
thing.

While I am on this subject, Z deplore 
the action of Government, of the Civil 
Aviation Directorate, in having per
mitted, similarly, one non-scheduled 
charter company which was based in 
Afghanistan—Indian registered air
craft—to be sold to the dollar coun
tries We get no dollars The remit
tance was made direct to the dollar 
country I would very much like to 
know whether the operating company 
even paid Income tax in this country. 
It is a very serious situation, Sii One 
is so used to talking about that Dako- 
tas are becoming obsolete They have 
not become obsolete yet There is 
plenty of life in Dokotas yet It is 
only mischievous propaganda that is 
responsible for saying that the Gov
ernment are running Dakotas which 
are out-of-date They are not out-of- 
date yet There is plenty of life in 
Dakotas It is only a question of good 
maintenance and servicing and the 
like

Shri Ranga: And we want them all 
now

Shri Jaipal Singh: We want them, 
and plenty of whatever we can get 
That is the situation in this country 
I woulji like my hon friends to look 
into tms aspect, whether there has 
been, and how it has come about that 
India-registered aircraft earnings eta 
are permitted to be channelled 
abroad short-circuiting the country of 
registration It is a very important 
point, more because the price paid 
was in dollar currency

If one could compare the Air India- 
International and the Indian Airlines 
Corporation,—I am subject to correc
tion—the Air India International have 
various stations, and they set a target 
that such and such station must do 
this quantum of business, etc I think 
I am right in saying that in the case 
of the I A C , that is not the position. 
It has just become a Government 
department, whether it does business
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or not, it does not matter. You will
recall that when the Act was passed,
it was understood that the two corpo
rations were supposed to be run on
commercial principles. I would like
my hon. friends over there to see to
it that we cannot—this House must
not—permit year after year the
mounting losses. There is no reason 
whatever for the I.A.C. in particular,
which is to be run on commercial
principles, incurring mounting losses
year 'after year. I know that the
I.AC. has had its teething troubles,
and we should not be rough, because
they are dealing with a situation 
which is not so simple as the reports
might snow.

Along with this, I would like to
request the Government, particularly
the Ministry of Transport, to bear one
point in mind. From the report that
has been given to us, we find that
sale: contact offices are going to be
opened in various parts of the world.
I find from personal experience that
there is no liaison between offices of
this sort and the tounst organisations
that the Ministry of Transport has. In
fact, both the I.A.C. and the Air-India
International have been complaining
that the tourist offices and agencies of
the Ministry of Transport go out of
the way to make things difficult for
the sales contact officers. I
think that is very unfortunate.

Similarly, I find that the Air India
International and the I.A.C., instead of
being part of the same thing, behave
with each other as though they were
separate and antipodal entities. I
shall give only one or two instances,
as 1 know my time is limited. In the
report we have been told that the
I.A.C. has been playing, to use the
language, a very important role In 
chartering their aircraft for the use
of the VIPs and the delegations visit
ing India. I am not quite so sure
whether playing this important role is 
lines Corporation. If it is, then, Gov*- 
emment must revise its policy in re
gard to the non-scheduled charter
the main function of the Indian Air- 
companies. The point I want to stress
is this. There have been Instan

ces of complain to—complaints have
already gone to the Ministry—of the
I.AC. going out of its legitimate
sphere. In other words, the Afaw 
India International would have got
greater revenue had the I.A.C. not
underquoted. I do not for one
moment mean to indicate that there
has been cut-throat competition.
That is not the position. But the
very fact that when the Air-India In
ternational is being chartered by any
one, the I.A.C. should have the teme
rity to compete with that, to my mind,
is wrong. This has happened, and
the Ministry have already had certain
complaints about that. There should
be co-operation. In any case, if we
are running these two corporations on
commercial principles, commercial
principles mean what? Get as much as 
you can. It does not mean to say that
one corporation should earn less
because the other corporation is m a 
position to quote smaller rates.

Coming to the Indian Airlines Cor
poration, as I have said earlier, I
think the LA.C. has now passed that
stage of its teething troubles, and
therefore, next year, we may have a
more rosy picture of its performance.
Hitherto, as is well known, the picture
has been anything but cheerful. I do
not want to stress this fact of losses
because the way things have moved,
losses do happen to be. In fact, we
might have to be prepared for higher
losses next year. I would even con
cede that. But what I want the I.A.C.
to bear in mind is that just as the
Air-India International is determined
not to lag behind in competition with
the other leading airlines of the world,
similarly, the I.A.C. also should bear
in mind that, although it has a mono
poly internally, it should endeavour
to maintain the same high standards as 
in other airlines elsewhere. Here, we
have for example, the Air-India In
ternational running certain internal
services through its Constellations. If
you travel in one of them, you will
realise the difference. I do not think
I need press this point further. It ic
not merely a question of four engines
or two engines, because a time will
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come when all will be four-engined,
Viscounts, perhaps But, why should
there be this difference in service* I
do hope that the I A.C will pepper
themselves up and bring up their effi
ciency, their service, their courtesy
and their commercial emphasis up to
the Air-India International standard,
in spite of the fact that they have a
monopoly in this country

Our pilot position is not as good as 
the Ministry might like to tell us I
am the President of the Delhi Flying
Club and I may tell you that I am 
hard put to it to get any pilot inst
ructors 1 want more pilots, I want
more aircraft We want the young
people of this country to become more
air-minded But what is the posi
tion7 First of all, I cannot get air
craft HT|2 Hindustan Aircraft is 
beyond the reach of the flying clubs
What is the Government doing7 The
Government should supply the flying
clubs with additional aircraft, so that
all the trainees that are queueing up
may be taken I have nearly 40 
people waiting and queueing up, but
they cannot be taken in because we
have no aircraft and because we can
not get any pilot instructors There
has been some mistake somewhere
and we must make amends

This is not only the case with the
flying clubs, the same is the position
in regard to the IAC If you read
the report, you will And that in this
programme of training for pilots-m- 
command, there were as many as 50 
first officers who were trained, but
we find that only 39 of these first
officers did obtain their pilot-in-com
mand status and the other 11 were
rejected If you calculate the per
centage, it comes to 22 per cent, it is
very high That shows that there is 
laxity in our standards and when
you are up in the air, that sort of
mistake must not happen We will
have to tighten up our training

Now, there is the Aero Club of
India I have held office in that dub

also and so it would seem rather
harsh on my part to say what I have
to say, but I owe a public duty to
this House and I must say what X 
have to say There are barely & 
score of members in the Aero Club
Compare it with the Royal Aero
Club of Great Britain and think o f
the work that the Aero Club of Tnitia 
is doing Previously there used to
be an honorary secretary Now there
is a paid secretary Government
gives a grant-in-aid of Rs 20,000 a
month and 90 per cent of that gets
swallowed up m the pay of the sec
retary

Shri Lai Bahadur Shastrt: Per
year

Shri Jalpal Singh: I am sorry; it
is Rs 20,000 per year Grants-in-aid
are usually given per annum, Gov
ernment are not in the hatfct of giv
ing it monthly, although we wish they
did so it would be much better for
the flying clubs at least I am not
saying that there should not be a
paid secretary But the Aero Club
is not doing its work and to my mind,
Government should think very seri
ously over this question of overhaul
ing it Not only it, but there are
other societies also There is the
Aeronautical Society and there is
another one brought into existence
As a matter of fact, the acceptance
by my friends further goes to streng
then my case, which I put forward
before, that the whole civil aviation
business should go to the Ministry of
Defence I am glad the Civil Avia
tion Directorate have shown consi
derable improvement About the
Civil Aviation Training Centre at
Allahabad, I have criticised the
C A T C  very bitterly before; but I
am glad to see that we are getting
more pilots trained at that centre

About the flying clubs in general,
I have to say this I cannot under
stand why there are these bifurca
tions We have m Delhi the Delhi
Flying Club Then, there is the
Delhi Gliding Association I realty
do not see any sense in having two
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separate societies, particularly as the
one is dependent on the other. I am 
a member of both. It is not the
amount of money that 1 want to
criticise I think we can spend very
much more, because much younger
people can learn flying and gliding.
But I would ask the present Minis
ters to implement the promise given
me by their predecessor, Shn Jagji- 
van Ram He gave the promise year
before last, that in six months he
would merge these two societies. He
has a very bad memory and there
fore, I would like to remind the hon.
Ministers here. I do hope they will
think over this matter seriously,
because personally I do not say why
this should not happen

In conclusion, I would like to stress
that civil aviation is the second line
of defence. This House will not
grudge money that the Ministry may
demand. But with the money that
is to be allocated to this Mrn- 
lstry, particularly civil aviation,
this House must be satisfied that
our second line of defence is being
more and more strengthened day by
day, year in and year out
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$ I W  *1T *  5fN *fr% I 
TOPT *  *1T 5  ?fV 3 SFTT 1 1 *TR«5 #

r r c  # < f r ^  w m f t  fsrarr 1 1

*n r *  u r o t  stftfifcr v  «n r *
f^ n  5^1 mi wt̂ T ftnunra vrjr 
t  ft? s r o t  * t  * t  %Fm tffar tffcr m?r
^  P I  $  *W  ’ R  « n ft m  vTCTt S#Bt?T 
^ fir s r r ^  1 w r v^tt
^ r  |  1 w r  < m  sft ?f|5r r̂rsr ?tv 
etftasft ?  w  ?ft H tn t # 
«wro %*it *rrf?[ij «rtr » m  fw ri^fg
v t  «ft <nprT Trf^q: ftp f?r aro# «n: 
S ^ W t*r «ir ftn? ftnsft 1 » r  #  1

* n w n f * m n v  *i  z^ fh s h r v
*fK ^ «pf ^  ms «ryw  1 1 

fjfrft % i ^  tft $ $■, * f t r  wt^ff n  
’tfV ̂ ir #  r r  9F7T ^  ftm ^ f 5  fv  anr 
Wt^Btsr f5pi? ;sn?rr |  xtn  m * r # r  
^ R f t  t  ?ft V f r  ^n?iT ^  ft? f f f i r r  
Xvs ^ IT I « W <  g[*-f t 7 T H * ^ T  \ * »

«mft ?j3r #  M ^ > r  f n r  q i  |  swr 
h w r  <nt»nr ?ft v n r  f t m

'•I 1*1*111 ?ftin[ 'PHT V R P T  #  fr *r T  SPRIT 
|  #  ?I*RRft {[ f a  55fta»>T ^ft 5ft 3^ft fo T  
fT fa rc  5 > ft  ^ T f ^ r  fsRT f o r  f v  V H H « r  
^ t 3n t  I ^  #  « m  S?f>B>T ^  ^ t ' ?  '

« m t  ftra T  «TT 1 #  S P IT  fa s ft t
ftr an̂ r$ #  ^ *r*w ^nrar *rrcr 
« f t r S vfhB H  w  ^ r w  >R^r fo r r  1

f«p5R  5ft^  ? ) m  t r t  q|^r t o  t

« f t r  f t w v w  ^rar t o t  $  1
f^ n p * «TTW t 3T R ^Tf^tr

» i k <$fa ^ s r r  ^ n f ^ [  1 4  *r fr  t t
5ft fjfTW RT ^ s f t  (  ^  <sm  fnt? srff 

1 # e ft « H a T  #  ^ R f t  j  « rtr  
STW ’♦><.'<> 5ft H ^ t ft ^ T  ITTTVt
^ T R f t  ^

«p| 9 t t  « i p t ^  t ? r d  t  f t w r  *rqr 
^ f*l> viHH>T t^fl’*t,i 'RRIT 4^1 ^ I 
W T R  f i ^ t  2«fl^StH tfW ^ N r  ^ft fiPIT
5m  1 1 «rr «pp | f% wnr %̂ s t r
t i w ^ r  #  ? f t f ^  n ftr f » w t  W5W i w r  
b f t v h r  afrPsrq- 1 ^ t t  t  v f k i f  
?n^r t  f5WTJ I^ t  ^5T T ^ t I  ^BS fW T ? i|f 
^  I w f t p '  ^  #  3 T O t  V f T  I  f t f 'w m f t  
3ft I  ^ t  5W H IJ&
< t f3 R  I
r g *  f v  ^  i m r  ■sir < ftr  #  w i » t  m w t

#3J I f H T T  i t v  T l^ tT  fW v T T T  
I

**ii ^ t  s ? f t ^ r  n ^ « w r( t *  > n '

^  *pft ?g8S Wm5=tt I  i ^  htt
| ^wr znpr ^
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[«fareft qftrfrf 

^  ^  r̂rffq: fa *rr?*ft vt
A $t I *T^»frft
fiffwrcft | ctft jprtft gteT |i
A A fafff* «Frt«tTOM>T TfBT I

tf^ n fV  «ptv *T? 3 tft *m  ^
*ftfaw «flr f$ if aft f t «ff fiT'TT 

’Ttfftf I 
w  #  afr *m pR  <fti *  $  ^

#  j f l j  «r^ it ^ T fft g  1 »n[ *rnrw *s5*r
W  S fa T  * m  fT O t 1TT5TT jlWMU
w  ^cttt w*3t <Rf srarRT | at 
%5£ta sn w rc * t  *ft w  *n t *  t f t w
-f llt f 1 «ftr *rfhr s*pt
* p ji  5 ifr  A  1 m ar v m  £ fa  Sr 
•fft ^r?r T fr 1 3*!% TTTT̂ f * r  %tr* 
« tp t  *i$t f%r*rr auwT 1 5*rfk4 7  srf^
P ir r | f  1 * ^ trtct % s ft ff
•r eft faffra13jnft | sftr ?rnreft var
ft  ̂ 1 ^ BTpr ? nflT aft
f t  *r% * f «rr Jra^r * *  1

f*r *tt «rrc gsr^ t  fa  «w <w ^ «nr
STPTK 5fa ^ ^  T̂RT r̂TCT I *st*rr 
% »rm 3TĉY ftvror ^ t *ftr 
fairct **r*ar ^rr <wmr | 1 
^ r  m vfr v t  ^ r
waWeH> *ftf̂ r 5R?ftfw <rrr #x^rw
apF(t f t  ?ft * f  ?ft v r t  ^nf?w w tfa
5 *  ? n f  *r aft w r  f*rv t ^ tt  tsrtt |
* f  fafaff * t airar | «flr f*w t 

«riar *m fa  A <n$ <rr$ tfl spfst $ 1

*r*vt % *r* A «rrm jmrj* <*tpt 
^ I ^Orffo *flfT T R  JVT ^ TfV 
^ t jut | f*wt 3i^r | vk
^fr wrf vt ft f̂r •3*1*1 
^  ^Tsft srrf^ 1 A « rm t R̂rras fa

cmh %■ H^nfvv ’pnem

%  f * r f i « «  H  f a ! R T  v r  y m  |  1
« l"h w i ^ ev «r  #a: ir fH
^  tk  # z  Ŝt vift | «ftr wsmrtsr
# £ » « n :# f f T t * i f t |  1 w  ?R f r̂ 
«TfT W<fl ^ t ??Pft ^ ^fT «TTT 
^jfW  97VR TIWT Vt »??? Sf̂ t «P̂ »ft
?fr *jf v*ft ^  *?r « ^ f t  1 %tmt
hi*J5  »Tff ^ rr  fa  w jrt A trrrjr
vr<T*r ^ o ^ r r r f k r T ^ r t f t f t ? ^
% ^fRff ^  ^Rft « r p t  vr m  ?t €&
W TT fftTT ^ VRur q f | fa  * f r  %
?tct» ^  *mr arr *r̂ t m m  1

fcr sfr tfr sn# <n^t % 
?rrt A %m p {  tffa % isW q?ft A

*rren «p7sft g 1

Mr. Oepnty-Spe&ker: Now, Shri
Yeshwant Smgh

Shri Narayanankatty Menon: I had
given my name also We had given
only one name

Mr. Deputy-Speaker: The difficulty
is that I am calling the Minuter at
3 p .m . but now, perhaps, I may be
calling him at 30 p m  Of course,
I have received the intimation from
the Member, but there is no tune
now, since Shn Yeshwant Smgh is
the last speaker

Shri Thanu Filial (Tirunelveli):
You may extend the time, because
some of us would like to speak about
our State also

The Minister of State in the Minis
try of Transport and Communications
(Shri Humayun Kabir): You may
give tune to Shn Narayanankutty
Menon I shall speak afterwards.

Mr. Depnty-Speaker: The hoo.
Member will be given time The
debate is not being concluded today.
Hon Members will have time, and
they will be called, because we have
to continue this debate.



^ 3  Demand* for Grants 3 AUGUST 1957 Demand* for Grant* 6834

Shri Nanyaiuuikatty Mourn: I did 
not know it because I was not here. 
Fhat was why I asked you.

Mr. Depnty-Speaker: Shri Yesh-
want Singh will be here on Tuesday,
I suppose.

Shri Yeshwant Singh (Mahasu): 
Yes.

Mr. Deputy-Speaker: Then, we may 
give preference to the hon. Member 
who will be going out of station.

Shri Yeahwant Singh: If that is
your wish, I agree.

Shri Nwayanankutty Menon: Nor
mally, when the Demands for Grants 
of this Ministry come up for discus
sion, we would have liked very much 
to offer our own suggestions for some 
of the most important problems con
cerning this Ministry, as, for instance, 
the congestion at the ports and so on, 
and we would have offered our own 
suggestions for finding a way out of 
these troubles. But, today, when the 
Demands of this Ministry are being 
discussed, a very huge spectre is 
haunting us all over the country, and 
we find that this Ministry is respon
sible for that, even though, from the 
last two days’ proceedings in this 
House, and also from what has been 
stated outside this House, it appears 
that the Ministry has abdicated a 
large share of its responsibility to 
other departments.

I would like to refer to the demands 
that have been placed directly before 
this Ministry by more than four 
lakhs of employees, but which have 
been pending before this Ministry for 
the last two years. Apart from the 
reasonableness of those demands, we 
find that those demands are being 
negotiated upon between the emplo
yees and the Ministry. The emplo
yees have waited for two long years. 
At last, when the negotiating machi
nery , which is absolutely non-exist
ent—if you trace it back to its history 
—failed, the employees concerned had 
no other go; they served a strike 
notice on the Ministry. The way in 
•which the strike notice was taken,

and the subsequent negotiations eon* 
ducted by this Ministry and also th* 
Prime Minister go to show that a 
false impression has been created 
both inside this House and also out
side, in fact, throughout the country, 
that a substantial portion of the 
demands has been conceded, and now 
the employees are demanding their 
pound of flesh.

To put it in a nut-shell, the em
ployees gave a memorandum of 
demands containing many demands, 
but ultimately, they came down to 
seven most important demands. One 
of them was the appointment of a pay 
commission. During the last stages 
of the negotiations, and for the first 
time, in the history of this country, 
the Prime Minister himself took some 
interest in the affairs of labour direct
ly, and he was pleased to call their 
representatives flor negotiations. In 
those negotiations, if we can believe 
the press reports, the Prime Minister 
gave them an assurance that a pay 
commission would be appointed. We 
are also told that the Labour Minis
ter who was present at those nego
tiations assured the employees that 
their subsequent demand in the 
charter of demands, namely that 
there should be interim relief, will 
also be referred to this pay com
mission.

But, surprisingly enough, everyone 
of us, who in our heart of hearts 
wanted to avert this calamity which 
was going to be forced upon the 
nation because of the intransigience 
of Government, was surprised by the 
announcement of the Finance Minis
ter this morning. Not only have the 
major demands of the employees con
cerned not been included in the terms 
of reference of this pay commission, 
not only have the great expectations 
in the country and the assurance of 
the Prime Minister and the Labour 
Minister not found a place in the 
announcement, but the announcement 
itself has come as a great shock not 
only to the employees but to the 
country at large.
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[Shri Narayanankutty Memo]
Whatever one may say about this

pay commission, the terms of refer,
ence themselves prima facie suggest
that the acceptance of this offer from
the Government by the employees
concerned will only delay their
achieving their demands; further
more, it will be so treacherous for
them to believe in this pay commis
sion itself.

Even though a suggestion was made,
when the resolution regarding the
appointment of a second pay Com
mission was being discussed before
this House, that Government must
appoint a committee—it was not to
be called a commission, because their
long-standing prestige will not allow
them to call it a pay commission,
since the employees had demanded
it. and since a resolution had come
from us on those lines; prestige
should have the last word, and,
therefore, they would not call it a 
commission—that resolution was not
accepted. Later on, at the end of
the negotiations, the Prime Minister
said, *We shall call it a pay commis
sion, whatever might happen’.

But ultimately when the pay com
mission has come, we find that it has
so many limitations, the first limita
tion being that the terms of refer
ence are so vague that a directive or
a fait accompli has been given to the
commission, and thus, the commis
sion’s decisions are to be circum
vented or limited by the terms of
reference. This shows that any In
crease in the emoluments that are to
be given as a result of the recom
mendations of this commission should
be dependent on the pay scales of
the State Government employee*.
Never before in history, when a dis
pute is going to be settled, when a 
third party is going to be appointed
as arbitrator, has one of the prose
cutors or one of the accused dictated
the terms of reference whereby the
basis of the whole decision is dictated
beforehand.
18 bn.

Secondly, even thou£i the wage
scales of these employees are to be

determined by this Commission, the
most important demands are left out
As we all know, since the Prime
Minister’s discussions and the break
ing off of negotiations, no attempt has
been made by this Ministry to take
up this dispute in the normal way of
conciliation so that the employees
will at least have the consolation that
these demands are being attended to.

The most important demand that
is left out, that has not been conced
ed and that is still hanging fire, is
the demand of the 80,000 extra de
partmental staff employees who are
being treated as slave labour by this
department for the last so many
years. This Federation was saying on
behalf of these extra departmental
staff that their union was refused to
be recognised by the Minister him
self, and there is no graded pay, no
security of service and so on. Mow 
Government are trying to split the
employees concerned by making the
Pay Commission applicable to a sec
tion of employees. So you betray
the 80,000 people who have stayed
along with you. Their demands are
also left out and this truncated Pay
Commission is appointed. If the
Government think that the employees
concerned should be satisfied by means
of this reference and wait for two
years more to come to a fait accompli 
of the direction that is made by the
Finance Minister to the Commission,
it is impossible for any employees
worth their name to accept this.

Furthermore, the way in which fill
these two years negotiations were
conducted and the miserable way in
which the departmental officers were
behaving with this Federation and
the employees are worth mentioning,
but for want of time I am not refer*
ring in detail to them.

Coming to another part of the public
sector for which this Ministry is res
ponsible, that is, the ports in the
country, for want of time I am plac
ing before the House only certain
glaring examples in regard to die
port of Cochin. There rules an officer
under this Ministry who was about



68J7 i*ew»ends for-Grants 3 AUGUST 1987 Demands for Grants 6839

to retire on the 1st June 1957, and 
whose term has been extended for 
one year more. Under that officer, 
4000 workmen are working there, and 
according to the Minister, they are 
doing their work so that the Second 
Five Year Plan may be a complete 
success.

The circumstances under which 
hese 4000 workmen are working day 
tnd night so that the Second Five 
fear Plan may be a success are a 
itory that every citizen of India 
should listen to. This officer sitting 
light over these workmen, refuses to 
recognise the Union of these waafc-
nen, on the muster rolls of which
ihere are 95 per cent of the emplo
yees. The demands on behalf of those 
Employees were placed before this 
administrative officer and also before 
the Government of India as also to 
the Chief Labour Commissioner m e 
year and four months ago, and still 
the Union is waiting for a reply!
Disputes are to be settled, according
to the Prime Minister, in a peaceful 
and normal way; disputes are to be 
settled by negotiating with the em
ployer so that a strike is not preci
pitated. But I ask if no reply is to 
be received when these disputes were 
raised one year and four months ago 
with the Ministry concerned, with the 
administrative officer and with the 
conciliating machinery, with whom 
are the employees to negotiate? The 
employees do not find anybody to 
negotiate with. The 'Workers are in 
such a condition that the condition of 
the port is fast deteriorating.

Just about some time back a ques
tion was answered by the Ministry 
concerned. When I asked a question 
—as regards the facts X had gone to 
the spot and verified—whether the 
main navigation channel of the Cochin 
port was b^ing silted up and a tanker 
which enteired the Port about a 
month back had to be taken back 
because the navigation channel had 
silted by 18 feet depth, I was given a 
two-word reply—‘No, Sir*. When I 
ask the Minister, whether in view of 
the fact 4hat he answers that the 
silting up is not there, he will be 
pleased to inquire whether the alle
gation that has been made that the

main navigation channel is being 
silted up is true, it is impossible. 
Why? pecause it has never been the 
tradition end practice of these Minis
tries to (o  and make independent 
inquiries- They believe only those 
officers iffho are put there.

When the Ministry tells the work* 
men that the Five Year Plan is there 
and yot1 work for the country and 
do not jftrike work, this officer com
pels workmen to work for seven 
days in a week. If anybody refuses 
to work a Sunday or holiday, he 
is charge-sheeted and then placed 
under suspension for a long time. 
When iif such manner the workmen 
of the port are being treated by the 
officers of this Ministry, when this 
particular administrative officer, who 
is notorious for his anti-labour acti
vities, i# to be kept there even after 
retirement for one year more, what 
is to be done? Everybody could have 
understood it if the man was so tech
nically qualified that his presence 
there w#s so important But the man 
is not At all technically qualified. 
Then w^ere are these workmen to go 
and negotiate, where are the work
men to see that the Five Year Plan 
should be a success by negotiating 
and not striking work?

These ere the conditions in which 
the wofkers of the Posts and Tele
graphs and Ports are living under 
this Ministry. Apart from the state
ment that is made before this House 
by the Transport Minister about the 
grievances of these employees a few 
days a^°, as reported in the Press, 
the Prime Minister has come out 
with a statement, a statement in which 
he has told the workers that if there 
is a strike at this time of the coun
try’s ec°nomy, if the workmen go on 
strike, it will almost be tantamount 
to a n  act of treason, because the 
workman will only be sabotaging the 
attempt8 of the people of India to 
build a free, independent and social
istic In^ia during the Second Five 
Year Plan. If such kind of references 

t°  those workmen who are on 
the fields, millions of them who are 
putting their blood, sweat and labour 
in ordir to see that they build 1 9  ■
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[Shri Narayanankutty Manon]
socialistic India, when in front of
tfrgm they see officers like the one I
referred to—who are not aware that
the Government of India have taken 
a decision that socialism shall be the
object of our endeavour—from whom
are the workmen to get socialism and
a fair deal’  When references are
made in this fashion to workers who
have been agitating for the realisa
tion of their demands for years to
gether, who have been carrying on 
this agitation m a peaceful way, when
they find it impossible to get these
demands redressed after leaving no
stone unturned in order to arrive at 
a peaceful settlement, when they are
being accused of treason, and they
are put under those officers on the
spot whose only part in the Five
Year Plan is to swindle and also to
mismanage things, I fail to under
stand what is the definition of
‘treason’ that is being given by the
Ministers

These people—millions of them—
work for the Plan They want a fair
treatment They were prepared to
negotiate In the face of that, the
answer is no, we shall not negotiate
with them, they are traitors to the 
country And on the other side,
those people who are sitting on the 
head of these workmen, agamstwhom
only allegations are coming, who have
nothing to contribute of their own to
the Plan, who only make a mess of
things throughout the country, they
are the great patriots 1

I submit that tht monopoly of
patriotism has been taken by a set
of people who are sitting on the 
other side, who themselves claim that
they are the patriots in the country
You are accusing millions of work
men m the country who are working
in Bhakra-N angal dam You are
accusing them of treason What is 
the definition of treason7 

Mr. Depnty-Speaker I have never
made any accusation 

Shri Narayanankutty Menon- May
be you have not done it  But alle
gations of treason have been made 
against those workmen

The Minjptar of State la the Min
istry of Tranport and Conununtea- 
tions (Shri BftJ Bahadur): He has
not caught the point

Agr. Depnty-Speaker: I appreciate
that the hon Member is speaking
under great strain But then, he
ought to exercise some restraint

Shri Narayanankutty Menon: I am
not at all under strain, if at all there
is strain, it is strain all over the 
country

Mr. Deputy-Speaker. May be
Therefore, there is strain on the
Member as well

Shri Narayanankdtty Menon: My
submission is that instead of these
accusations being made against the
workmen concerned of treason, in
stead of claiming the monopoly of
patriotism on one side only

Shri Yeshwant Singh Unless an 
act of treason is committed, there is 
no question of treason It is only
the hon Member who feels so

Mr. Depnty-Speaker: He is telling
us how he feels

Shri Narayanankutty Menon: I
agree with the hon Member that un
less the act is committed, it won’t be
treason But even before that, even
before the act is committed, the
accusation of treason is being flung
before everybody I submit that in
stead of making these allegations
and counter-allegations agamst each
other, instead of taking over a big
club in public, if you really are
honest and if you really believe that
the country should prosper and the 
Second Five Year Plan should be a 
success, then, take these workmen,
who are really responsible for the 
success of the Plan, into confidence
If instead of finding out legal lacunae
and technical difficulties and offering
them some sort of a Pay Commission
from which no workmai\ could under
stand what he is going to get, if the 
real spirit is there, negotiated settle
ment is possible at present After
all the negotiations, the difference of
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opinion u  very narrow Some of 
the demands have already been agre
ed upon in the past by the Labour 
Minister and the remaining demands 
of these employees are to be consi
dered by reference to the Commis
sioner concerned If at all what was 
decided upon by the first Pay Com
mission—an almost judicial body— 
has been implemented we will be able 
to avert this calamity, a calamity 
that is facing the nation and if It is 
the earnest desire of everybody con
cerned here and

Mr. Depnty-Speaker: I have al
ready pointed out that I am not to 
blame

Shri Narayanankutty Menon: I am
sorry, Sir, my address was to the 
Government

Mr. Deputy-Speaker: He ought to 
address me and not the Government 
That is my complaint

Shri Narayaoankntty Menon. My
address was to the Government 
through you

Mr. Deputy-Speaker* I should be 
addressed and not the Government

Shri Narayanankntty Menon:
Therefore, I tell the Government 
that an honest attempt should be 
made in days to come not in the 
shape of the Bill introduced this 
morning but in the spirit of negotia
tions that was being mentioned long 
long ago If the spirit of negotiation 
still exists there a settlement is pos
sible and I appeal to the Govern
ment that the employees should not 
be cornered to the wall where they 
will be compelled to resist That 
resistance will ensure a defence and 
that should not be called an attack 
on the nation If the spirit of nego
tiation comes into play and if the 
bona fides of the Government are 
established, an agreed solution is pos
sible, and I hope that the calamity 
will be averted (by changing the 
policy that is being pursued at 
present

Shri Humayun Kabir: Mr Deputy- 
Speaker, Sir, I would like to recipro

cate warmly the sentiments expressed 
m the last sentence of the speech o( 
the hon Member who has just sat 
down Everybody in this country 
wants a settlement and wants that all 
disputes should be settled by nego
tiation That is why the Govern
ment have all the time been anxious 
m discussing these matters, meeting 
the representatives of the Trade 
Unions again and again I may tell 
the hon Member that even this 
evening I am meeting some of the 
representatives once again The Gov
ernment have never closed their 
doors will never close their doors 
and will always be prepared to listen 
to all the legitimate grievances The 
Government do not for a moment 
also deny that there are certain 
grievances which require looking 
into but it is a question of time It 
is a question of how far we can all 
advance and if there is genuine good
will on both sides, there is no reason 
whatever why this problem jnst 
facing us at the moment cannot be 
resolved, as we have resolved so 
many problems in the past
15 14 hrs
[ S h r i  P a t t a b h i  R a m a n  m  th e  C h a x rJ

But, I would like at this stage, after 
these general remarks, to confine my
self to some of the specific issues 
which have been raised during the 
discussion Before I take up any of 
the policy matters, particularly with 
regard to Civil Aviation, I would like 
to deal with certain comments made 
by hon Members regarding inland 
waterways

One hon friend said that he re
garded the allocation of Rs 340 lakhs 
as inadequate for the development of 
the inland waterways I wholly agree 
with him and none will question that 
statement We all know that the 
allocation is in absolute terms inade
quate, but it is a question of distri
buting, as well as we can, the avail
able resources of the country Mftny 
things are desirable and many things 
will be done JBut, they cannot be 
done just now because we do not have 
the resources available to us at the 
moment
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IShri Huxnayun Kabir]
Another hon. friend referred to the

xnaster-plan and the desirability of
having an inland water system which
would connect the Ganga-Brahma- 
putra through the Sone with Mana- 
nadi and then, perhaps, with Goda
vari so that there is one continuous
link of inland water transport from
northern and north-eastern India to
South India

Suggestions have also been made
tor connecting the Tapti and Narbada.
All these are desirable and, perhaps,
a tune will come when all this will
be done But the question is, can
we do it just now? With regard to
the Narbada and the Tapti, from the
preliminary investigations, it seems
that* at present the Narbada is navi
gable only for 40 miles Very small
craft can go for another 45 miles and
after that there is a gorge of 70 miles
which is impassable It will require
great engineering skill and colossal
expenditure or money in order to
make it navigable At the moment,
can we afford this when there are so
many other pressing diaims upon us?

Tapti’s position, I find, is even
worse, because after 20 miles or so,
the river is not navigable They can
all be made navigable if sufficient
money is spent Can we afford to
spend that money just now’  That is 
why, while we are fully conscious
that inland water transport should
l>e developed and must be developed
wherever possible, we have made a
beginning with development in the
north-eastern regions and with the
development plan of the Buckingham
canal If this first stage is carried out
then there is coordination in trans
port between the rivers, the rail
roads, the coastal shipping and I
would also add civil aviation, if the
systems of rail, steamer and air trans
port are thoroughly co-ordinated.
Then we will be able to plan with
greater confidence at a later stage in
achieving some of those targets which
have been mentioned by hon friends
today

Again, one hon. friend referred to
the question of providing navigation
canals in Madhya Bharat After what

I have said, he will, X hope, forgive 
me if I say that just now we cannot 
take up the question of inland water 
transport on any large scale in
Madhya Bharat Of course, X scree 
with him whoa he says that there
should be perfect co-ordination ̂ bet
ween the Central Water and Power 
Commission and the Ministry of
Transport And, I can assure hfrw 
that every effort is being made to 
see that that co-ordination is available
continually and on an increasing
scale

These are the major points that
were raised with regard to inland
water transport during the course of
the debate and I would conclude by
saying that we are fully conscious of
the need of developing inland water
transport But in view of the ex
treme shortage of funds—every one
knows how the country is passing
through a great strain because we do
not have adequate resources for meet
ing the demands of the Second Five
Year Plan and with increasing prices
the total moneys required for the
Second Five Year Plan are also daily
increasing—we cannot do it now.
From Rs 4800 crores which was
originally planned in the public
sector, we do not know what the
exact figure is today At one
stage, it was suggested that it
may mean Rs 500 to Rs 600 more;
maybe more We do not know the
exact figure Therefore, in view of
this shortage, we have provided a
small amount for inland water trans
port We know it is inadequate.
But, if we utilise it fully and
adequately, that will enable us to
make a demand later for a larger
allocation I am sure that all Mem
bers of this House, from all sections
and from all parties will give added
strength to that demand, once we
prove that mland water transport is
a useful and effective alternative way
of transport, particularly for bulky
goods and goods for which the time
factor is not a very important one.

Now, I come to civil aviation.
With regard to civil aviation many 
points have been raised by many
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non Members. If I just deal with
the points one by one, that Itself
Would take a very long time I would
crave the indulgence of the House for
that; but I think there are certain
facts which should be placed squarely
before this House

There is, I think, a certain amount
of misunderstanding in the public
mind, and, 1 regret to say, even
among a section of the hon Members
of fhis House about what exactly has
happened in civil aviation in the
course of the last 3 or 4 years after
nationalisation With your permis
sion, I shall reserve my remarks about
the general impact of nationalisation
on civil aviation after I have dealt
with the particular points which have
been raised by different hon Mem
bers

My hon fnend, Shnmati Mamben
Patel referred to the question of
timing, timing between Delhi and
Saurashtra This is certainly a mat
ter which can be looked into But,
whenever timing is adopted, the con
venience of all the different people
have to be taken into consideration
And, it often happens that what is
convenient for one set of people is
not always convenient for another set
of people Therefore, a time-table
which will satisfy all the intermediate
stations and also the starting pomf
and the teymnus is very difficult to
work out Nevertheless, a suggestion
that we should try to revise the tim
ings and see that the air services
arrive at some earlier hour will be
given proper consideration, especially
when the Viscounts have been intro
duced, the whole route pattern will
be reviewed and all these questions
of detail about time-tables will blso
be taken into consideration

With regard to complaints about
the handling of luggage and cleanli
ness in the aeroplanes, I agree that
every effort must be made to ensure
that there is complete passenger satis
faction in these respects I would ask
the hon Member to note whether
there has not been some improvement
in all these respects in recent months

Sometimes comparison is made bet*
ween the nationalised air service and
the air services that operated before
nationalisation I have been fairly a
constant traveller by air in the last
14-15 years I have travelled prac
tically by every air line in this coun
try and also by many other air lines
in different parts of the world. In
our country, before nationalisation
there were great disparities I am
prepared to admit that in certain
cases the nationalised air corporations
have not been able to improve the
passenger amenities very much But
when you make a comparison with
some of the best airlines before natio
nalisation like the IN A. or Air India
and compare them with some of the
weakest sectors today, this is not
quite fair If however you compare
some of the worst sections of former
days with some of the worst today,
I would certainly make a claim that
we have done well, the improvement
is remarkable I have travelled by
planes m 1946 when It was difficult
to say m the plane for more than
an hour and a half There were cer
tain points where the congestion was
heavy It was a positive infliction
upon the passengers I do not say
this as an apology I entirely agree
with the hon’ble Member that every
effort must be made to improve our
services

I have also made certain sugges
tions to the Airlines Corporation In
all international airlines, whenever a 
plane lands on ground there is com
plete clean mg of the aeroplane and
there is a check-up to see whether
there is any room for any complaint.
I have suggested that a similar pro
cedure should be introduced here also.
Wherever a plane stays in the ground
for more than 20—25 minutes, a com
plete check-up should be done and X 
have every confidence that this will
yield results quickly

There was a complaint about the
frunHimg of baggage I can assure
the hon Members of this House that
every effort is being made by the
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I.A.C. to improve baggage handling, 
to make it quick and more expedi
tious. Greater care should be taken 
of the baggage of the passengers. I 
confess that at times the baggage is 
handled roughly. That unfortunate 
experience is not confined only to our 
country. In other countries also, I 
have had that experience and when 
the baggage comes out of the aero
plane, it is somewhat battered. It is 
unfortunate and I would say that 
every effort will be made to see that 
these improvements are carried out

The hon. Member also referred to 
the question of stealing from the 
freight. I can only say that I am 
extremely sorry that something was 
stolen during transport. I have never 
heard this complaint before. There 
are many other complaints and I have 
myself complained. At timoc the 
baggages go to some other place 
instead of their destination. On one 
occasion, I was going from Delhi to 
Calcutta. When I arrived at Calcutta, 
I found that my baggage was at 
Kashmir. It was before the days of 
nationalisation so that no hon. Mem
ber can say that it was on account of 
nationalisation that this deterioration 
has taken place. This was at the end 
of 1949. Though the air company 
were profuse in their apologies and 
they got my baggage within 48 hours, 
I had a fairly uncomfortable time 
because Delhi was quite cold while 
Calcutta was.warm and I had arrived 
at Calcutta with my warm 'clothes 
expecting that I could change over to 
cotton clothes on arrival at Calcutta. 
That kind of a complaint I have heard 
and I have made myself. But I have 
never heard that anything has been 
stolen and I am extremely sorry. I 
shall certainly ask the I.A.C. to see 
if any such complaint is ever made 
that it is not only looked into but 
very serious action is taken. I also 
say with regret that if incidents like 
this happen it is only a reflection on 
us. It is one of us who has removed 
it—one of our fellow Indians working 
in some capacity or the other. I am 
•ure it was not a passenger; it may
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be somebody working there. It would 
be a matter of deep regret to aw tt 
any of our workers should be guilty 
of any such commission.

The hon. Member also referred to 
the great praise of the Air India 
International. All of us are very 
happy and I would only ask her to 
show a little more charity to IA.C. 
also.

Shri Jaipal Singh is not here unfor
tunately. Some points were raised 
by him.. He had to go to another meet
ing and he informed us. I must say 
that his first complaint was not quite 
intelligible to mp. He did not want 
that any of these air corporations 
should sell any of their aircraft. He 
was not happy that the A.I.I. were 
trading in constellation 709 for the 
super constellations. If we had not 
done that, we would have had to pay 
a very much higher price; it would 
have meant additional dollars which 
we do not possess to day. Since he 
was very anxious about dollars in 
another context, I did not understand 
how he reconciles his concern for 
earning more dollars to the loss in 
dollars which would have resulted 
had matters been otherwise.

With regard to the other purchases 
which are proposed to be made, cer
tain remarks were made. If we had 
enough money and if there was no 
foreign exchange problem^before the 
country and if our resources were 
unlimited, we could certainly afford 
to have as many planes as we like 
and keep them in hangars. America 
can afford to have what is called a 
moth-ball fleet. Our country is poor 
and the idea of having a moth-ball 
fleet will simply not work here, 
especially when in the same 
breadth the hon. Member charges 
the I.A.C. with heavy losses. If 
all these aircrafts which are not 
being utilised are kept and mere
ly preserved and additional moneys 
are invested for the purchase of 
new aircraft which we require far 
operating, then obviously the losses 
would go up and it will be an addi
tional burden on the exchequer. X
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am afraid that I could not reconcile
these two parts of the criticism of the
hon. Member.

An aircraft registered in India is 
alleged to have been sold in Afghanis-

''t*> without the permission of the
Government of India. I ’ shall cer
tainly make an enquiry into it. I do
not see how an aircraft which is 
registered in India could be sold
without the permission and knowledge
of the Government of India. I shall
certainly make an enquiry into it and
also into the question as to whether
the Government has lost any income- 
tax. I can assure the hon. Member
that at any time Government do not'
want to lose money. The income-tax
department has never been accused of
letting go the money which can be
acquired, particularly in view of the
shortage through which we are pass
ing now, every effort will be made
to sec that not a penny is lost in this
way.

The hon. Member made a very good
suggestion when he said that just as 
in the Air India International there
arc targets for different sectors, there
should be some target for I.A.C. also.
I shall certainly ask them to look into
this and see whether targets of this
nature can be set. But it will be
realised that this business is of a type
where you cannot always lay down
targets. It depends upon so many
factors: general prosperity of the
country, the amount of confidence in 
air travel, the comfort given, the
alternative modes of locomotion avail
able—all these factors come into con
sideration. However, within the limi
tations of the trade whatever can be
done to develop business will be done.
I shall examine the question of this
target.

The hon. Member also referred to
the so-called competition between the
I.A.C. and the A.I.I. particularly with
regard to the chartering of plimes.
He was, perhaps, referring to the fact
that sometimes people who want to
charter planes prefer Skymasters to
Constellations. I may assure my

friend that there never is any ques
tion of any competition between our
two airlines. Those points which are
served by A.I.I., which are on their
regular schedule, there the I.A.C.
never enters. Where there is no
regular service of A.I.I. and it is open
market, the charterer might go to
A.I.I., I.A.C. or any other foreign
operator. In such cases if the IA.C.
can help us to earn some additional
foreign exchange, I do not think that
could be regarded as a crime on the
part of the IA.C.

We shall certainly see that there is
better co-operation and more co
ordination between the two Corpora
tions, particularly with regard to
development of tourist traffic. I agree
that there is room for better co-ordi- 
nation and development between the
IA.C. and A.I.I. and the tourist
agencies, Indian and Foreign.

The hon. Member again referred to
the fact that the standard of flights 
in the A 1.1, is much higher than the
standard of flights offered by the
I.A.C. I do not think anybody would
deny ihat for a moment. A.I.I. has
to compete with international stand* 
arc!:;, it charges international fees and 
uses aeroplanes which are inter
nationally approved, whereas the 
I.A.C. charges fees which are probab
ly the lowest in the world except two
countries, and certainly in many cases 
not economical. The I.A.C. also uses 
planes which are used on internal
flights. If my hon. friend travels on 
some of the internal airlines of other
countries, he would find that there is 
a great deal of difference between
internal lines and international lines.
I will lake the case of the United
States of America. I have travelled
in some of the smaller lines in the
United States of America, and I have
found that in some of the lines—which
are a sort of “bush line”—many ame
nities are not provided and the condi
tions are so different from the inter
national flights that if o ie did not
experience it one would find it diffi
cult to believe. Of course, their regu
lar flights are superior in standards,
and 1 shall deal with this point later
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when I discuss the points raised bv
my hon friend, Shrimati Renu
Chikravarttv, why I AC is going for
better aircraft like Viscounts

But I should l'ke to assure my hon
fuond Shu Jaipal Singh even though
he i-. not present here, that though
I A C  is n  a monopolistic position,
there is no mtmtion and there shall
bt no intention that it will take
advant of tint position It is a 
service and one of the mam pur
poses why the airlines were nation
alised

Mr. Chairman Order order The
hon Minister may resume his seat
The Minister of State m the Ministry
of Home Affairs wants to place a 
document on the Tabic of the House

PAPER LAID ON THE TABLE
R e p o r t  o f  t h e  A d d it io n a l

D i s t r ic t  M a g is t r a t e  or D e l h i

o n  t h e  P o l ic e  F i r i n g  i n  D e l h i

o n  31-7-1957
The Minister of State In the Minis

try of Home Affairs (Shri Datar)*
Sir, I beg to lay on the Table a copy
of the Report of the Additional Dis
trict Magistrate of Delhi on the Police
firing in Delhi on the 31st July, 1957 
[Placed in Library See No S-154| 
57]

Mr. Chairman Are there copies for
circulation7

Shri Datar: It is a fairly bulky
report We have not got copies

Shri Nath Pai (Rajapur) Can we
have a look at it?

Shri Datar: It is placed on the
Table of the House

Mr. Chairman* In the meantime the
hon Minister may continue his speech

DEMANDS FOR GRANTS—contd
M in is t r y  o f  T r a n sp o r t  a n d  C o m m u 

n ic a t io n s — contd
Shri Hunaynn Kabir: Sir, I was

saying that the I A C  certainly has a 
monopoly but it can never be the
intention of LA C  —and I am sure the

Pai liaTitnt will never permit it even
if the I AC should ever have such 
an idea and I do not think the IA.C
had that idea at any tune One of
the reasors why the airlines were
nationalised was precisely this, that
service will be provided economically
and from the point of view of national
advantage At the same time, direc
tion was also given that the services
should b" run on business lines The
mam task of A l l  and I AC is that
of reconciling these two aims,—that
the services shall be run on business
and commercial lines and at the same
time every effort will be made and is
being made to give as much comfort
as is possible to the passengers by
wav of service, by way of courtesy
and by way of different amenities
that are provided to them 

The hon Member also referred to
the pilot position This is I agree
with him, one of the most difficult
problems which any airline at any
time has to face Training m flying
is such an expensive business that
if a person has to be discarded after
receiving training for some time,
great amounts of money will have
been wasted Therefore, it is very
necessary that there should be a care
ful scrutiny of the aptitudes, reactions,
and general intelligence of anyone
who offers himself for training as a 
pilot

I should like to tell the hon Mem
ber and the House through you, Sir,
that this question of improvement of
the pilot position is continuously
under scrutiny, I am planning to
appoint a small committee with one
representative of the D G C A ., one
representative of the I AC  and one
representative of the Indian Air Force
to go into the whole question of train
ing to see if all the methods of train
ing followed today, the standards
which we have laid down, are fully
satisfactory or not That committee
will, I expect, submit its recommenda
tions wthin a very short tune and then
we shall see how we can improve the
existing methods of training and also
push up standards.
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I hivo also heard this criticism,
though it was not voiced by anyone
in this House today, that some of our
licencos—not the licences of the pilots
■who actually operate the commercial
planes—aie not up to international
standards This committee will exa
mine whether there is any truth what
ever in that allegation But, m 
any case, every effort will 1 e made to
see that our pilots retain the very
high rcputatipn which they have built
up

This House will be glad to hear
when I say that the representatives
of one of the greatest air powers of
the world told me very recently, that
he had with pleasure and gratifica
tion noticed the way in which our
pilots, both of A11 and I A C , handle
their planes He said that our land
ings and take-off are among the best
which he has experienced in any part
■of the world I am sure hon Mem
bers of this House will be glad to hear
this Therefore, when I say that we
are anxious to improve the training of
the pilots, it is no reflection on the
existing standards, but only an 
attempt to improve them still further
so that the reputation which has been
”built up can be maintained

The hon Member also referred to
the question of combining the aero-
•club and the gliding club, and made
•certain references to promises made
from time to time in this House. We
shall certainly look into those pro
mises, and if any promises have been
made m this House I should like to
assure him that either those promises
will be kept in full or the House will
“be told why the promises have not
ibeen kept

Now, Sir, I would like to take up
some of the points raised by my hon.
friend, the Member from West Ben
gal, who is not present here now.
She devoted almost her entire speech
to civil aviation I will try to be very
brief with regard to her points,
because she raised a large number of
points and I wish to give some time
to the question of general policy at
ithe end.

Hei fi-st complaint was that there
hi-, bun nme reduction m the pay
of staff m the civil aviation depart-1 
ment after India became free I
looked mto the matter and I
find what happened was this.
The radio operators bad a scale
of Rt> 30 to Rs 250 for those who
wcie appointed before 1931 and Rs
00—Rs 150 for those who were
appointed after 1931 When civil
aviation v,as mtioduced in 1946, radio
operatois were being appointed on a 
laige scale The question of tReir 
scale came up They were not satis
fied with the scale of Rs 60—250 as 
it was considered too low At the
same time, no permanent scale was at 
that time instituted, because the Pay
Commission was examining the whole
question Therefore, they were given
an ad hoc provisional scale of
Rs 120—230 Later on, when the Pay
Commission reported—they went mto
the whole question—they recommend
ed a scale of Rs 80—220 with a selec
tion grade of Rs 200—250 for 25 per
cent of the posts Therefore, ybu
can say that the Pay Commission's 
recommendation was Rs 80—250 as 
against a provisional pay—some of the
radio operators were enjoying it—of
Rs 120—230 The maximum went up;
the minimum went down a little.
Therefore, the statement of the hon.
Member that their pay was reduced
would not be quite true though it is
partially true

I may also inform the House that
the actual salary of no incumbent was
reduced The existing pay was pro
tected, though aturally they had to
come voider the new scale. If there is 
any fault, the fault is the Pay Com
mission’s and not of the Director-
General of Civil Aviation or of the
Government Repeatedly Members in
this House and the public outside have
demanded that the recommendations
of the Pay Commission should be 
accepted. If the recommendations
have been accepted, I am sure that it
does not lie with the hon. Member 
opposite to say that this was some
thing which was wrong.

The hon Member also referred to 
the question of housing—the lack Of
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housing—and adverse living condi
tions of aerodrome staff We all know
that people in the Civil Aviation
Department have often to live far
away from the town The aerodromes
are generally at some distance, and 
therefore, a policy decision has been
taken that so far as the remote aero
dromes are concerned, the aim is to
provide 100 per cent accbmmodation
to tbe staff there, m the case of other
aerodromes which are easily accessi
ble from towns, the accommodation
will be provided for about 80 per cent
of the staff This general policy has
been accepted and for that purpose,
a provision of Rs 92 lakhs has been
made in the second Five Year Plan
Dunng the second plan period, it is
our expectation and our hope that this 
target will be largely achieved

The hon Member referred in parti
cular to Mohanban With regard to
this, I can say that Rs 6 lakhs have
been sanctioned for 39 residential
quarters which will meet almost the
entire requirement there The for
malities have been concluded, the
necessary technical sanction has been
issued from the C P W D , tenders
will be invited very shortly, and I
expect that before the year is out
manv of the houses will be ready if
not all of them

The hon Member referred also to
the question of schools for children of
employees m aerodromes Hcr°, we 
are faced with certain difficulties If
the aerodrome is near a town, it 
would obviously be not worthwhile
to provide alternative schools If they 
are far away generally there are not
sufficient children to justify the
establishment of a separate school for
them Nevertheless, every effort is 
being made to overcome their hard
ships In certain areas it is proposed
to build schools for the children of
the employees of the Civil Aviam i
Department and other air staff who
are located there In places l’ke
Calcutta-Dum Dum, Santa Cruz in 
Bombay, Madras and Tfagpur, it is 
proposed to provide separate schools

like that In other places, accom
modation has been given in the
premises at nominal rents and this

•also operates in about half a dozen
places Where such facilities cannot
be provided in the aerodrome itself,
the children are offered the facility of
gomg by the transport which taxes
the workers to the towns, and for
this, they are charged half rates The
workers themselves are charged
nominal rates It is Rs 6 a month for
a worker if the distance is about four
miles and for a child it is Rs 2 per
mensem. No one can say that this is
a very high rate, and 3i this way
facilities are sought to be provided.
But I admit that there are cercum 
intrinsic difficulties which cannot
always be overcome

Then the hon Member also made a
reference to the regulation of nours
of work and the question of payment
for the gazetted holidays I propose
to take up the two questions toge‘her
Wi*h regard to the regulation of hoars
of v. ork, she said almost m a tonp of
despair 'hat for the last four or *></?• 
years ev^ry year the case of *ne- 
chowkidu has come up and she said
that she ha' had nothing but dis
couragement because no results hav»» 
emeigtd I would like to assure her
through you, air, that she is 
misinformed Something has been
done A classification has <aken placr
The classification is in three grades—
continuous intermittent and casual
For the con'inuous the hours of woik
are 54 wi'h one day off in a week
For the intermittent, the hours of
work are 75 wi h one dav off ’n a 
fortnight and of course for tho casual
there are no fixed hours of work
Therefore, it would not tte qui'e *rue
to say that nothing has been done

I think it would also interest hon
Members of this House to know that
as a result of this classification, about
140 additional posts of chowkidars
have been sanctioned They have
had to be created as the work-loed
has been reduced In spite of this* 
the representatives of the union aw
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not fully satisfied. I will not blame
them; tt is part of the business of
every union never to be satisfied and
always to argue for more. That is part
o f the function of a unitm. But, at 
the same time, I also think that the
responsible members of union will
recognise that when a particular
settlement has been reached, when a 
solution has been offered; there should
be time given for that position to 
stabilise. We can make our attempts
from that higher level after sometime,
not immediately. Nevertheless, we
have lold the representatives of the
union that if as a result of their
efforts, the hours can be further
reduced without any adSition to the
staff, the administration will have 11?
objection whatever in meeting their
point oi view. Therefore, the ball is 
now with the union. If the union can 
produce a roster where, without
additional staff, the hours of work can 
be reduced, we shall be very glad to
accept that roster, but they have not
given it yet.

Now, the hon. Member also referred
to the question of operational staff
and their weekly off. The hon. Mem
ber has been interested in labour
matters for a long time. I think she
knows better than many Members of
this House that certain categories of
operational staff do not get a weekly
off as such, because traffic has to be
continuous. It has to be maintained
round the cloiek. Therefore, certain 
types of operational staff do not get
any weekly holiday and gazetted 
holiday, but they are compensated in 
other ways, and one of the ways is 
that the hours are so arranged that
for every four or five days of work
there is a 36-hour off. There is a 36-
hour off after every four or five days
of work. We are examining if any
other type of concession can be given
to them. In principle I agree that if
a person never gets a gazetted 
holiday, never gets a day off, some
compensation should be {$ven to him.
What form that will take is now
under examination, and 7 hope that
some kind of satisfactory solution,
satisfactory both to the administration
and to the union will be reached
fairly soon.

Then the hon. Member referred V> 
the purchase of new aircraft. Here,
I found that the two hon. Members
who spoke yesterday more or less
contradicted one another and
cancelled one another’s argument.
The hon. Member who spoke first die'
not want us to purchase any aircraft
for;■ the IAC. She conceded.

Shrimatt Rena Chakravartty
(Basirhat): For the time being.

Shri Humaynn Kabir: For the time
being. I am not talking of eternity.
I am only talking of today. The hon.
Member who spoke first yesterday
suggested that for the IAC we should
not purchase the Viscounts or any
other improved type of aircraft
because IAC has a monopoly and we
must be enured to the hardship.

Shrimatl Renu Chakravartty:
Because of the shortage of foreign
exchange. That was the point.

Shri Humaynn Kabir: I will come
to that in a moment. The other hon.
Member complained that the Viking— 
I think it was not Dakota but Viking
—by which he travelled from Delhi
to Bombay or from Bombay to Delhi
was not good, that everything in that
Viking was not as good as it was in
the All. I have already said earlier—
the hon. Member was absent when I
discussed this point—that even
in a country like the United 
States of America, there are certain 
airlines where the standards are very
very different from international
standards. If the hon. Member goes
there, or goes to the SdVlet Union—T 
have had the good fortune of travel
ling in both the countries—he will
find, that there are certain airlines
where the standards can by no mean.- 
be compared to international
standards. They are not Intended to
be so, because they are a sort of trial
flight through areas where attempt;;
to fly any of these internationally'
equipped aircraft with ihtematioml
standards would not succeed.

Shri Nath Pai (Rajapur): But why
is this inclination to imitate the bad
points alone?

Shri Homayun Kabir: Here, the
Question of foreign exchange comes
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[Shn Humayun Kabir] 
in. As I said earlier, the hon. Mem
ber was absent when I dealt with th»s> 
point I have said, if we were flowing 
with money, as some countries m the 
world seem to be flowing, then we 
would have made all the improve
ments and purchased the latest air
craft for every type of sector, whether 
it is 100, 200 or 2,000 miles. 
being short of foreign exchange, we 
have to parcel out gains against losses, 
balance the distribution and do the 
best we can.

The hon. Member just now refe^^d 
to the question of foi ign 
exchange. May I tell ht r 
that it is partly in considers Lion
of foreign exchange that we ha\e to 
go in for Viscounts’  Some of the 
IAC routes operate in sectors outsiae 
India Besides when we develop the 
tourist traffic in this country, it will 
not yield full results if our internal 
airlines c&nnot conform to the 
standard of the international lines 
and offer facilities and comforts 
which are not too different from the 
facilities offered by the international 
lines. We have earned, I believe, over 
Rs. 10 crores through tourist traffic 
last year. I may assure the hon. 
Member that if the IAC did not go in 
for better types of aircraft, much of 
the foreign exchange would not be 
coming From foreigners I have had 
very few complaints about IAC. This 
is a thing which has struck me during 
the last one year Not only during 
the last three months that I have 
been associated with this Minis
try, but even before that I have 
been associated with this Ministry, 
but even before that I have been 
interested in aviation as a 
traveller. I have always noted thal 
we, Indians, are far more critical of 
IAC than foreigners. There is nothing 
wrong in that; we have a right to 
criticise our own airlines, trnt 1 think 
we should also consider some of the 
difficulties which they have to face.

I would like to draw the attention 
of hon Members to another point. We 
operate in Pakistan, Ceylon and Burma 
Some of these routes are the highest, 
income earning routes of the IAC 
Pakistan and Burma have already

ordered Viscounts. If we also 
could net offer Viscount service, the 
passengers travelling m these routes 
would noi be satisfied and I am sure 
we would lose very heavily. Once 
you uVroduce Viscounts, you cannot 
opfrate only with two viscounts on 
only two of the routes. All the trunk 
routes have to be improved.

Referring to the Skymasters, the 
hon. Member said there' was some low 
there. She referred to the losfees on. 
certain sectors, but she did not refer 
to the enormous increase in passenger 
traffic which has developed in this 
country as a result of the introduction 
of the skymaster. If yoa look at the 
figures in the report of the Ministry 
or the IAC, you will And that between 
1954-55, 1955-56 and 1956-57, there 
has been an astonishing increase m 
the number of passengers carried by 
IAC

Shriinatl Reno Chakravartty: Is,
there any utilisation of full capacity. 
Also, what are the overhead charges 
going to be?

Shn Humayun Kabir: I am afraid 
on this particular point, the hon. 
Member is not as well briefed as she 
usually is on other subjects. So far 
as skymasters are concerned, the 
pay load has always been pretty high 
—70 per cent, 75 per cent and in 
some cases as high as 78 per cent. 
While talking of losses, we must 
distinguish between two types of 
losses, loss on overheads, taking the 
entire system, and the other losses 
which arise out of direct operation. 
So far as direct operations are con
cerned, I think it would be correct 
to say that the skymasters have not 
shown any loss. On the contrary, 
they have shown some profits.

The question of losses comes in 
only when the distribution over 
overheads is concerned','" For that, 
there are man£ reasons. The major 
reason is that when the Corporation 
became nationalised, we had to 
introduce or maintairt certain sectors 
which from the nature of the case 
were uneconomical. Because it is a 
national airline service, it has to cater 
to the needs of the public; in spite of 
the losses, these services are main
tained
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Some of the losses on the more
unprofitable sectors are distributed
over the profitable sectors That is 
v/hy, she says there are losses I am 
sure if the hon Member goes more
into the details, she will be convinced,
because 1 have sufficient faith m her
intelligence and inlegnty Once
she goes through the figuies, as 
she has done in certain other cases, I 
have no doubt in my mind that she 
will be satisfied that the introduction
of the skymaster has given a 
tremendous impetus to the develop
ment of air traffic m this country and * 
also helped air transport economy by
reducing the overhead cost

I think I have disposed of most of
the specific points that have been
raised Now 1 would like to say one
or two things about the general
policy I am very happy to find m
this House and outside an appreciation
of the Standard which has been
maintained by the A l l  Everyone
of us is proud about that, we are 
proud that the A l l  compares
favourably wi'h any airlme anywhere
in the world. So far we are all
agreed 1 would like to go a step 
further and say that I am also proud
of what the IAC has done, though I
readily concede that there is room for
improvement and there will be room
for improvement If it comes to that, 
there is certainly room for improve
ment also in the A l l  or m any other
air service in the world There is never
a stage when further improvements
are not possible

If you take the performance of the
IAC, some hon Members opposite
were absent when I explained that as 
a result of nationalisation, there has
been a great improvement in certain 
sectors In certain other sectors,
where1 the previous airlines operated
with the highest efficiency, the
improvement is not so marked I 
readily concede that m the services
Calcutta-Delhi, Calcutta-Bombay or
Delhi-Bombay, the improvement is 
not so marked, though ffVten there I
will say there is some improvement
as a resut of the introduction of the
ikymasters, and there will be more
when the viscounts begin to operate

Tnerc is j,i cater confidence in the 
mindj of the public and greater
btabiii y and the time has also been
Jightly reduced But in some of the
0 hei sec'or. like the Assam area,
North Bengal area, areas m North
Bihar and parts of U P , where I have
travelled, I am sure also in some of the
areas which are served in K.utch and
Saurashtra, there has been consider
able improvement When hon Mem- 
beis condemn the IAC, they should
try to see whether there has not been
some improvement all along the line
1 al o readily concede lha., the Assam 
servicc is not as good today as the
scrvice from Calcutta to Delhi, but,
is it not better than what it was in
1953* That is the point Hon Mem
bers have to bear in mind

[ M r  S p e a k e r  in the Chair]
Again and again it has been said 

that the nationalised corporations
have operated less efficiently than the
private companies I am afraid that 
that is also based on certain misunder
standing or perhaps lack Of informa
tion One of the usual charges is that
of top-heavy administration I have
gone mto this matter a little Before
nationalisation there were 8 com
panies, each with a General Manager,
Operation Manager and a Chief
Engineer The General Manager had 
sometimes a salary as high as Rs
3,750 In any case, each of these
higher executives received I am told
not less than Rs 2,500 With 8
companies, there were 24 people who
drew salaries over Rs 2,000, in some
cases, they drew Rs 3,000 Today
after nationalisation, we have one
Chairman, 4 posts at the headquarters
and 2 posts in each of the areas, or
in other words; "there artf 11 posts in 
all which carry a salary more than 
Rs 2,000 I would ask hon Members
of this House, is this evidence of top-^ 
heavy administration* In place of 24 
officers who drew salariCW of Rs 2,500 
or more, today we have only 11 
officers and the maximum salary of
anyone of them except the Chairman,
I am told, is only Rs 2,300 This
certainly is a sign of economy and not
a sign of top-heavy administration
(Interruption)
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Mr. Speaker: Is the hon. Minister 
likely *o take more time’

Shri Humaynn Kabir: I have a
little mo/e to say

Mr. Speaker: He may continue 
afterwards

BUSINESS ADVISORY COMMITTEE 
S i x t h  R e p o r t

Sardar Hukam Singh (Bhatinda) 
Mr Speaker, I beg to present the 
Sixth Report of the Business Advisory 
Committee

I want to submit that the Business 
Advisory Committee held its sitting 
today, 3rd August, 1957 The Com
mittee recommends* that ten hours 
may be allotted to the consideration 
and passing of the Essential Services 
Maintenance Bill, 1957, and that it 
should be distributed as follows 
General discussion, s*x hours, Clause 
by clause consideration, three hours, 
third reading, one hour It further 
recommends that on the 5th August, 
19o7, the House may *>it from B AM  
to 1 P M and again from 2-30 P M to 
9-30 PM for consideration and pas
sing of this Bill

I beg to move
‘ That this House agrees with the

Sixth Report of the Business Ad
visory Committee presented to
the House today”
Mr. Speaker There was a sugges

tion made that instead of sitting from 
'9 AM to 1 PM and then again from 
2-30 PM to 9-30 PM on that dav, 
we may sit for seven hours on that 
day and foi three hours the next day 
If the House is agreeable and the 
hon Minister is willing, we may think 
of that Nothing is lost if two 01 
thiee hours are spent on the next 
day

The Minister of Home Affairs 
(Pandit G. B. Pani) That is a matter 
for . our decision

Mr. Speaker: They wanted to finish 
that day Hon Members will get

tired later in the night So, we will 
sit normally from 11 o’clock, and in
stead of 9 o’clock, we will carry on 
till 7 that day On the next day, we 
will give this work three hour* That 
is better than sitting from 9 o’clock 
till 1 o’clock and then from 2-30 to 
9-30 It will be inconvenient.

I think the House is agreeable to 
change this timing to 11 AM  to 7 
PM on Monday and three hours on 
the next day, whenever we start

Hon. Members: Yes
'the Minister of State in the Minis

try' of Home Affairs (Shri Datar):
No Q estion Hour’

Som< Hon. Members: No
Mr. Speaker: The Question hour

will be there We proceed to
The Minister of Parliamentary 

Affairs (Shri Satya Narayan Sinha):
May I suggest one thing’  We agree 
to wha you have said that on the 
next day also, we sit for three hours. 
But, if the House is not prepared to 
do away with the Question Hour on 
Tuesday, the House might sit from 10
o clock and finish the whole thing by
2 o’cloek

Some Hon Members Why’
Shrimati Renu Chakravartty

(Basirhat) May I submit, Sir, that is 
unnecessary We will sit an hour 
later We will not agree to having 
the Question Hour dispensed with

Shn Satya Narayan Sinha. The
point is, if the House is not prepared 
to do away with the Question Hour, 
instead of starting at 11 o’clock on 
Tuesday, we may start at 10 o’clock

Mr. Speaker. Instead of 9 o’clock 
on Monday, we push it on to 11 
o’clock It does not matter if we come 
at 10 o'clock on Tuesday Hon Mem
bers will see that this work will be 
put off by so many days Before the 
end of August, it has to be completed

Some Hon. Members: No
Mr. Speaker: All right We will 

think out on Monday whether wy will
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meet at 10 o’clock or carry on till 
6 o’clock

Sardar Hukam Singh: II the House 
so desireSi instead of sitting till 7, 
we can sit up to 8 and we can finish 
off at 2 o'clock on Tuesday.

Some Hon. Members: No, no.
Mr. Speaker: You cannot put any

thing to vote till 2-30. There is no 
point in meeting at 10 o’clock.

I shall put the question, subject to 
these modifications.

The question is:
“That this House agrees with 

the Sixth Report of the Business 
Advisory Committee presented to 
the House today, subject to Hie 
modification that instead of the 
House sitting on the 5th August, 
1957 from 9 AM to 1 P.M. and 
again from 2-30 P.M. to 9-30 P.M., 
the House may sit from 11 A.M. 
to 7 P.M. on the 5th August, 1957 
ana the discussion on the Essen
tial Services Maintenance Bill, 
1957, may continue for three hours 
on the 6th August, 1957.”

The motion was adopted.

MOTION FOR ADJOURNMENT— 
contd.

Mr. Speaker: How, the adjourn
ment motion of Shn Sadhan Gupta:

“The serious situation arising 
from the unjustified and wanton 
firing by Police into the Sweepers' 
Bustee at Reading Road, New 
Delhi, resulting in death and 
serious injuries to Sweepers”

Two and a half hours under the Rules 
from 4 to 6-30 If after two hours, 
I find interest is lagging, the debate 
need not continue.

So far as time for each speech is 
concerned, I will allow 20 minutes to 
the first speaker and 15 minutes to 
others.

Shri Sadhan Gupta (Calcutta East): 
Mr. Speaker, J raise this discussion 
not only to register my protest and

to seek the verdict of the House on a 
matter which has pained every one 
of us on both sides of this House, but 
also to draw the attention of this 
House and of the entire country 
through this House to a shameful 
phenomenon which we have been ex
periencing for ten years, the pheno
menon of firing at every occasion 
when the common people fight for 
their rights It is unfortunate m our 
country, unlike m other countries, 
that firing is so frequent and the 
authonties concerned are so callous 
that it has come to be accepted as an 
ordinary matter and there is nothing 
extraordinary about it. We have read 
in newspapers that it has happened 
in a country like France that when 
2QQ people were being drafted and 
sent to Algeria for war in Algeria, 
5000 people lifted them bodily away 
from the train and even then there 
was no firing. Here, just on the 
slightest occasion or even without any 
occasion, the trigger comes to our 
fingers The trigger comes so easily 
to the fingers of our police that we 
have lost even the sense or capacity 
of being appalled at firing when we 
hear of one.

This particular firing has taken 
place in the metropolis of India and 
has taken place on a section of the 
population with which we all have 
sympathy, who are not only down
trodden but who work in inhuman 
conditions of service. They were 
fighting for their nghts, just nghts 
Of course, I do not know much about 
their grievances, but from what ap
peared in the papers, I think they 
were pnma facie absolutely unexcep 
tionable What they desired was 
gratuity after retirement. 'Obviously, 
they need it because they are lll- 
paid workers They desired medical 
benefits They have a right to de
mand it and they have a right to 
claim it They have desired merger 
of dearness allowance with pay which 
is quite reasonable since it, presum
ably, affects the amount of retirement 
benefits they might get and so on. I 
am not concerned here with the 
justice or otherwise of their demands, 
with the propriety or impropriety of
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[Shri Sadhan Gupta] 
their demands What I want to es
tablish here is that, whether their 
Remands are proper or not that could 
not be an excuse for suppressing a 
strike mto which they entered, and 
still less, for suppressing it by bullets

Now, the circumstances in which 
the whole thing took place are horri
ble by any standards of decency and 
humanity I have been there with 
my Deputy Leader, Shn A  K 
Gopalan, Shri Balmiki of the other 
side was also there What we found 
there was that the bullets had shot 
right into the colony of the sweepers, 
into the colony where Mahatma 
Gandhi held his prayers, into the 
colony where Mahatma Gandhi had 
once resided along with them, these 
down-trodden fellowmen of our coun
try They had shot right mto the 
colony There are bullet marks on 
the walls, and as we learnt from 
them, and as was also apparent from 
the blood marks at the entrance to 
the colony, the injured and the dead 
were dragged out of the colony by 
the police

This cannot be self-defence This 
is pure vendetta We learnt from the 
police there that they had to open fire 
because stones were thrown at them 
We did not find any concentration of 
stones or any stones scattered in the 
vicinity, which must have been the 
case, if so many stones were thrown 
that the police were compelled to 
open fire m self-defence It was 
pretty clear from the circumstances 
that it was pure vendetta, and nothing 
of self-defence at all

Now, that was not the only circum
stance to show the police vindictive
ness Yesterday we read in the 
papers that a twelve-year old boy who 
was injured and was taken to hospital 
was kept .handcuffed In the hospital

Shrimatl Sachets. Kripalanl (New 
Delhi). That is not correct I have 
personally enquired

Shri Sadhan Gupta: I understand
that some Minister had to intervene 
on his behalf to release it, or som*

high authority had to intervene. That 
was the report m the papers

The point is this, that a policeman 
in self-defence should open fire and 
injure twelve-year old boy 'is horri
fying enough And since Shnmati 
Sucheta Kripalam says so, there should 
be an enquiry whether at the 
initial stages, that boy had been hand
cuffed in the hospital That would 
show the vendetta of the police also 
In any case, there is no doubt that 
there was no justification for the 
opening of fire I do not know whe
ther it is a fact that they were trying 
to obstruct persons who are 
euphemistically called loyal workers, 
but who should be properly called 
black-legs, who were trying to pnck 
the strike I do not know whether it 
is a fact or not But what I want 
to submit for the consideration of -the 
House is this Should we accept the 
condition that whenever anyone inter
feres with another, even illegally, fire 
should be opened on them7 When 
can fire be opened? It is only m ex
treme cases, when life is in danger,, 
that fire could be opened Of course,, 
when life is m imminent danger, fire 
can be opened

Of course, the explanation has been, 
given that the police were about to be 
opened Now, as I told you, there was 
no external evidence of that fracas, 
there, of that alleged assault on the 
police there, to show that there was- 
justification for firing On the other 
hand, this report, this excuse which 
was given to us is the stereotyped 
excuse m every case I could have- 
drafted it, without even knowing a 
smgle fact of the matter, because that 
is being done in every State today,, 
where fire is opened—a violent mob, 
police about to be overwhelmed, fire 
in self-defence

Shrimatl Renu Chakravartty:
Brickbats

Shri Sadhan Gupta: brick-bats,
stones, lathis, and fire etc. That ir  
the stock report I do not know whe
ther they have a cyctartyled we cat
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everywhere, in every place where
firing takes place But when it comes
before an independent judicial en
quiry, in most cases, you will find
that the action of the police is held
to be unjustified In Patha, the same
thing happened In Hoshiarpur, of
course, it was not firing, but the same
verdict was given At Kalka, I be
lieve, the same verdict was given In
Calcutta, fire was opened on women,
and the same verdict was given by
the coroners’ jury In Indore, the
same thing happened In Bom
bay, they would not enquire, although
about 150 people were killed

Mr. Speaker: May I state that we
are dealing only with the responsi
bility of the Central Government here
JEUU? japt mtltb jUm* jraspanaihtidty srf ih*
State Governments or the acts of the
State Governments? The accusation
may be right, or there may be an ex
ceedingly proper reply also and an
explanation also for it But those
Ministers are not here to reply, and,
therefore, we should not get into their
affairs The simple point here is 
whether there has been any excess,
or whether there was any case for
fjpng or there was no case at all, or
even if there was a case, whether
there was excess That is the simple
point before us, and not even the
grievances of those people So, hon
Members will confine themselves to
this point

Shri Punnoose (Ambalapuzha) The
Bombay Minister is here

Shri Sadban Gupta This is the 
kind of thing that goes on Whenever
the light of enquiry, whenever the
light of independent investigation is
focussed on it, it is almost universally
found to be unjustified And yet,
what we see is that nothing is done
to punish the persons guilty of it

Let there be no mistake about it
When a firing is unjustified, those who
indulged in it are guilty of murder,
pure murder, and nothing else And
if you do not punish them, you are 
no better than abettors of murder

I want to know whether this das
tardly firing which has taken place in

Delhj Win not only be enquired into
but whether it will be enquired ml > 
b> dn impartial authority—let it be a 
high judicial ofheer or a High Court
judge I want to know « 1 ether it
will be enquired into m that way
We tlo not want an enquiry by an 
addn,10nal district magistiate I do
not know what that gentleman is 
like, what his independence u> But
one thing is clear If his report is in
favour of the police, it will not com
mand dny confidence of the public,
firstly, because the district magistrate
who is the superior has expressed
himseif on the point, and secondly
became he is an executive officer.
and thirdly, because the very fact
th** he has been serving for 25 years
mak^g clear that he has been serv- 
m8‘ also uncfer the British for a 
considerable time

Shri V P. Nayar (Quilon) And
trained WJth them

Shj>i Sadhan Gupta: < and so, his
mental make-up is liable to be sus-
P®ct%d I am not saying anything
about it because I do not know him,
but that will be the idea of the pub
lic, if the report goes in favour of the
police Therefore, the inquiry should,
be by an authority whose impartiality
is ui1{joubted

NQw, if it is discovered that the
police is guilty, there must be no
attempt to shield them and save them
from punishment Let us remember
that a hfe has been taken, and an
other is threatened—it is report
ed t^at the boy is m a precarious
eondjtion Now, if we have to day 
ju stly  then we must bnng the guilty
to b<x)k, we must not have any other
consideration against it

A® I said, they are murderers They
do Hot deserve any consideration
They have treated human life as the
lives of cats and dogs—even in the- 
case 0f  Catg and dogs, we think twice
befoi-e we kill them But in the ease- 
of a human being, they do not do it.
They should pay the full price o f it
Therefore, if the police are found to*
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[Shn Sadhan Gupta]
be guilty, the guilty persons must get 
exemplary punishment

In conclusion, I would appeal to the 
Government to set an example in this 
matter As I said, it is a very shame
ful phenomenon m this country that 
firing is much too frequent It is thf* 
duty 0f  this Government to set an 
example of respect for human life, if 
it is inclined to do so, to set an 
example to all others to see that in
quiries are not only made, but that 
reports of inquiries do not go to the 
wastepaper basket and proper action 
is taken, by ‘proper action’, I mean 
vigorous prosecution and punishment 
of the guilty

It as also necessary that stricter* 
instructions should be given to the 
police to keep clear of industrial dis
putes, unless there is great threat to 
person or property, and then not to 
indulge in pressing triggers in seasor 
and out of season This tngger- 
happiness must be curbed and we 
must be able to feel secure about out 
lives and limbs when we enter mtr> 
any struggle for the grievances of the 
common people

There are many things which the 
common people have to fight for here, 
and if in every case, the police inter
vene and still more, if the police 
start showering bullets when we try 

. to fight for our nghts, it will be an 
evil day for the country Let not the 
Government think that that way they 
will succeed in suppressing the strug
gle If they think that they will cure 
lawlessness by it they are very much 
mistaken If this order of things goes 
on, it will be lawlessness that will 
get the upper hand, because if we 
have the feeling that we can have no 
justice and we are likely to be mown 
when we fight for our rights, we 
shall only be compelled to take steps, 
to protect ourselves against such 
attacks

Shri burendranath Dwivedy: Mr
Speaker, Sir, for the first time, the 
Hoi  ̂ i is getting an opportunity to 
■discuss an adjournment motion, and

it is a happy augury that we begin 
wi{;h this question of firing

This is not an isolated instance 
firing has occurred in this country 
more than what was in the Britishers' 
time I want to be contradicted by 
the Home Minister that the incident" 
of finng in this country after the 
Congress assumed government is not 
more than that was during the 200 
years of British rule ( I n te r r u p t io n s ) . 
Why is it so’  I do not want to blame 
the poor policemen The question is 
not whether a policeman fired or not 
The question involves a policy, 
whether in a democracy we have not 
to change our rules which were based 
on the police state, or whether we 
shall carry on our work with the 
same pld set of rules

We have been preaching interna
tional concord and peace, going all 
round the world, clamouring for 
peace, goodwill and all that, but in 
our own country, we have left mil
lions of our countrymen at the mercy 
of the police without giving them any 
guidance whatsoever

I am not concerned, and I am nov 
going to deal with the demands of 
these people—I know the demands are 
just—and they have called off the 
strike You have promised them, at 
least you have satisfied them tha* 
then demands would be met Ana 
you did it when’  After you killed a 
man The demands were with you 
long time before Actually twc 
ladies began hunger-strike on th* 
22nd of July, and on the 29th the/ 
gave the strike call Still there wa 
no talk there was no attempt to see 
that the just demands were met 
But on the 31st when an adjourn
ment motion was tabled, the Prim" 
Minister came forward and said 'I 
will consider them sympathetically* 
Before that sympathy actually went 
to the people, sympathy was actually 
transferred to the people—through 
firing' (Interruptions).

Shri Hem Hama (Gauhati). Trans
lated through bulle*S
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Shri Suendnuiath Dffiredy: If this
is your attitude, you are determined
to kill democracy in this country
You do no$ want to follow democratic
procedure, you do not want to set
democratic principles, you do not
want to meet the reasonable demands
of the people, you da not want to
discuss the matter with them, their
difficulties But whenever any de
mands are pli'-ed vou ju t set them
aside So they aic frustrated, they
8re goaded to some action When
they take the only alternative course
left to them, that is, strike or anv
such method permissible—they have
every right to strike when they feel
injured—then what is your reply’
Your reply is bullets and nothing
else This is a bureau era'ic way of
doing things You will goad people
to take recourse to violence You do
not want to set a pattern of demo
cratic development m this country

Therefore, tins laises a fundamental
question what is our attitude towards
tirinp’  Take this Delhi firing 1 do
not know what is therein the report
submitted b> the A D M  But in the 
usual mannei os was happening
during the British days an Additional
District Magistrate was appointed tc
go nto the mat'er The Home Minis
ter was not even prepared to sav 
Yts, the Additional District Magis
trate has been ordered by his superior
authority he will go into it, and then 
we will appoint a Judicial’ Thio 
should be the normal procedure I
think this should have been followed
This was not agieed and the matte* 
of discussion was delayed on that ac
count

Take this Delhi incident Friends
have desenbed how the firing occur
red Even Congressmen w ho had 
be n to the place of occurrence have
stated that this was irresponsible A
Congtess M P, who is associated with
the sweepers’ organisation, also stated 
that the police firing was unprovoked
and uncalled for, and the situation 
there was not such as could not be
controlled by lathi charge or by tear
gas If you read the official com
munique that has been issued, as has
been pointed out by Shri Sadhan 
Gupta, the usual plea is there It

says that ‘a constable who was hit ca
the head by lathi, dropped on the sopt^
and several others sustained injury
by brickbats and lathis Finding
themselves in danger of being over
whelmed, and the sanitary staff
the installation at the mercy of the* 
mob, the police opened fire’ There
was no Magistrate there There was
no warning issued Nor was there
use of tear gas or water hose or
lathi charges, nothing of the kind
Simply because some hundreds of
people prevented the police, prho even- 
successfully broke the cordon and
took away one lorry, only the second
lorry was prevented by the people,
simply because that was prevented
from passing, this firing was resorted 
to I would ask the hon Home
Minister is it at all permissible under
the circumstances7 I think this is a
dastardly act There was no magis
trate it has been admitted, and no
reasonable time was given to the
peopi" to disperse, which is ordinarily
done even when firing is resorted to
sometimes by the indiscretion of th<“
policeman We have seen these firing
during the British days the civil dis
obedience days and we have our own
experience of firings

I know when I was addressing a 
meeting, the crowd was fired upon
Unfortunately, I was arrested and was
not fired at But we have s*»en occa
sions like that (Interruptions)

I say unfortunate because I escaped
and went to jail the> arrested me
first and then fired on the people

Even on occasions before they
simplv fire m the air so that
people may disperse On that
day even this was not done I would
humbly ask the Home Minister to tell
me was that done on the occasion’
Nothing of the kind was done Why
is it so7 It is because you have not
applied your mind as to when and
how firing should be resorted to

My feeling is that when we are
discussing this question let us go into
the entire matter If we want to set
up a standard the first thing would
be to go into the entire matter aa to
how the Police should conduct itseii
in a democratic set-up There axe
only two fundamental principles that
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the pohce should follow according to
me. Each policeman is responsible
for what he does Secondly, he must
not act outside the laws. We should
carefully define hxs powers. The
Pohce must also understand that n.
democracy they are there to preserve
peace no doubt, to apprehend the
guilty persons, but they have also a 
du'> to protect and help members of
the public Thfir role is mainly that 
ot a friend, guaidiaji and servant.
Excepting that, the Pohce should not
have any other role

About firing, 1 would also say tha* 
we must set up a standard as to on 
which occasions really firing should
be lesortcd to We may discuss all
these things and we may condemn
tho poor policeman but the fact re
mains that these things would be 
pursued m this country as it was
being done before unless we have
some principles I would suggest that
if Government agrees to accept these 
standards it would be good Un
less the crowd is so violent, un
less they are armed with deadly
weapons and they threaten to
take action as would endanger life and
property, no firing should be resorted
to. Unless the contending group i3 
in such a bellicose and aggressive
mood, firing should not be resorted
to When there is obstruction of
traffic—in this case there was no ob
struction of traffic—even on that oc
casion, I would say, if there is no
other possible route to take the con
veyance or if it is such that if it does
-not go at that moment it will really
■endanger life and property, then, they
Tnay be permitted to fire. Otherwise,
I do not see any reason why we
should permit policemen to fire at
their sweet will.

This question of firing has been
hanging before us in this country

, since a long time. I may tell my
lriends in this House, when in Tra- 
vancore-Cochin, for some time the
P.S.P. was in office, firing was resorted
"to. TSe entire P.S.P. sat in the
National Conference, apologised to
the people and condemned the firing
and decided that whenever firing is 
Tesorted to, as a matter of fact, a

judicial enquiry should be ordered
into it. The judicial enquiry in 
Travancore-Cochw—when the P.S.P
was m office—held that the’firing was
justified Not that 1 support thai
hung—let Congressmen laugh at it—
but I want to say this. Are you pre
pared to say that whenever firing
otcuis anywhere, you will, as a 
1101 mal course, order a judicial en
quiry’  Are you prepared to accept
thisv Thai is my challenge to you.
P S P  minr.try accepted this princi
ple.

We may very much express our
concern for the Second Five Year
Plan We may say, we have to
carry it through, we have to look to
the international situation and all
that All this clamour will not have
any effect unless your administrative
set-up is changed, unless we apply
our mind very seriously as to how we
should deal with our own people.

The Prime Minister has so far es
tablished a good record outside. We
are proud of it There are a few
world statesmen and he is one of
them But I would humbly request
him to have a little mercy on the
people, on the masses who have sent
him here Today you have killed a 
mehtar; you have killed a most down
trodden member of our society. Does
it not m any way make you think
very seriously’  Thefe must be some
thing very wrong m this administra
tion This has happened under your
very nose, where everything is avail
able; the head of the Administration
is available for talk and negotiation
I am told that the Delhi Mehtar
Union is controlled by Congressmen
Certainly, they cannot be accused of
being anti-national, anti-government
and anti-social and what not. I do
not think they can be accused like
that. Still, I want to ask the Gov
ernment, why was it that only after
firing you agreed to meet their de
mands and not before.

What I mean to say is this. When
the House has got this opportunity to
discuss a matter of gifeat importance,
we must discuss not only the thing
that has happened but much
more to enable us to set up
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our standards for the future. 1 would
like the Administration, the Home
Minister and the Government of Ip..,::iia
to think over this matter and come
out with a policy as to ho~ the Police
should behave on occasions like' this.
Shrf B. C. Kambte (Kopargaon):

Sir, it is really very unfortunate that
one of the blackest incidents in the
history of the last few years has
taken place against the defenceless
people, namely sweepers. I am not
prepared to take this as an isolated
incident. We in Bombay State know
what is police 'firing under the Cong-
ress regime where on' an average two
bullets in a minute were fired and
thus the Congress regime has turned
the whole country into a police State.
Ultimately, after this firing was over.
the sweepers were brought down and
now they have called off their strike
I do not know whether they agreed
very willingly or not. What can
those poor people do except calling
off the strike in these circumstances?
There is a sweet assurance that the
hon. Home Minister will be pleased to
call upon the. representatives of the
sweepers and the officials. This sweet
assurance is given after this ghastly
incident.

I would have been glad if the Gov-
ernment had- automatically conceded
the demands about which there was
the dispute. Nothing of that kind has
been done.

With regard to this incident and
with regard to such incidents in
various parts of the country, I was
searching for the rules. Which are
the rules which govern police firing?
It is unfortunate that even all our
libraries were not able to .set me a
single copy of the rules which govern
the police firing. Ultimately, I got
hold of Halsbury's laws from England
and I could see a certain portion con-
cerning police firing. In the absence
of such rules, I' cannot but refer to
that particular portion. I have taken
an extract from it-Halsbury's Laws
of England, Second Edition, Volume
9, page 316. It says ~hat if any police
firing is to be resorted to then a d e-
claration in the pre.scribed form must

be made first and there should be at
least a magistrate or a bailiff. Apply
ing these two tests, I would like 11.0
know categorically £l'om the hon.
Home Minister whether there was ill

the' prescribed manner any declara-
tion made by the officer concerned
before he resorted to firing and se-
condly also whether there was any
person of the status of a magistrate.
We would a1so like to know whether
the police officer tried to fire in the
air and thereby he wanted to dis-
perse the crowd. That is to say whe-
ther the intention' was to disperse the
crowd or the intention was to kill the
person. I charge that the intention
was to kill the man and not to dis-
perse the crowd. As was the expert-
ence in Bombay State, they should.
have been let out to kill .... (Inter-
ruptions).
I would also like to know whether

the minimum force was used in this
matter. What was the strength of
the crowd collected there? Was mini-
mum force used? My submission is
that the minimum force was not used
at all, I would like to know further
details from the hon. Minister. When
did the firing actually commence?
When did it end? How many rounds
were fired? What is the total number
of bullets and what is the nature of
the injury? What is the state of
affairs of those who were injured?
What do the Government do about
them? How do the Government pro-
pose to compensate those who are in-
jured and the family where there has
been a victim?
The Lok Sabha is in session. The

negotiations were going on. The
Prime Minister made- a certain state-
ment here and there were telephon-
ing communications. How is it that
the leaders of the union were not in-
formed or the police officers were not
informed with regard to the negotia-
tions which were going on? It is
most ironical. As a matter of fact
negotiations were going on and the
police officers ought to have been
informed.
According to me, only three reasons

could be given. Firstly, the total and
complete strike made the Government
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and the Delhi Municipal Authorities
terrified They felt that if the strike
becomes successful, then they will be
completely defeated in their ende
avour The second reason is the utter
contempt tor the lower order That
is an important reason That is the
value attached to t^e lives of these
sweepers I had gone there I saw 
the trails of blood stains People
were dragged This is the way in
which things are being done I could
also see this When the Minister of
Health was making a statement, I 
could see the exchanges which the
Prime Minister had with others there
He did not like the idea tljat he
should make a statement next day
Therefore, he rose and immediately
made a statement The hon Prime
Mini >tt r is against the str ke There
fore lhe> might have taken drastic
action These are perhaps important
reason > as to why this action m the 
dras 11 foim was taken bj the police

T nally, I would like to know from
the Government this thing I repeat
wha* mw hon fii*nd just now said
What 1= the method 01 procedure
wmch should povcrn police firing
thioughout this country H must be
explained and ettled once for all

finally I would like to say this
Gandhiji had gone to that par'iculai
place He was there Bullets were
shot and that particular area is
blood stained At least now wash o‘f
these blooa stains by instituting an 
impartial judicial enquiry headed by
one of the High Court Judges Then 
alone things can be well settled
Otherwise, we shall always believe
that the Government wants to rely
mainly on the brutal force in order to
suppress the movement of the
people who propose to nse up an*l 
find then standard along with the
others

Shrunati Sucbeta Kripalani: Sir,
we are all gathered here to discuss a 
very tragic occurrence It is a matter
of great pam and distress not only to
the Members of the Opposition but to
the whole House and I am sure that
the matter is of even greater

distress to the hotu» Prime Minis
ter and the hon. Home Minis
ter and it is seen by what they s&ia 
two days back in the Parliament ana
from what we have heard from them.
I do feel that they are most anxious
not only to have a proper enquiry
into the matter but to punish the cul- 
pnts and render justice to the people
who have suffered Day before yes
terday, the matter was raised and the
hon Home Minister made it clear
that he was not anxious to suppress
the matter I am confident that they
will do what is just and right m the
matter

The hon Prime Minister visited the
place soon after the occurrence and
has seen all the things for himself
He has himself seen the blood stams
and the bullet mark* on the walls
there He knows facts and how the
police have gone inside and what they
did At least I will be surprised and
shocked if after all this a proper en
quiry is not instituted

I would now like to correct some
of the facts narrated by the Opposi
tion Members here Some hon Mem
bers said that nothing was done at all
before the firing took place to meet
the stukers and to meet their
demands It is not correct The
leaders had discussed with the Health
Minister at half past two and the dis
cussion was fairly satisfactory There
was general agreement and many of
the important points were discussed
While the discussion was taking place
at that time, there was this incidental
occunence This was not part of any
deliberate suppression My friend,
Shn Sadhan Gupta, said so It was
purely accidental and incidental mat
ter (Interruptions)

Another point to which he referred
was m respect of the injured persons
I personally along with Shn Radha
Raman and the President of the New
Delhi Municipal Committee went to
the hospitals where there were two
persons who were hand-cuffed There
was another boy but he was not hand
cuffed His hands were tied to the
bed in order that he may not n e wN
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from his bed It is correct to say that
the small boy was lying there but his
hands were not handcuffed They
were tied to the leg of the bed under
doctor’s orders as he should not move
After we saw the hand-cuffs of the
other two persons, we went to the
Home Minister's house and the
moment he heard of it, he spoke on
ihe telephone and the haad-cuffs were
removed {Interruptions) The
-child was there and under the doctor's
orders his hands were tied with the
bandage to the bed I have seen such
-a bandage in other cases also The
child had an injury m the abdomen
The doctors did not want the child
to sit up or stir, and therefore *his 
was done under the orders of the doc
tors The doctors were present when
we three went there I am sure we
do not want to tell you any lie If
you are feeling indignant about the
firing, we are certainly feeling equally
indignant, if not more

I, for one, am absolutely against
the use of arms m controlling civilian

’ crowds I would not like to justify
firing under any circumstances I have
not had the opportunity to read the
report of the Magistrate I had just
a chance to glance through it I flnd
in the report they say that had they
not resorted to firing a petrol pump
might have been set fire to and the 
stores of the municipal department
might have been looted

Whatever it is, the police officer
there from a narrow point of view
•was perhaps justified He might have
thought that if he did not resort to
firing greater trouble would occur
But, I want to raise some very funda
mental issues There was this strike,
and an attempt was being made with
the help of outsiders to carry on the 
sanitary work I have some sym
pathy for the police also The
police people are low paid peo
ple They were there to help, to
serve us If the sanitary condition of
the town was not brought under con
trol even you and I would not have
been able to save the situation It is 
an exceptionally difficult job They
were going to help the black-legs in

clearmg the town So, the situation 
was fraught with trouble. I do not
blame the officer or the constables
concerned

But, i  do ask the Delhi Administra
tion why they were not more imagina
tive Why did not the Delhi Adminis
tration equip the police "with some
thing other than bullets There has
been considerable scientific advance
ment There are instruments with
which we can control crowds Tear
gas could have been used, or some
other things could have been used to
control the crowd Why were they
not used7 If they had resorted to tear
gas and other methods, and having
failed there resorted to finng then I
could have understood Under no cir
cumstances would I justify this firing
I do not b]$me the man on the spot
He might have been confused He
might have been overwhelmed seemg
a big crowd But, the police, when
they went with the workers, should
have been equipped with something
other than bullets

Therefore, Sir, as the other two hon
Members have said, it is time, after
ten years of freedom, to decide the
policy as to how we are going to con
trol a civilian crowd Dunng the
British days it was all right, when for
a little thing we were shot at I feel
that this ease with which firing is 
resorted to is a legacy of British tradi
tion it is a hang-over of British
imperialism I think it is time we dis
carded it We should adopt some
other methods As I said there are
very effective methods The other
day some people said that tear gas is 
not effective I said “I am sorry, I
beg to differ from vou, because I know
how tear g ^  was used on us on 9th 
August, 1942 m Bombay, on a huge
crowd at Shivaji Park” Shri Masani
is shaking his head, he knows about it,
how a huge ciowd was dispersed only
with tear gas Therefore, tear gas is
equally effective

I would request the Government to
issue orders that m future for control
ling civilian crowds other methods
should be used and not bullets Once
bullets are used and life is lost the
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whole blame comes to us, the Govern* 
ment is discredited, and it gives im
mense distress to all of us Therefore, 
Sir, in aU humility, I request that the 
policy should be decided with regard 
to this matter

I wish to take this opportunity to 
draw the attention of the hon Home 
Minister to certain other matters with 
regard to the administration of the 
New Delhi Municipal Committee The 
New Delhi Municipal Committee is a 
nominated body It is presumed that
• nominated body functions better 
That is the argument that is given for 
its non-inclusion in the Corporation 
that is to come I am very sorry to 
say that by performance the New 
Delhi Municipal Committee does not 
show any better standard^ than other 
municipalities They are nominated 
people It is a small body I sup
pose they are six or eight in number 
But this small body is riven with fac
tions The members are fighting with 
each other These things are known 
to the Home Minister

Mr. Speaker: I am afraid the hon 
Member is opening a big question

Shrimati Sucheta Kripalanl. This is 
very relevant to the point How did 
the strike take place7 How did a 
strike situation come7 Why did it 
take place7 For the last four years 
the demand of the workers are before 
the Municipal Committee and th^y 
have not been able to come to a deci
sion There are many demands which 
are perfectly justified These demands 
are such, that unless they are conced
ed the poor people who are drawing 
small salaries, people who are living 
on the margin will be put^to consider
able distress I will give one example 
There are arrears of increment with
held for the last eight years, incre
ments of eight annas Labour Officer 
was there He did not pay any heed 
The workers were again and again 
bringing the matter before the Muni
cipal Committee, but there was so 
much trouble m the administration 
that these matters could not be attend
ed to Ultimately they went on

hunger-stnke and all these thing* 
took place I have other experiences 
in other matters to show how things- 
are delayed I will Just quote another 
example, if the hon. Speaker will 
excuse me

There w m  the case of r a r e w a lla h s . 
They are hawkers who go with push* 
carts For the last two years I am 
personally dealing with their case It 
is a small matter Their licences were 
taken away They have not come to 
a decision as to how to provide these 
persons to earn their living I had 
been going from Raj Kumari Amrit 
Kaur right down to the chaprasi to 
solve the problem. Ultimately I plac
ed it before the Advisory Committee 
The hon Home Minister who did not 
know about this case was sympathe
tic He ordered that this matter 
should be settled immediately and 
shops should. be allotted to 
them I suggested that a date should 
be fixed withm which it should 
be done, because for two years • 
I had gone from pillar to post and 
nothing happened The meeting took 
place on l(Jth June One month was 
fixed within which this matter was to 
be settled I am very sorry to say 
that I went again on the 10th July, 
but nothing has happened I have 
today addressed a letter to the Home 
Minister to see that something is 
done

Because fight was going on between 
the members of the Municipal Com
mittee the shops that were built on 
Humayun Road could not be allotted 
for months together The refugees 
were sitting on the pavement pt an
other road, dirtying the place and 
creating nuisance The shops could 
not be given because one member was 
pulling in one way and another mem
ber m another way

This sort of thmgs in the administra
tion only create disaffection among the 
people Therefore I urge upon the 
Home Minister to see that the work 
is handled with more sympathy The 
new official Chairman of the N D M C ,
I am very sorry to say, has a very un
sympathetic attitude The previous
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Chairman used to be very sympathe
tic. He used to talk to the workers. 
Even if a worker does not get pay
ment of his wages, if he gets one or 
two sweet words he goes away satis
fied. Even that is not being given by 
the present Chairman. That is why 
there is disaffection among the New 
Delhi Municipal sweepers and due to 
which this situation arose. %

■We are all very sorry that this 
situation has come about Lpt us take 
this opportunity to decide the policy 
as to how we are going to control 
civilian crowds Let us also see that 
the administration is put right so that 
in future such things do not occur.

Dr. P. Snbbarayan (Tiruchengode): 
Mr Speaker, Sir, no doubt every one 
m this House sympathises with the 
man who has died, but I would like 
hon Members opposite to place them
selves in the position of 30 or 35 
constables situated in a crowd of about 
500 to 600, and the crowd in a threat
ening mood Whal will they do if 
they were in the position the police 
were in7 I would like to ask the hon. 
Members what they would have done 
placed under such a situation in their 
self defence7 It is all very well to 
laugh, but you must understand . . .

The Minister of Railways (Shri Jag- 
jlvan Ram): Run away

Dr. P. Subbarayan: The Minister
for Raijways says, “run away”. I do 
not think, situated as the police were 
protecting Government propeity, if 
they had run away the hon Minister 
would have commended them for 
their action in any manner What 
happened was there was a threatening 
crowd

Shri Surendranath Dwivedy: What 
was the danger then7

Dr. P. Snbbarayan: The danger was 
to the policemen themselves and to 
the stores which belonged to the Gov
ernment where there were many gal
lons of petrol, and what might have 
happened if the crowd got into the 
place and set fire to the petrol tank.

That is what I want to ask hon. Mem
bers opposite. It is all very easy to 
criticise. It is all very easy to stir up 
trouble. When there is trouble, X 
know my hon. friends would always 
like to get m and stir up trouble.
17 hrs.

Shri Nath Pai: It was a loyal trade 
union; you cannot question the inte
grity of the trade union You cannot 
raise the bogey.

Dr. P. Snbbarayan: You have
been loyal, I am prepared to admit it. 
The situation was that these poor 
constables were in trouble. They 
were trying to protect this workshop 
and the petrol bunk and what is the 
action you would take m such cir
cumstances? They could not possibly 
run away. They had to protect the 
workshop, they had to protect the 
vehicles in the workshop and they had 
to protect the amount of petrol that 
was in the workshop No doubt we 
are all sorry—as my friend Shnmati 
Sucheta Knpalani explamed, that a 
life should have been lost m the pro
cess I can understand my hon friend 
asking me if there is no Government 
at all (Interruptions) I would like 
to come to a time when there will be 
non-violence, but if my friends on the 
other side are non-violent, then non
violence will be practised But what I 
feel is that my friends on the other 
side always like to get into trouble, 
and would like to stir up trouble and 
they would try to make it impossible 
for the authorities to carry on their 
normal activities, (Interruptions)

Shri Easwara Iyer (Tnvendrum): 
On a point of order Can the hon. 
Member refer to the conduct of Mem
bers of this House7

Mr. Speaker: I do not think the
hon Member referred to the interrup
tions here. That is all that I saw.

Dr. P. Subbarayan: He was raising 
a point of order and that is why I sat 
down. I see there is no point of 
order. All that I am stating is—

An Hon. Member: You are getting
into trouble.
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Dr. P. Subbarayan: I. am glad some 
of the friends of my hon. friends on 
the other side of the house are run
ning a Government in the Kerala 
State. How are they running the 
Government,—that is what I ask. It 
is a pertinent question to ask.

Mr. Speaker: The hon. Member need 
not refer to other hon. Members 
of this House. He may refer 
to the party. All these mat
ters need not be referred to unless it 
is a specific issue, when the dignity of 
an hon. Member and how to expel 
him comes up before this House. Con
duct need not be referred to. But 
party may be referred to.

Dr. P. Subbarayan: 1 am not refer
ring to anybody’s conduct. I am only 
saying that I am very glad that those 
gentlemen on the other side have been 
placed in positions of responsibility.

Shri Sadhan Gupta: It is a predic
tion, Sir.

Mr. Speaker: Not these gentlemen, 
but their party.

Dr. P. Snbbarayan: All that I wish 
to say is that these gentlemen had 
passed a resolution in their central 
committee criticising their Govern
ment even. That is what I mean. 
They are responsible in their own way, 
in their own party, Politburo or what
ever they call it, for the running of 
the Government in Kerala in which I 
am sure they will acquit themselves—

Shri Warior (Trichur): Can an hon. 
Member refer to the State Govern
ment?

Mr. Speaker: The hon. Member is a 
veteran politician and a parliamenta
rian.

Shri Nath Pai: He does not look
like one.

Mr. Speaker: He treads on danger
ous grounds. I already said that the 
conduct of any Ministry whether 
Communist or any other, ought not 
to be brought up here. Those minis
ters are not here to defend themselves. 
Therefore, even without such referen
ces, the hon. Member can address his 
arguments in this House.

Dr. P. Subbanyan: With all. due 
deference to what you, Sir, have said,
I would say that I was referring to it 
as an example of how law and order 
can be managed. I was only saying 
that they are responsible, at least their 
party is responsible, for law and 
order in a particular part of this coun
try, and I think I am entitled to refer 
to that in spite of what has been said.

I All that I say is that they know what 
the trouble is. They know what 
happens when a crowd gathers. They 
know also what happens when a crowd 
gets unruly and what is to be done 
under such circumstances. That was 
all that I was referring to.

What happened really, as I have 
come to know, is that two of the 
police constables were very badly 
injured. Their lives were in danger, 
and the D.S.P. tried his best to get 
the crowd expelled. (Interruptions)

Mr. Speaker: The hon. Members
will kindly hear the Member who is 
speaking.

Dr. P. Subbarayan: The D.S.P. on 
the spot tried his best to get the crowd 
under control without resorting to 
force if I may say so. He tried to 
push them, and there were lathi 
charges not from the police but from 
the other side, and so, situated as he 
was, what was he to do? He patiently 
bore the thing. Three or four con
stables were badly injured, and they 
had to be carried away to the hospi
tal. When such conditions existed, 
and when the police were overpower
ed, they had ordered shooting.

We have heard so much about the 
Additional District Magistrate holding 
an enquiry. I do not think that justice 
has come down so much in this coun
try that you cannot trust an Addi
tional District Magistrate to hold an 
enquiry on whatever has happened, 
even though the District Magistrate 
might have been concerned with it. Z 
say our judicial officers are as keen 
on their work, and they know what 
they have got to do and that they 
take evidence and on the evidence 
they come to tlieir conclusion—
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S M  Nath Pm!: No; they come to the 
conclusion and then collect evidence.

Dr. P. Sabbarayan: The Additional 
District Magistrate, as far as I can Bee, 
held a complete enquiry, wanted 
everybo3y to appear before him in
cluding the people who were injured, 
including the people who claimed that 
these people ran into the Hanjan 
colony and shot them, etc, which is 
not true to the facts of the case and 
which, of course, can be utilised for 
throwing mud at the Government

What really happened was that those 
people were warned and then it was 
followed by shots There were only 
three or four shots When there is 
shooting, some injury is bound to 
occur (Interruptions)

Mr. Speaker: The hon Members
might have seen it Some might have 
seen more and some might have seen 
less Let there be no interruption

Dr. P. Sabbarayan: What I can say 
is that there have been exaggerated 
notions of what happened on the spot

Shri Nath Pai: I am not interrupt
ing, but I might point out that 
even the District Magistrate, in his 
report said that more than 13 shots 
were fired

Pandit K. C. Sharma (Hapur) The 
hon Members’ arithmetic is different 
from each other

Dr. P. Subbarayan: I can only talk 
from what I know of the facts of the 
case The hon gentleman opposite 
might know better than I do, but 
about the conditions and the situation 
that existed, I say that what was re
sorted to was the minimum that could 
be resorted to I feel that having 
read the report and having read the 
accounts there has been no unneces
sary force used which was not neces
sary m the circumstances No doubt, 
there may be conditions under which 
a judicial enquiry might be held and 
I am sure the hon Minister of Home 
Affairs, if he feels that justice has not 
been done, will hold such an enquiry 
But, as far as I am concerned, all that 
I have got to say is “Do not fish in 
troubled waters”

Shri S. Ghose (Burdwan): Mr. 
Speaker, Sir, we are now discussing 
whether there was any justification 
for the firing Assuming lor a 
moment—I do not admit the truth of 
the statement on the face of it—that 
the statement is correct, should we 
take it that India would have gone to 
the fathomless depths of the ocean 
had there been no firing at that tune? 
That is the question which is agitating 
the minds of the people From the 
Britishers we have got many legacies, 
but two of them are of a precious 
character One is bricks and the other 
is police Whenever the Government 
is m a tight corner, the Government 
will introduce the bricks Whenever 
there was any firing, the police comes 
m with such story

Thus, another precious legacy is the 
police The police which was thought 
to be of a debased metal during the 
time of the Britishers, is now said to 
be made of unalloyed gold

An Hon. Member: Overnight
Shri S. Ghose: That is the character 

that the present Government has 
assumed They have assumed a role 
of the proverbial mother-in-law I do 
not want to make light of a serious 
thing, but it should be told before this 
House that a beggar went to beg alms 
m a family consisting of a daughter- 
in-law and the mother-in-law The 
mother-in law was at that time out
side the house, and the daughter in
law was inside He was begging for
alms The daughter-in-law said, ‘We 
are engaged m household work and 
so we cannot give you alms" The 
beggar went away disappointed When 
he had pioceeded some distance, Ihe 
mother-m law asked him what had 
happened and he told her The 
mother-in-law flared up at once and 
said, “She is not the owner of th° 
House and she has no right to say
like this You beggar, come to my
house” The beggar was elated with 
joy and he came to the house along 
with the mother-in-law After coming 
to the house, the mother-in-law told 
the beggar, “I am the owner of the 
house and I say that we are engaged
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[Shri S. Ghose] 
in household affairs and therefore we 
will not be in a position to give you 
alms” . That is the position that has 
been taken up by the present Govern* 
ment. The daughter-in-law is ihe 
Britishers; the beggars are the Indian 
people and the proverbial mother-in- 
law is the Treasury Bench. The Trea
sury Benches used to denounce the 
Britishers by bell, book and candle 
for whatever they said and did 
but now they are imitating the same 
thing.

Had this been done by the Briti
shers, the whole India would have 
been stirred to its foundation. There 
would have been a chorus of protest 
from Cape Comonn to Himalayas and 
from Gujerat to Assam, but now we 
are told that we should take it in a 
complacent mood, as it has done by 
our benevolent Government Now I 
think, viewed from any angle, there 
cannot be any justification whatsoever 
for this firing These poor people were 
crying m hunger rightly or wrongly 
and instead of satisfying for their 
hunger, and they have been given 
satisfaction not by food, but by bullets 
That is the tactics adopted by the 
present Government

The present Government will run 
from one comer of the globe to the 
other with Panch Shila and various 
other theories for peace, but when 
our countrymen are concerned, they 
will find the peace of the grave In 
conclusion, I repeat the utterance of 
an ex-Chief Minister of old Bengat 
He had occasion to say that at a cer
tain time when Bengal was suffering 
from hoarding . . .

Mr. Speaker: How is it relevant to 
the discussion’

Shri S. Ghose: I will explain it, Sir 
In the Assembly, one European 
belonging to a firm which was do-.ig 
business in hoarding, was denouncing 
the hoarding, although he was con
nected with that firm. The Chief 
Minister m his speech said, “There 
was a thief who used to steal 
all through the night, but in day time 
he used to denounce the villagers

spying, ’you should stop this theft*. X 
looked at that man with an amazed 
eye and said, “I do not know whether 
that Shoiu chon has changed his 
colour and taken the colour of 
a European.”  I submit, Sir, read 
it in a converse way and it will 
be found correct in this case and it 
will also be found that it fits in with 
the present Government.
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The Minister of Health (Shri Kar- 
aaarkar): Mr Speaker, I think 1 should 
intervene in this debate at this stage

because some things have been said 
and said m an inaccurate manner 
about the background, of this unfor
tunate incident

As the hon House is already Swaxe. 
it was on the 25th that this question 
of the grievances of the employees of 
the New Delhi Municipal Committee 
was raised on the floor of this House 
and it was brought to the attention of 
this House that a bhookh hartal, fast 
had begun on account of these griev
ances. I had then occasion to reply 
to my esteemed friend who raised this, 
point at /that time that it was a fact 
that certain grievances were there 
before the New Delhi Municipal Com
mittee, that the New Delhi Municipal 
Committee, with a view to consider 
these demands had a meeting on the 
17th, but because the parties who had 
brought these grievances before the 
Committee or their representatives 
were not present, this question was 
postponed to the 22nd, that these 
questions were being considered and 
on some of the points certam deci
sions were being taken and at that 
time when the meeting was going on, 
outside, the hunger strike began. 
These weie the facts that 1 then 
stated

After that, some time, <1 couple of 
days later, I think, the secretary of 
the concerned Sangh, Slin Rattan Lai 
Valmiki came up with a deputation to 
me I had a full talk with him He 
explained many of the grievances He 
gave me a copy of the list of the 
grievances that he had submitted to 
the New Delhi Municipal Committee
I the 1 thought that a number of those 
grievances required redress and I was 
quite suie that the New Delhi Muni
cipal Committee, when they con
sidered the matter, would have to 
concede them I told him likewise I 
kept the Home Minister apprised of 
this fact and I think that both the 
New Delhi Municipal Committee 
Chairman as also the Chief Commis
sioner were asked to go into the 
matter with sympathy?
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Then, there v u  another motion— 
more than one motion—some for 
adjournment and some asking for 
information on the 31st morning, I 
think, because there was a sort of a 
token strike on the 30th morning and 
the same strike continued on the 31st 
also It was then that I had occasion 
to gay as also my esteemed Chief, the 
Prune Minister that these were 
matters towards which we are bound 
to look sympathetically In fact, as I 
could have it, within an hour after I 
left this House, after the Lunch hour, 
I got mto touch with the representa
tives, the President of the Sangh, the 
secretary of the Sangh and a colleague 
of theirs Again, I went through the 
list of grievances I indicated the 
points on which I said I felt very 
great sympathy for their demands 
There were certain other points 
regarding, for instance, merging of 
dearness allowance with pay and 
things like that, which they 
agreed, would have repercussions 
on the other municipalities The 
New Delhi Municipality has a fairly 
good deal of income as also, 
perhaps the Old Delhi municipality 
There are two other municipalities 
which were subsidised I explained 
to them that whatever we decide with 
regard to this will have to be decided 
by the. Delhi Administration taking 
all things into consideration They 
agreed with that line of reasoning

On an earlier dav, the deputation,
1 undei stand, also went to the Prime 
Mini ter The Prime Minister got his 
Private Secretary to go into the matter 
and he was kind enough to send me 
a prccis of what they had told him 
He had asked ire to examine these 
matters with as sympathetic an atti
tude as possible

Therefore, it is a tragic irony that 
when these people came to me on that 
day afternoon, it was round about
2 30 I am very sorry to tell this 
House that, in fact, it was my over
zeal that kept them waiting a little 
longer than they would have I said, 
since you have come, I would like to 
discuss and I would indicate what I 
feel They were with me almost till

3 20 What they said was, "all that- 
we wanted was that either the Home 
Minister or the Health Minister should 
give us an assurance.” They did not 
want any commitment by us on the 
spot there and then regarding any 
categorical demand that they had< 
made But, they wanted sympathetic 
consideration I told them what was- 
obvious that not only the Home 
Minister, but the whole Government 
is bound to look upon these demands 
with sympathy They were content 
with that assurance

They left my place telling me that 
they would straightaway go to the 
hunger strikers They fixed a pro
gramme as to how the hunger strike 
was to end, what was to be done, what 
was to be explained m a public meet
ing In that discussion, my colleague 
in this House, Shn Valmiki was there 
as also Shn Rattan Lai Valmiki and 
another colleague was also there They 
left They later met me in the even
ing and said, we reached the Parlia
ment House when we heard of this 
unfortunate occurrence They said, it 
makes our position now very difficult 
in the face of the finng to continue to 
do what we wanted to do, namely, to 
ask the hunger strikers to abandon 
the strike They said, after all that 
has happened, we shall consider the 
matter I could understand their 
point of view

I11 the mean time, as soon as they 
left my place I went to my office I 
had called the authorities, representa
tives the Chau man and Vice-Chair
man and I think, the Health Inspector 
of the New Delhi Municipal Com
mittee to meet me in order to have it 
fiom them how far they can go and 
what were the difficulties In fact, 
we weie going through itemwise one 
after another On mary of the points, 
they were quite amenable to a sym
pathetic consideration of the problem 
Just then, at 410 on that afternoon, 
we received a telephone in the office 
that there was finng This is the 
factual background of what Actually 
happened Any insinuation or any 
suggestion that this firing had any
thing to do with our sympathetic
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consideration or otherwise at the 
demands that were put before us, is 
absolutely without foundation

I am very sorry to tell this House 
that it is purely in a sense as tragic 
irony that if the representatives had 
gone ahead one hour earlier and made 
them break the fast, may be, there 
may have been no occasion at all for 
anything that has happened later 
Leaders of both sides, leaders of the 
particular point of view, representa
tives of those who had put forward 
the grievances, were absent from the 
scene as also the officials—because the 
principal one of them, the Chairman 
happens to be also the Deputy Com
missioner—were absent from the 
scene They could not go to the 
scene All of them happened by tragic 
irony to be busy We had almost 
succeeded m ending the immediate 
trouble, namely the hunger strike and 
the calling off of the strike

I should like also to add one small 
thing by way of supplement as to 
what happened after that Imme
diately this matter came up before the 
House day before yesterday, after the 
Home Minister said what he said that 
day morning, representatives on behalf 
of the Sweepers’ organisation and I 
again met I had a meeting with 
them this morning also I had an 
informal chat the day before yester
day

I think it is my duty to share with 
this House one information which 
these representatives gave us Shri 
Balmiki was there, the other Shri 
Rattan Lai Valmiki, the secretary was 
there, Shri Radha Raman was there, 
Shrimati Sucheta Kripalam was there, 
there were a number of representa
tives, Shri Shankara was there, this 
morning We again frankly discussed 
As I said before, there are certain 
matters, what one may call, by way 
of relief There is no difficulty about 
that There are certain matters about 
pay and dearness allowance and things 
like that, which cannot be isolated 
lor consideration And they were

reasonable in their attitude and In 
their understanding of the position.

In the course of the discussion, they 
shared with me the contents of a 
printed pamphlet, about four pages 
long, published by some people who 
had been utterly dissatisfied with the 
fact of the strike having been called 
off, and that contains, if I may say 
so, an incitement to those who have 
gone off from the strike to agam con
tinue that strike on the 9th instant 
or thereabouts saying ‘Your so-called 
representatives have played false to 
you, they have given you false assur
ance on the strength of false assur
ances given by the Minister There
fore, it is your duty to go back upon 
what you have done and again rejoin 
the strike when there will be another 
strike’ I am mentioning this fact 
because all the relevant facts should 
be placed before the House

I do not want to dwell on the ques
tion under consideration regarding the 
firing, but I thought giving this factual 
background might be useful m some 
way m appreciating the situation that 
arose

Shri S A. Dange (Bombay City— 
Central) I just want to touch upon 
certain problems of a far more serious 
nature that arise from this incident 
and this motion I do not want to go 
into the details of the incidents or 
into the other demands that followed 
from the motion and the speeches that 
have been made

The problem which I am posing is 
very simple Why does this thing 
happen again and again, as it has been 
asked by several other Members7 
Some explanation also has been given 
But what I want to submit before you 
is this, that the explanations do not 
follow a correct angle of vision on 
such matters, and, therefore, there is 
no solution so far, and there will be 
no solution m the future

I quite accept the fact that Govern
ment wish to avoid flnng I quite 
accept the fact that Government wish
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to consider 13m demands of the workers 
sympathetically But then how is it 
that it comes to strikes and it comes 
to finng’  Why is it that it happens* 
Now, I am very thankful to the 
speeches made, especially by Shrimatl 
Sucheta Knpalam and the Minister 
here, because they can illustrate the 
way to the solution

Here, we have an incident of firing 
What are the preceding stages as 
related by our friends here’  There 
were grievances pending for a number 
o f months The first question that 
should be asked is, when in an essen
tial service like the municipality, its 
workers raise a problem, and when 
they know that if the problems are 
not resolved, it may lead to a strike 
why in such an essential service, steps 
are not quickly taken in a city like 
Delhi where the Central Government 
have power to resolve these questions 
sympathetically, and why this sym
pathy flows from the ministerial ranks 
only when a strike notice is served’  
That is my question Why should 
sympathy not be generated, when the 
demands are formulated rather than 
that the sympathy should ooze out in 
the terms of a settlement or something 
else aftei a strike notice is served’

And even here, as some people 
were saying people were fishing in 
troubled waters If that were so, the 
demands, when they were served, 
should have immediately led to a 
strike, and the strike immediately to 
trouble But there is no such thing 
As the police report, and as our 
friends were saying, the demands were 
served, were being argued for months 
but there were squabbles in the muni
cipality, and they could not be 
resolved If the squabbles in the 
municipality lead to pollution of water 
and the Ministry does not act, then 
there are diseases in the town, if 
squabbles in the municipality lead to 
strikes and garbage on the streets and 
the threat of epidemics, and the 
Ministry does not act, then, what are 
we to do’  What are the workers to 
do, if not strike? They serve their 
demand notice, and then they go on 
strike Even after strike, is there

fishing in troubled waters’  The pohc 
report also mentions, and our fnencb 
also acknowledge that it was followed 
by hunger-stnke Is that trouble? 
Serving a notice of demands is trouble; 
asking for more pay is trouble, hunger- 
strike is trouble, satyagraha is trouble; 
demonstration is trouble, strike is the 
highest trouble, and till then, they do 
not do anything except saying *We are 
looking into it, and sympathy will 
come gradually’

This is the way which leads to all 
this situation The very approach of 
the ruling party, the very approach 
of the Ministry is of a kind which is 
bound to lead to such crisis What is 
the approach’  The approach is to 
shout at the workers ‘Oh' Demands’  
These fellows will always demand’ 
Their principle or their duty is to rule, 
and keep law and order, and finance 
to be properly managed, and when 
it comes to workers’ demands to say 
‘Demands’  We will see’ And when 
the demands lead to trouble, then it 
is treated as “trouble" To look at 
strikes and demands as trouble is the 
root of the whole trouble of finng, 
because you look on the working 
classes not as a class which is entitled 
to ask for certain amenities, for a 
higher standard of living All that is 
written in the Plan, the Plan will do 
it but if the working classes begin to 
formulate their demands and go on 
strike hunger-strike or demonstration 
it is trouble, and trouble must be 
suppressed by force, and as for force, 
they begin to ask seriously “how 
much’  Was it little or more or mini
mum, and under what rules was it 
used’ ” I do not accept that kind of 
dealing with “trouble” and arguing 
about finng

The question is this These things 
are happening because our fnends on 
the Treasury Benches have not got 
the correct approach to the present 
situation as it is in India I do not 
want to go into the other sentiments 
mentioned here, that Mahatmaji was 
praying at the Bhangi Colony, and 
that it was tragic that shooting should 
take place m that very colony It is 
for the Congress Party to daddt
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[Shn 8 A Dange] 
whether that is the fittest way of 
raising a memorial to Mahatma 
Gandhi We are not to judge about 
it Why should we’  If they think 
this is the fittest memorial, they have 
raised it, and we do not know what 
will be the outcome of it I am not 
going to discuss that I am not going 
to go into sentiments

I want only to discuss this question 
—how can you prevent these things? 
My solution or my proposal would be 
that this can be prevented if the 
whole outlook is changed, that is, not 
to deal with the working class's 
demands as demands of a hostile class, 
antagonistic to Government, antago
nistic to society, and antagonistic to 
everything that should be decent in 
society This very approach of calling 
the workers’ action as anti-social and 
antagonistic leads to moving other 
forces into the direction of attacking 
them

Here is this incident which has a 
wonderful lesson for us Our Prime 
Minister makes a statement that he 
does not want to wield the big club, 
and he does not want the big club from 
the workers’ side also A good senti
ment, I agree with it But the trouble 
is that while he has those sentiments, 
the club is not in his hands The 
club is in somebody else’s hands He 
expresses a sentiment, but the very 
opposite of it takes place, because 
between the sentiment and the club, 
there is no link or no proper effective 
authority

I will illustrate that from another 
example The very picture painted by 
the Minister is a horrifying picture 
He is calling the workers to negotiate 
He is very pleased to sit with the 
workers and come to a settlement 
At the very time when the negotia
tions were being carried on what was 
happening at the other end’

An Hon. Member: Others were busy

Shri S A. Dange: The police reports 
say that carts were being pushed

under police protection It the Minis
ter was in a mood to consider things, 
with sympathy, if the whole Ministry 
had taken possession of the matter,, 
why was not black-legging stopped? 
Why were carts being forcibly pushed 
on’  Do they not know from experi
ence of strikes, that when you try to 
put m black-legs and when you try 
to take m work like that, there 1a 
bound to be a certain disturbance and 
a certain clash It was known; it is 
on record, it is the experience o f  
strike struggles If the Ministry was 
dealing sympathetically with this 
question, why did they not order the 
police force to stop clearmg the gar
bage by force’  One day would not 
have mattered much It was there 
for two days or three days, and after 
all, m the city of Delhi, epidemics 
have become such an ordinary affair 
nowadays Why should one cart being, 
pushed by force be a fundamental 
principle with a Ministry, when 
demands were being satisfied, or were 
being argued, and when the Minister 
himself was negotiating’  That means 
that between the Ministry’s sympathy 
—if they are good sympathies—and 
the action of the police, there is no 
link that means there is some force 
there in the police ranks or m the 
ministerial ranks to destroy policy, 
which in sentiments appears to be 
good, but which becomes the opposite 
m action This is the conclusion from 
the narrative that is given here

For here are good sentiments I 
was very glad to hear our Prime 
Minister saying, ‘I have taken personal 
interest m the matter’ It seems that 
somebody there disliked it that he 
was taking personal interest Some
body disliked that he does not like 
the policy of the club Therefore, an 
atmosphere had to be created that his 
policy is wrong Am I to read the 
truth like that’  Am I to read that 
the Home Minister is blind to this line 
and that his line and that of the 
P-ime Minister are different’  They 
are not, because we do not have any 
such indication
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On the one side, there is sympathy. 
But when ''does sympathy come? 
•Sympathy comes when a strike 
notice is served, and sympathy is 
served after at least one firms takes 
place; otherwise nothing These are 
the two pillars on which working 
class policy of the Government stands 
Sympathy in words, no demands to 
be conceded. It must be argued when 
strike notice is given, and when strike 
notice is given, a counter-threat is 
given, and when strike takes place, 
fire and shoot Then consider the 
demands, give a little and say “we 
are conceding, but these people are 
rather antagonistic or rather hostile 
and obstinate so we cannot do any
thing else”

If this is the approach, then, Sir, 
there can be no solution Always 
there will be demands, always there 
will be strikes, always sympathetic 
consideration, always firing, and we 
will always have, most probably ad
journment motions, some to be allow
ed and some to be disallowed Is this 
way the Parliament is going to func
tion’  This is not the correct way 

Therefore, I would request Govern
ment to change its approach to the 
questions posed by the working class 
If that is done, you will find a real 
solution, tisy  solution and you will 
find co-operation from all sides 

Somebody asked as to what we 
would do if we were in their position 
Well, that we can only answer when 
we are m their position, not now 
And wherever « e are in that position, 
we are showing what we can do As 
somebody said, yes, we are showing 
and we will continue to show 
4Interruptions)

The Minister of Mines and Oil 
<Shri K. D Malaviva) We know
what you are showing 

Shr) S. A. Dange* If we are in that 
position, if the crowds threaten, we 
shall face them, we shall talk to them 
and sometimes wo shall, if neccssary, 
be killed before we order firing like 
that

Some Hon. Members What happen
ed in Hungary7

Shri Tsngamanl (Madurai): Look 
what is happening in Kerala (Inter
ruptions).

Shri S. A. Dange: Some at my hon. 
friends do not know even a little bit 
of history I am not going to deal 
with that problem, that is not the 
subject matter here, as to what hap
pened in other countries If they want 
to know something of that, we shall 
have a debate, on another occasion if 
you permit it, how strikes come, how 
we deal with them

Somebody raised the question of 
how stores had to be protected One 
petrol pump has more value than the 
life of two people or one man kill
ed and a twelve-year old boy injur
ed If this is the equation of values, 
then such values ought to be destroy
ed I would far better prefer to have 
one cart destroyed, one store destroy
ed and one petrol pump destroyed 
than a man bemg destroyed by firing 
If this is your standard, then I reject 
that standard

Talking of protecting stores, when 
my Minister was settling things, it 
was simply a question of ordering 
the NDMC or the police to stop black
legs and not to give police guards for 
removing carts, and telling them we 
arc settling things If that were done, 
things would have been settled

The sequence of events shows that 
there is a consistent line on behalf 
of either the whole Congress Party, 
the* whole Cabinet or some members 
of the Cabinet who are in charge of 
their own departments, that things 
which lead to a peaceful settlement 
must not be allowed to be peacefully 
settled and there must be an enforce
ment, a show of force and a show 
of the dignity of the Government If 
such is the division in their ranks, I 
do not know, I have no solution for 
that That is their affair As far my
self I would only simply put down 
one or two rules for discussion and 
for their sympathetic consideration.

I do not want to put down rules as 
\o when firing should be resorted to. 
No I do not want to argue on how 
much minimum force should be used.
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[Shn S A Dange]

Mo I do not want to Argue that I 
only want to argue from the very 
foundations When the demands 
come, please quickly consider them 
If a strike notice comes, do not con
sider it as a hostile act meant to over* 
throw the Government If it takes 
place, on both sides let there be a 
guarantee that it shall be peaceful, 
and when the majority of workers 
strike, do not try to break it by a 
handful of blacklegs, because that is 
the real source of trouble After that, 
argue, talk to them and you will see 
that the people are with you But if 
you do not talk to them in that langu
age, if you talk only in the language 
of bullets, then the peoplfc certainly 
will carry on defending their own 
rights, despite your sympathies, 
because sympathies must be translat
ed into concrete action Mere state
ments are no good

Therefore, finally I appeal to you to 
change the outlook Do not consider 
the workers as hostile, do not con
sider their demands as something of 
an attack on you, and order the police 
that this State must rest on argument 
and conviction and not on bayonets If 
that kind of mentality is not given to 
the Police no amount of expression 
of sympathy and even an attempt at 
settlement will lead to correct results 
On the one side you will settle, on an
other side, they will start firing 
Therefore, the Police force also needs 
correction and sometimes dismissals 
and heavy attacks on their practices 
Mere transfers, warning or suspen
sions are no good Here is a 
question of human life and suspen
sion and transfers are not any real 
solution to the suffering inflicted on 
human life So, I would say, please 
consider these suggestions of ours and 
if you try to adopt some of them, I 
am sure we can avoid these incidents

Raja Mehendra Pratap (Mathura T 
Can I say a word, Sir7

Mr Speaker* What time will the 
hon Home Minister take7

The Minister of Heme Attain (Paa- 
dlt O. B. Pant): I will take about- 
half an hour or 40 minutes 
17,46 hr*.

Raja Maheadra Pratap: I have a 
word to say about peace, Sir Only 
the other day when there was a ques
tion of going to Pakistan to change 
the ideas of the Pakistani people, our 
hon Prime Minister told me that he 
would give me every facility to go 
there and change the ideas of the 
Pakistani people But I find that it is 
urgently needed that we should 
change the ideas of the people here in 
this House I beg to say that it is an 
unfortunate fact that we people are 
led by certain ideas which make us 
fight I think, the very first thing to 
do is that our ideas are changed We 
should go above party ideas, we 
should go above petty factions, we 
should try for humanity’s sake to see 
real justice is established

I must say with all great respect to 
our Mahatma Gandhi, our late leader, 
that this hunger-strike comes from 
him So, we have to finish the age of 
Mahatma Gandhi and start an age of 
world federation and of universal 
unity 1 beg to say that one great 
cause underlying this trouble was the 
hunger-strike taught by our great 
Mahatma Gandhi and the shooting 
which occurred is a legacy of the 
British Empire The British Empire, 
during the 160 years, developed the 
Government and engaged the people 
Whom did they engage7 They picked 
up brothers of mine for their own 
sake They were wise enough to select 
from us such people who would sell 
the people for a few pieces of shining 
gold and serve the foreigners m their 
own interests and not in the interests 
of our country This Government has 
gone on like that for over a hundred 
years

Our hon Home Minister happened 
to say the other day that we have to- 
rely on that man who has the experi
ence of 25 years But, Sir, this Con
gress Government is only 10 yearn 
old His 15 years experience was 
under the British Government The 
British selected that man because the
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British found that he would be more 
loyal to London than to lhdia. It »uch 
persons are going to investigate 
things, this is only a show I propos
ed the other day that let us form a 
Committee from the House and we 
may go and see and we will bring a 
report to the hon Speaker Then the 
hon Speaker was free to reject or 
accept it That was not done

1 say again that our ideas have 
to be changed I think we can 
establish a moral laboratory or 
thought laboratory and it can find out 
what ideas make us fight—party ideas 
or social ideas or religious ideas A 
Hindu says Muslims are very bad It 
is not good The Muslims also say 
that they can only give a ticket to 
heaven and that the kafirs should be 
burnt Then there will be fighting

Similarly, if the Congress says that 
it alone can manage the country and 
if the Communists say that they will 
make the best Government, there will 
not be peace They only lead us to 
fight outside and inside Let us stop 
these quarrels

My simple suggestion is this The 
whole Government should be over
hauled There should be a coalition 
Government I think I can give Shn 
Dange a poitfolio Shn Knpalam who 
speaks so well can also be a Minister 
Where is the harm’  I say that these 
people are not fools In the interest 
of the country, we should all join 
hands Let there be no such idea that 
we have a majority and we have the 
money and we have got the police to 
obey us All these ideas should go We 
are all human bemgs and we have 
been elected by the people of this 
country We have not come h«*re to 
fight and quarrel We have come here 
to bring peace to the country and to 
the world But, how can we bring 
peace to the country and to the world 
when we have no peace in this House’
. . (Interruptions )

Mr. Speaker: The hon Member has 
exceeded his time He may now re
sume his seat The Home Minister.

1 w Tferer 1

« ft *r  s r  q H  *i? f f a r c  v r zw t  R w r 
arw 1
Mr. Speaker: I have heard enough, 

about this matter I have called upon 
the hon Home Minister

Pandit G. B. Pant: Sir, I listened 
to the speeches that had been deliver
ed, especially by the hon Members 
sitting in the Opposition Benches with 
undivided attention The subject of 
discussion, in my view, is a pretty 
solemn one The sanctity of human 
life must be recognised by everyone. 
We are not only interested in the 
safety of the citizens of this country 
but also in raising their status, their 
stature and their standards in every 
possible way So, while I appreciate 
some of the sentiments that were ex
pressed by the hon Members, the at
mosphere and the spirit do not seem 
to me quite in accord with what they 
say There was so much of laughter, 
shouting and chuckling that I felt as 
though we were unconscious, what
ever we might have been saying, 
whatever words we might have been 
using, so far as our hearts and our 
spirit were concerned, we did not 
quite realise what we were talking 
about

Shri Tangamani: That is an insinua
tion

Pandit G. B. Pant: Consequently, 
high sentiments expressed in clear 
terms do not impress much when one 
notices that, perhaps, all that is said 
is not what we felt, and that political 
considerations often out-weigh our 
judgment and cloud our vision

When there was so much talk about > 
a single individual being entitled to 
every possible respect and, also, that 
everyone will render homage, under
go any sacrifice so that no man should 
suffer any injury, my mind happened 
to go to Telangana I felt that there 
could be such a realisation of the 
dignity of man, the efficacy of non
violence, and of the sacred duty that 
one ownes to a fellow citizen Well, 
there have been reports, but if I were 
to refer to them, if I were to give 
details about these matters, perhaps.
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[Pandit G B Pant] 
the whole of my time would be taken 
up by such references.

Shri Tangamani: You are dilating 
-the whole issue

Pandit G. B. Pant: I have referred 
*to a series of incidents, but by one 
name—Telangana—only That covers 
hundreds and thousands of tragic 
'Chapters So, when we talk glibly 
about the lack of respect for human 
life m others let us not forget what 
has already been done

Shri Punnoose (Ambalapuzha): Sir, 
I rise on a point of order How can 
Telangana come m when we are dis- 

•cussing about Delhi9 (Interruption) .

Mr. Speaker: I do not find any
point of order in this Hon Members 
on this side referred to the general 
way and the manner in which the 
Government is carrying on the admi
nistration, and said that under no cir
cumstances force ought to be used, be
cause life is more sacred to an indi
vidual than other liberties that he 
enjoys The hon Minister only tries 
to justify it by the situation and at
mosphere that has developed and 
reference has been made to what has 
been happening in all these ten years 
Therefore, he has to refer to what 
has been happening in a general way 
He does not refer to any particular 
Minister or any hon Member in a 
articular State (Interruption) Order 

order The public (have not been co
operating and they have been taking 
#the law into their own hands What 
they have done here or there has led 
to the continuation of the policy m 
some matters, that is all There is 
no point of order

Shri S. A. Dange: Am I to under
stand that you want Telangana to 
be repeated7 We do not want* Telan
gana here What is the relevance7 If 
you let loose the Army against the 
peasants in Telangana what will you 
get7 I am prepared for an enquiry

into what has h a p p e n e d  in Telangana 
in 1948-49.

Mr. Speaker: Telanganas are some- 
how in the hiding and are coming up, 
that is all what he says I have de
cided the point of order and I am 
satisfied about the relevancy. He 
might say that Telangana has gone 
but other Telanganas are coming. 
Hon Members need not lose their 
patience

Shri Anthony Filial (Madras 
North): Does he want to organise 
“counter-Telanganas” ?

Mr. Speaker: Order, order I allow
ed hon Members to speak on the 
subject Let them now • wait and 
hear the hon Minister

Shri T&ngamanl: He is referring to 
a particular State
16 hrs.

Shri Tangamani: He is referring to 
individual characteristics

Pandit G. B. Pant: I had not thought 
that one mnocent word used by me 
would be so effective, that a little 
information will go so deep

Shri Jadhav (Malegaon) It would 
be better if the hon Home Minister 
spoke rather loudly It is difficult to 
make out anything now

Mr. Speaker: Is it not that much 
noise has subdued his voice7

An Hon. Member: The loudspeaker 
is there

Mr. Speaker: The hon Member
will hear with paticnce

Pandit G. B. Pant: One of the Mem
bers who I think belongs to the 
Socialist Party also reminded us of 
the firings that had taken place in 
Travancore-Cochm

Shri Nath Pai: How do two lies
make one truth?

Pandit G. B. Pant: When the Socia
list Party was m power, I am toorry
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that such tragic event* have happen
ed there, and I am flstrawad that any 
such occurrence should have happen
ed now. But I will remind him and 
tome of bis colleagues of what hit 
loader said. He said:

“The warped outlook of com
munism condemns outright police 
firings however Justified by non
communist government, while it 
extols all firing and killing done 
consciously by itself. This is 
placing the sub-human view 
under the pretext of class con* 
flict".
An Hon. Member: Who said that?
Pandit G. B. Pant: Dr. Lohia. Well, 

1 have no qusxxel 'Kith the tcienda 
opposite I want to learn lessons from 
every hon. Member, and I have tried 
to benefit by their speeches But one 
of the requests that I would like to 
make to them, when they talk of 
democracy, is that democracy re
quires an unbounded fund of patience, 
the capacity to listen to opinions 
which may not be palatable and not 
to be upset when one is reminded 
about one’s past errors and blunders 
If we have to live in a democratic 
system, then we must realise that 
there are certain fundamentals on 
which the fabric of popular rule is 
built,—

Shrimati Renu Chakravartty: In
cluding firing.

Pandit O. B. Pant:—and on which 
it rests, and one of them is the allegi
ance to the creed of non-violence 
and the acceptance of peaceful 
methods unconditionally, under any 
circumstances whatsoever, discarding 
all methods of direct action, no threats 
of any sort whatsoever; if possible, 
settlement of disputes by negotiation 
failing that by adjudication, but not 
big dubsi or big lathis. (Interrup
tion*).

Shri Sadhan Gupta: Or rifles.
Pandit G. B. Pant: I am sorry I 

cannot judge all words when they are 
spoken by ten men simultaneously,

fpweially when the voices are not in 
symphony. So, what I have to say 
is this. We have to lode at this quea- 
tion from two aspects. One is the 
general attitude of Government to
wards these matters. I must speak 
in an unreserved and candid way 
that the Government does not want 
firing in any single instance anywhere 
in the country and nothing causes 
more anguish to Government than 
any news to the effect that the police 
have had to resort to firing in any 
case I do not know if that is exactly 
the reaction of the hon. Members 
opposite It gives them an opportunity 
for condemning Government; it gives 
them an opportunity for exploiting 
the sentiments of the unwary, of 
gamg to those who can he easily mis
guided and who are unable to appre
ciate the difficulties under which 
sometimes those who had to maintain 
peace and order had to labour. It 
must be admitted by all that we do 
not want chaos in this country

An Hon, Member: Hut is not ques
tioned.

Pandit G. B. Pant: If that is not
questioned, I think such a betrayal is 
not necessary, (Interruptions). But 
if chaos is really going to come, we 
have to see to it that the chaos does 
not take place

We have been listening to strike 
Are all strikes really of an economic 
character7 How are things handled 
and how, whenever there is any pos
sibility of any trouble being created 
at any place, certain classes and cer
tain political parties feel somewhat 
happy over the prospect of getting a 
profitable pastime for themselves? 
Well, if that is so. then I wish to 
know frankly who suffers more from 
these firings, whether we or they who 
are sitting on the other side. I tMwlr 
there has been tome laughter and 
such laughter would not have been 
possible if the hon. Members opposite 
had really thought that the firing is 
a way that leads to disaster. In a 
country like ours, which is judged by 
the tenets and principles of Gandhiji,
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[Pandit G. B. Plant] 
that there should be occasion Jor fir
ing ia • xntter of regret I am pro- 
pared to accept any adjective for it. 
But let ua realise that we can avoid 
the uae of force only if We work as 
disciplined citizens, if you do not 
have recourse to subversive methods, 
if an e# us are wedded t o .........

Shri Anthony Filial: On a point of 
order. I want to know whether an 
insinuation is being made that the 
present strike which led to the firing 
waa lad by some political parties anta
gonistic to the Government. Other
wise .........

Mr. Speaker: There is no point of 
order, unless the hon. Member thinks 
that he has been thought of in this 
connection. 'What is all this? What 
is the point of order? It is open to 
anybody to say that this is all com
munal; this is all political. That is 
his view. There is no point of order 
in this.

Fandlt G. B» Pant: I was also told 
that we do not attend to the grievances 
of our own workers till they serve 
notices of strikes. Notices of strikes 
from public servants are, I think, al
most a modern invention in our coun
try. Otherwise, there was hardly any 
such occasion and public servants 
considered it to be their duty to carry 
out the work allotted to them without 
resorting to direct action in any shape 
or form. But, there are forces which 
work from long distances and which 
can influence the attitude and activity 
of public servants who have to labour 
in the distant corners of our country.

I am reminded of the I.N.T.U.C. 
that I think, is an institution looking 
after the interests of labour, working 
for it. Any sort of insinuation that 
those who are sitting on side are 
callous and do not at all care for 
interests of workmen is, I thiqfr, belied 
by the record of the I.N.T.U.C. The 
difference between the I.N.T.U.C. and 
others is this. While the LN.T.U.C. 
labours hard day in and day out for 
the maintenance of peace and good

will among workmen and many

ethers, (ham it an attempt an tfye 
other side net to promote such a spirit 
et harmony and goodwill, but to aw 
whether and where any occasion ariaas 
when they could fish and M i in «ne 
way or other or in many ways at (me 
and the same time.

So> to say that no regard ia paid 
to the grievances of public servants or 
of labour is not correct May I know 
what was the wage of workmen in 
this country ten yean ago? What 
was the approach of the Government 
towards labour problems? How do 
our labour laws compare today with 
those in Japan, Germany or other 
modem countries? If they show a 
genuine regard and solicitude for the 
welfare of the workmen, then, I do 
not know, who can claim credit there
for? We do not ourselves, because 
we have only done our duty. We will 
continue to do our duty regardless of 
the comments or abuses showered on 
us.

So far as this general question of 
firing goes, I have been giving thought 
to it since I came here. I have 
appointed committees I have discus
sed it with friends. I have also con
sulted the Chief Ministers of all States 
and I found that some of their views 
were confirmed even by the Chief 
Minister of Kerala. If the report that 
I saw some days ago in a paper is 
correct, when he was asked, should 
firing by the police be abolished, he 
said, then, the police will have to be 
abolished. I do not know if the 
report was correct.

We have to realise, after all, the 
State has to > have some sanction be
hind it so that the anti-social ele
ments—I do not refer to any political 
party here—so that anti-social ele
ments may be kept under check and 
may be prevented from doing irrepar
able mischief and damage to society 
and social institutions. That is essen
tial. Without that, no ordered Gov
ernment can be carried an. Then, we 
must recognise that in our country, 
we, several among us, have not yet
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developed that democratic discipline, 
that democratic conscience, that sense 
of civic responsibility which not only 
enables but alnvoat compels a cdtixen 
to go to the aid of constituted autho
rity. Our mental attitude even today 
is mostly like this that whatever Gov* 
enuuent does is suspected and that 
the motives of Government may not 
be quite pure, so loaf as we cherish 
some views, and we look at things in 
this maimer. We cannot compare the 
conditions in our country with condi
tions in other countries

What happens in other countries’  
You have heard of the constable in 
London. The constable in London 
say* a word, and no man dare defy 
him, and if anyone does, then the 
entire populace falls upon him and he 
is in a way ostracised. That is the 
attitude of the people I assure you, 
let us have similar co-operation, and 
no occasion will arise lor raising any 
single lathi or baton by any police; it 
is then that the responsibility will be 
ours. But if, day in and day out, you 
go on condemning the police and 
everybody who is connected with ad
ministration, then you undermine his 
capacity for serving the people in a 
dignified and decent manner.

We are told, “What does it matter 
if 500 gallons of petrol are blown 
off?’ Well, it may not matter much 
but if the entire mohulla is blown off 
because of the soil being set on fire, 
then I do not know how many motions 
of adjournment would have been 
brought here or whether those who 
have brought these motions would 
have been there to bring them’

So, let us look at things from a cor
rect perspective Let us understand 
them in a right manner, and let us not 
make statements in a glib and irres
ponsible way, so that we all may 
benefit by each other’s counsel and 
advice.

X have advised the States that so 
far as is possible, policemen should 
have helmets when they go out, and 
that tear-gas should be kept in suffi
cient and adequate quantity every

where, so that m  occasion for five 
may arise, and also that these riles 
may be replaced by muskets which 
do not fire far, and which can do little 
harm. I am prepared to accept any 
other suggestions that may be made, 
and that may be reasonable, and that 
may help the cause of peace. After 
all, when anyone is killed, wc lose 
the sympathy of a large section

Shri Vasndevan Nair (Thintvel* 
lah): May I know why tear-gas was 
not used here in Delhi’

An Hon. Member: That is an ex
ception

Pandit G. B. Pant: The place where 
this mishap happened did not have 
and the answering is there. (Laugh
ter).

Laughing is no substitute for tear- 
gas One has to laugh when tear-gas 
is there, but when it is not there, it 
is not necessary to laugh. Tear-gas 
had not been stocked there because 
nobody apprehended trouble You 
may call it an error of judgment We 
should, I think, be prepared..

Shri V. P. Nayar: Why did the 
police go with loaded rifles? (Inter
ruption*)

Pandit G. BL Pant: I am sorry the 
sands of time are running fast; so, I 
cannot answer every question. I am 
prepared to stand cross-examination 
even outside this House

As I said, it is our desire that no 
such occasion may arise We want the 
co-operation of hon Members of this 
House and also of all political parties 
Let us also remember this that these 
outbursts are often the result of deve
lopments of many days and if all 
could adopt an attitude of virtue and 
of patriotism towards these questions, 
perhaps the stage would not arise 
when clashes of this character would 
take place So I appeal to an to look 
at things from a truly democratic 
angle and to place before them the 
tenets of Gandhiji, to which reference 
was made m the coarse of the debate 
here
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[Pandit G. B. Pant]
Now about this particular case, I

do not think I should say much. I
have the report of the Additional Dis-
trict Magistrate before me. I have
placed 'a copy on the Table. In fact,
I placed it before the debate started;
and copies have also perhaps been
furnished to some of the Members.
But I would request those who nave
not got the copies to take the trouble
of going through the report and to
see whether all that they have said
is true and correct, whether the de-
ductions drawn by them are really
justified by the data and the facts of
this particular case. They will find
that they have rather jumped to
conclusions which were not and which
are not right.

I will just read out to you the last
three sentences from this report. This
is a full-scale report which covers
about 25 pages, and there are state-
ments of witnesses which cover
another 25 pages. I think if we are
interested in finding out the truth
about this affair, we should not be
perplexed by the length of this report.
We should be prepared even to under-
go greater pains and trouble for the
purpose of digging out the truth. 1
will read out to you only a few sen-
tences. These run thus:

"To summarise, my findings are
as follows: The situation very
rapidly became so intense and
acute and dangerous to the lives
of Sadho Singh and Tara Chand"
-1 may say they were two of
the constables who were present
there-"who had fallen into the
hands of the mob which had
threatened to kill them and the
danger was so imminent that it
was necessary to resort to firing.
Had firing not been resorted to,
the police force present at the
spot, which, in my opinion, was
inadequate to meet the situation,
would have been overwhelmed by
the determined mob resulting in
further possible loss of life.
Another consequence would have
been great damage to the stores,

possibly the blowing up of the
petrol pump and the vehicles. I
think that the quantum of force
was not in excess of the require-
ments of self-defence, the saving
of two lives and the prevention of
great damage to property inside
the stores. I am convinced that
excessive force was not used. The
theory that the police resorted to
firing inside the colony is not sup-
ported by the oral or circumstan-
tial evidence such as the marks on
the walls or the injuries".

I do not think I should read the
other paragraphs. I may, however,
state that the Additional District
Magistrate had, because of this de-
bate, to hustle through the matter.
He could not examine all the witnes-
ses whom he would have liked to
examine. So I will see that a judicial
officer is appointed to make an in-
quiry into this matter. I hope here-
after we all will agree on one point
at least that our regard for human
life and our desire to protect every
citizen in this land is in no way weak-
er or feebler than that .of any other
section which is represented in this
House today.

Raja Mahendra Pratap: "';an we
pray for the soul of the dead?

Shri Sadhan Gupta: Sir, ....

Mr. Speaker: There is no right of
reply.

Shri Sadhan Gupta: There is a right
of reply under Rule 358.

Mr. Speaker: It is not definite. Yes,
the hon. Member may speak.

Shri Sadhan Gupta: I think in spite
of what the hon. Home Minister said,
morally the House is convinced that
the firing was unjustified. All except
one hon. Member-of course the hon.
Home Minister excepted-whether on
this side or the other, could not con-
vince themselves that the firing was
justified:
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I shall make certain remarks about
the points made by the hon. Member,
Dr. Subbarayan.

Some Hon. Members: Leave him
alone.

Shri Sadban Gupta: Except for him,
no one has justified the firing or could
see any justification in the firing.

The hon. Home Minister has accus-
ed us of having political considera-
tions in bringing up this matter. He
has deduced it from the fact of
laughter. Yet, when there was laugh-
ter at the points he made, he had no
objection to it. He was laughing him-
self, I am told. Therefore, from this
very fact the House will know where
the political consideration is and
what was the consideration in refer-
ring demagogically to this laughter.
He has also said in the same breath
that firing gives us an opportunity to
make a point against the Government.
'.On behalf' of ourselves, on behalf of
.the whole people of our country, may
I very earnestly request him not to
give us any such opportunity in the
future.
, ''I

The question now is, what should
we do in these matters. The hon.
Home Minister has said: We feel com-
pelled to resort to firing because all
government action is suspected in this
country and therefore the position is
not as it is in other places. He quot-
ed the example of England where
everyone unquestionably accepts the
words of the constable. Apart from
the fact that constables in England
are of a different type, he must know
and he cannot be unaware of the fact
that it is not always so in England.
Only two or three days ago, I think,
there was a news item in the papers
that in a meat market, the meat sel-
lers-the picketers-held up a lorry.
It was just the same kind of thing
that happened. The rifles were flred
-not even the muskets which the
Home Minister mentioned. Does he
realise why the Government action

is suspected? Does he not realise
why the very people who have been
held as idols of the country for years
become suspects today when they
are involved? There is something
wrong not in the people but in them-
selves. It is really an 'objectionable
thing to parade before the world
that our people are of an inferior
quality or that they are indisciplined
than other people in other countries.
The fact is that people's movements
are always suppressed and the pro-
vocation comes from the Government.
I strongly deny the contention that
crowds are uncontrollable without
resort to firing.

Some hon. Members have referred
to our Party and asked what we will
do. We have done in Kerala. I
would draw the Home Minister's at-
tention to what we have done in
Kerala. Hundreds of people march-
ed to the Assembly. Only a few
window panes were smashed and the
crowd was controlled without firing.
I want the Government to. follow that
way. (Interruptions).

Mr. Speaker: The hon. Member
need not introduce new facts which
may be refuted.

Shri Dasappa: May I know if we
are sitting beyond 6.30?

Mr. Speaker: I am not bound to
conclude at 6.30. After the reply I
will put the question. I am not
authorised to conclude before 6.30.

•
Shri Tyagi (Dehra Dun): The pro-

cedure in the past has been that when .
the time is over the motion for
adjournment is deemed to have been
talked out.

Some Hon. Members: The rule is
changed.
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Shri Sadhan Gupta: He has also
spoken about Telangana. We have
always demanded an enquiry into
Telangana and we stick to that de-
mand. Let us see who was wrong
and who was right in Telangana.

The main objection still r~mains.
We are sought to be served with an
enquiry report by an official magist-
rate. Every section of the House the
other day expressed a wish that an
impartial judicial enquiry by a high
authority should be held and it is
this demand that we again reiterate.
There should be a judicial enquiry by
a High Court Judge-not in cameTa
or in secret but an open judicial
enquiry-so that the public can
appear and the representatives of the
public can appear and cross-examine
the witnesses and get at the facts. It
shall be decided by an eminent judi-
cial authority. Nothing short of that
will satisfy us and certainly not an
enquiry by a magistrate of any kind
or by any judicial officer who is less
than a High Court Judge. This is the
thing we want and not replacement
of rifles by muskets.

There is only one point which I
want to make. The Home Minister
says that danger was not apprehended.
and so tear gas was not taken there
and so there was no tear gas there.
I cannot understand it. If danger
was not apprehended why were rifles
and bullets taken there while tear
gas was not taken. All these are lame
excuses and nothing short of a judicial
enquiry will be able to assess the
facts. Therefore, I would ask the
Home Minister to give us an assurance
on this. I want to know from him
whether such a judicial enquiry is
going to be instituted-an open en-
quiry by a High Court Judge.

Pandit G. B. Pant: There will be a
judicial enquiry. I think that meets
the wishes of Shri Sadhan Gupta and,
in the circumstances, he will with-
draw his motion.

Shrimati ReoKChakravartty: Will
it be open?

Shri Sadhan Gupta: I said that
there must be an open, judicia:
enquiry by a High Court Judge.

Mr. Speaker: He said that there
will be a judicial enquiry, and he
stops with that.

, Shrbnati Renu Chakravartty: We
want to know whether it will be open
and by a High Court Judge.

Mr. Speaker: The hon. Member,
Shri Sadhan Gupta, in his reply sug-
gested that there should be a judicial'
enquiry, it should be open and by a
High Court Judge. The hon. Home
Minister stated that there will be a
judicial enquiry.

Shri S. A: Dance:, Open?

Mr. Speaker: A question was put
and the answering is there. (Inter-
ruption) Order, order. Can I force
any particular Member to say some-
thing?

Shrimati Renu Chakravartty: On
that basis we may withdraw the
motion.

Mr. Speaker: The whole House has
heard the question and the reply.
The House will now hear the ques-
tion that I am going to put.

The question is:

"That this House do now ad-
journ."

The Lok Sabha divided:

Ayes: 53; Noes: 196.
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C olum ns

M O T IO N  F O E  A D JO U R N M E N T  6721-23}
6865—6928

T h e Speaker gave his content to 
the m oving o f an adjournment 
motion given riotice o f by Shn 
Sadhan Gupta regarding the 
Police firing on the 31st 
July, 1957, in Sweepers’
Colony In N ew  Delhi. The 
motion stood over under 
Rule 61 o f the Rules 
o f  Procedure until 4 P M  

T h e motion was discussed from
4 5 P M  t o 6 40 P M

O n the motion the House di
vided, Ayes* 53 Noes- 196 
T h e motion was accordingly

C A L L IN G  A T T F N T IO N  T O  
M A T T E R  O F  U R G E N T  
P U B L IC  IM PO R T A N CJ 6721-24
D r Ram Subhag Singh called 

th_ attention o f  the M inister 
o f Home Affairs to the sweep
ers’ strike 11 Delhi anil the 
Police firing on the 31st July,
1956. The Speaker observ J 
that it was not necessary for the 
Minister u  nak a statement 
as the adiournmmt m otnn 
on the same subject would 
be diseussid at 4 P M

S T A T E  V ir N  T B Y  M IN  I S T ^  R  67’ 4- 2?
T h e Minister of Commerce 

(Shri Kanung t) made a state
ment correcting the n p ly  
given to a buppl n ttarj >n 
Starred Qiustion N o 6^6 mi 
rh n o th  M iv  i y <;7

C olum ns

6726-24B I L L  IN T R O D U C E D

T h e Essential Services M ain
tenance Bill

Cirtain oointi regarding the 
competence o f  the House 
to  legislate on th e subject 
were raised O n the motion 
that leave be granted to in
troduce the Bill the House 
d ivided,A yes 1 7 4 ,N o e. 47 
The motion was accordingly 
adopted and the Bill was 
introduced

D E M A N D S FO R  G R A N T S  6748— 6863 
Further discussion on D e

mands t 'r  Grants m respect 
ymt> vS  T m  >vp&ft 

and Communications con
tinued The discussion was 
not concluded

PA PI'R  L A ID  O N  T H tT A B L I

A  copy o f the Report on Police 
Tiring in Delhi on the 31st
July. 1957

R l P O R T  O F  n U S IN P S S  A D 
V IS O R Y  O O M M IT T F P  
A D O P T F D

Sixth  Rc p ort was adopted

\C .L N D \ FO'< \ lO N D \ Y  
SFH  A U G l S T  1957

( M J e r in r ' a i d  passing o l 
rh I ss n tn l S erv icts  M ain - 
n  m n t i  Bill

6863— 6 j




